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Proposal N

o. 
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M
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 C

ontact N
o. 

{{AG
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O

NTAC
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 D
ear {{O

W
N

ER
_N

AM
E}}, 

 W
elcom

e to the C
anara H

SBC
 O

riental Bank of C
om

m
erce Life fam

ily. W
e w

ould like to congratulate you on purchasing {{PLAN
_NAM

E}}.Please 
note that this is a ‘R

egular Prem
ium

’ plan. 
 This docum

ent is your policy contract and contains im
portant inform

ation related to your policy. W
e w

ould recom
m

end that you read this 
docum

ent carefully to ascertain if the details m
entioned are accurate. 

 If you w
ish to rectify any of the details provided by you in the policy, then please get in touch w

ith our R
esolution center: 1800-103–0003 / 1800-

180-0003 
(BSN

L/M
TN

L 
users) 

or 
your 

bank 
branch 

representative. 
You 

can 
also 

SM
S 

us 
at 

9779030003 
or 

w
rite 

to 
us 

at 
custom

erservice@
canarahsbclife.in and our representative w

ill contact you at your convenience.  
 W

e are confident that our product w
ill m

eet your requirem
ents, how

ever in case the policy term
s and conditions are not agreeable to you then 

you can opt for a cancellation and discontinue your policy. If you decide to opt for cancellation, w
e w

ould request you to send back this policy 
contract along w

ith the reason for non-acceptance w
ithin 15 days from

 receipt of this docum
ent. In case you opt  for  cancellation  w

ithin the said 
15 days you  w

ill receive the Fund Value and any unallocated prem
ium

 along w
ith the charges deducted  This am

ount w
ill be paid subject to 

deduction of the proportionate risk related charges, stam
p duty and m

edical expenses, if any. Please note that this facility is available only at the 
first instance, on receipt of the original policy pack, and w

ill not apply to duplicate policy packs issued by the C
om

pany on your request. 
 As 

an 
added 

convenience 
for 

you, 
w

e 
offer 

an 
easy-to-navigate 

online 
system

 
to 

m
anage 

your 
policy. 

Log 
on 

to 
our 

w
ebsite 

w
w

w
.canarahsbclife.com

 and register to start using this service. 
 W

e request you to pay your prem
ium

s on tim
e (w

ithin 30 days of the due dates) to enjoy uninterrupted policy benefits. Thank you for giving us 
the opportunity to service your Insurance needs and w

e w
ill ensure w

e are here to fulfill all your policy servicing needs. 
 Yours Sincerely, 

 
C

hirag Jain 
C

hief O
perating O

fficer 
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This duplicate policy pack provides updated inform
ation as on the date of its generation, except in those areas w

hich have been specifically m
entioned as show

ing the inform
ation as on policy com

m
encem

ent date  
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बीमा संख्ा 
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 नाम 
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E}} 

प्ता  संख्ा 
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O
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 दरूभाष 
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 ाप् {{O
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 ाे
नरा एचएसबीसी ओ

�र्टंल बाै
 ऑ

फ
 ा

ामस
र लााफ

 
प�र ार म�  आ

पा
ा ् ाात रै   

रम
 आ

पा
ो {{PLAN

_NAM
E}} ख

र�दने ा
� ब�ाई देते  र�  ।ाृ

प ्ा नोट ा
र�  

�ा
 ्र ‘�न्�मत

 पी�म्म
’ पलान रै   

 ्र द्ता ेे
 आ

पाे
 बीमे ा

ा  
नन ब�ं रै  े

सम�  आ
पा

� पप�लसी से संब�ं�त मरह पवू
र सू चना ना�मल र�   रम आ

पसे  
नन रो� ा

रते र�  �ा
 आ

प ाृ
प ्ा द्ता ेे

 
ा
ा  

ध््न ध्ानप ूर ा
 ा

र�  र
र ा  रव

 ा
� े

ांच ा
र ल� �ा

  ो सर� र�  
 ्�द आ

प बीमा म�  आ
प ाे

 द ारा मन रै्ा ा
राए ाए ा  रव

 म�  ा
ोई संनो�न ा

राना चारते र�  तो ाृ
प्ा ासा

� सू चना रमारे समा�ान ाे
ेन ा

ो  
1800-103-0003/1800-180-0003 (बीएसएनएल/एमट�एनएल ्उपयोगक

तार) पर संप ार ा
र�  ्ा आ

पाे
 ब� ा

 ाे
 प�त�न�ी ा

ो द�    आ
प रम�  

9779030003 पर 
एसएमएस ा

र सा
ते र�  ्ा custom

erservice@
canarahsbclife.in  पर रम�  �लख

 सा
ते र� , रमारा प�त�न�ी आ

पा
� सन ा �ा  

नन सार आ
पा

ो संपार ा
रेाा   
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पा
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ो परूा ा

रेाी, परेतन   
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 ाे

 15 �दन� 
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 ा
ारव
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 ा
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ड मू क्, ा
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� 
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 े
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 र

र �च �ा
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� ा
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�ीन रोाी   ाृ
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� ा
 ्र सन ा �ा मू ल बीमा द ्ता ेे

 
पापत रोने पर  ाे

 ल पथमत: उपलब� रोाी र
र ्र आ

पाे
  

नन रो� पर ां
पनी द ार ा े

ार� डन  पलाे
ट बीमा द्ता ेे

 पर 
लााू  नर�ं रोाी    
आ

पा
ो एा

 र
र सन ा �ा पदान

 ा
रने

 ाे
 उदेश्  से

 रम
 पप�लसी ा

ा पब�ंन
 ा

रने ाे
 �लए ने ीाेट ा

रने
 म�  आ

सान
 ऑ

नला ान �स्टम
 ा

� भी पेना
न

 ा
रते र�   ास
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ा 

ा्तेमाल
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रने
 ाे

 �लए रमार�  ेबसााट w
w

w
.canarahsbclife.com

 पर लपा
 ऑ

न
 ा

राे
 ास

 पर  
पना पंे
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 ा
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 आ
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 ाे
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S. No.  Contents/ ा ष्- ्तन 

1. 
 

Policy Schedule / बीमा  ननसूची  
This section contains the details like your name, date of birth, Product name, premium paying term and premium amount as provided in the proposal 
form. 
ास खंड म� आपाा नाम, ेेम �त�थ, पोडोट ाा नाम, पी�म्म भनातान ारने ा�   ��  रर पी�म्म ा� राम आ�द ाा ा  रव �द्ा ा्ा रै, ेैसा �ा प्ता  
फामर म� उकलेख �ा्ा ा्ा रै    

2. 
 

Statement of Account / खाते ाा ा  रव्
This section contains details of premium paid, Charges deducted and fund detail. 
ास खंड म�  दा �ाए ाए पी�म्म, ााटे ाए पभार� रर फंड ाा ा  रव �द्ा ा्ा रै   

3. 
 

First Premium Receipt / पथम पी�म्म रसीद  
This section contains details of the first premium paid which can be used for claiming tax benefits as applicable. 
ास खंड म� पथम पी�म्म ा� रसीद द� ाई रै,  ेसाा ा्तेमाल ्था लााू ार लाभ� ाा दा ा ारने ाे �लए �ा्ा ेा साता रै  

4. 
 

Endorsement / पषृठांान  
This section reflects the stamp duty paid towards the policy and can be used for assigning the policy in future. 
ास खंड म� पप�लसी ाे �लए  दा �ा्ा ा्ा ्टााप ननका दनार्ा ा्ा रै रर ासाा ा्तेमाल भा ष् म� पप�लसी ाो समननदे�नत ारने ाे �लए भी �ा्ा ेा साता 
रै  

5.  
 

Terms and Conditions /  �न्म ए  ंनत�  
This section contains terms and conditions of your policy.  
 ास खंड म� आपा� पप�लसी ा� �न्म ए ं नत� द� ाई र�  

6. 
 

Grievance Redressal / �नाा्त �न ारव  
This section contains the Grievance Redressal procedure of the Company and contact details in case of any complaint.  
ास खंड म� ांपनी ा� �नाा्त �न ारव ाा्रा �� रर �ासी तरर ा� �नाा्त ाे मामले ाे �लए संपार  ाा ा  रव �द्ा ा्ा रै   

7. 
 

List of Insurance Ombudsmen / बीमा लोापाल� ा� सूची   
This section contains the contact details of life insurance Ombudsmen offices available across India.  
ास खंड म�, भारतभर म� उपलब�  बीमा लोापाल ाा्ारल्� ाे संपार  ा  रव �दए ाए र�   

8. 
 

Branch Locator / बांच लोाेटर  
This section contains the address and contact details of our offices across India. You can get in touch or visit any of our offices in case of any services 
required. 
ास खंड म�, भारतभर म� रमारे ाा्ारल्� ाे पते रर संपार  ा  रव �दए ाए र�  आपाो ्�द �ासी से ा ा� ेररत रै तो आप रमारे ाा्ारल् ाे संपार  म� रर साते 
र� ् आप ा  ेट ार साते र�   

9. 
 

Copy of Proposal Form / प्ता  फामर ा� प�त�लाप  

This section contains the copy of the proposal form of Life Insurance submitted by you for this Insurance policy 
ास खंड म�, आपाे द ारा ास बीमा पप�लसी ाे �लए प्तनत �ा्े ाए ेी न बीमा ाे प्ता  फामर ा� प�त�लाप द� ाई रै   

 
 
 
 
 
 

  
 
 
 
 



POLICY SCHEDULE / बीमा्अनुसूची 
 
Canara HSBC Oriental Bank of Commerce Life Insurance Company Limited (the Company) has received a Proposal and first premium from the Policyholder. The 
Proposal and declaration along with statements, reports or other documents leading to the issuance of this policy has been accepted by the Company and the 
Policyholder as the basis of this contract. This contract will be valid in consideration of and subject to receipt of subsequent premiums mentioned below, the terms 
and conditions of this Policy or any riders attached and any endorsements made. The Company shall pay relevant benefits and other amounts that become payable 
upon occurrence of one or more events mentioned in this Policy on receipt of proof that is satisfactory to the Company. The date of commencement of risk under this 
policy is as mentioned below. 
ाेनरा एचएसबीसी ओ�र्ेटल ब�ा ऑफ ापमसर लााफ ांश्ोर�स ांपनी �ल�मटेड (ांपनी) ाो बीमा�ारा से प्ता  रर पथम पी�म्म पापत रनआ रै  ा  रव�, �रपोटर ्ा ास बीमा 
ाो ेार� ारने से संबं��त  े् द्ता ेे� स�रत प्ता , घोषवा रर पप�लसी�ारा ाो ांपनी द ारा ास  ननबं� ाे आ�ार पर ् ीाार ार �ल्ा ा्ा रै   ्र  ननबं� ास पर 
ा चार रर नीचे �दए ाए भा ी पी�म्म� ा� पा पत, बीमा ाे �न्म रर नतत ्ा संलगन ाोई  े् रााडर रर �ाए ाए �ासी पषृठांान ाे  ध्�ीन रोाी  ांपनी संात लाभ� 
रर  े् रा�न्� ाा भनातान ारेाी ेो बीमा म� �दए ाए �ासी एा ्ा  ��ा घटनाओं ाे घ�टत रोने पर साा् द ारा ांपनी ाो संतनषट ारता रो   ास बीमा ाे तरत ेो खम 
ाे आरंभ रोने ा� �त�थ ाा उकलेख नीचे �ा्ा ा्ा रैै 
 

 Policy Holder Details / बीमाधारक्का्�ववरण Life Assured Details / बीमाकृत्वययित्का्�ववरण् 
Name / नाम {{OWNER_NAME}} {{ASSURED_NAME}} 
Date of Birth / ेेम �त�थ {{OWNER_BIRTH_DATE}} {{ASSURED_BIRTH_DATE}} 
Age / आ न् {{OWNER_AGE}} {{ASSURED_AGE}} 
Gender / �लां {{OWNER_GENDER}} {{ASSURED_GENDER}} 

 
Policy Schedule Details / बीमा्अनसुूची्का्�ववरण्

Policy Number्/्बीमा संख्ा् {{POLICY_NUMBER}} 

Plan Name / पलान ाा नाम् {{PLAN_NAME}} 

Plan Type / पलान ाा पाार् {{PLAN_TYPE}} 

Policy Term (Years) / बीमा   �� ( षर) {{POLICY_TERM}} 

Premium Paying Term (Years) / पी�म्म भनातान ारने ा�   �� ( षर) {{PREMIUM_PAYING_TERM}} 

Installment Premium (`) / पी�म्म ा� �ा्त(`) {{INSTALLMENT_PREMIUM}} 

Age Admitted / ् ीाृत आ न्् {{AGE_ADMITTED}} 

Risk Commencement Date /ेो खम पारंभ रोने ा� �त�थ् {{RISK_COMMENCEMENT_DATE}} 

Policy Commencement Date / बीमा पारंभ रोने ा� �त�थ् {{POLICY_COMMENCEMENT_DATE}} 

Premium Payment Frequency / पी�म्म भनातान ा� आ  ृहत  {{POLICY_PAYMENT_FREQUENCY}} 

Next Premium Due Date /  ाल� पी�म्म ा� दे् �त�थ {{NEXT_PREMIUM_DUE_DATE}} 

Last Premium Due Date /  ं�तम पी�म्म ा� दे् �त�थ  {{LAST_PREMIUM_DUE_DATE}} 

 
Benefit Coverage Details /्आने्वाले्लाभ�्का्�ववरण्

Sum Assured (`) / बीमााृत राम (`) {{SUM_ASSURED}} 
Maturity Date /  प�रपो ता �त�थ {{MATURITY_DATE}} 
[[Selective Print Start:{{IS_PLAN_FUTURE_SMART}}]] 

Premium Funding Benefit / पी�म्म �न�ीारव लाभ  ({{PREM_FUNDING_BENEFIT_OPT}}) 

Milestone Withdrawal / मााक्टोन �नाासी  {{MILESTONE_WITHDRAWAL}} 
Safety Switch /्सेफट�  ् च {{SAFETY_SWITCH_OPTION}} 
Auto Funds Rebalancing / ऑटो फंडस र�बैल��सां  {{AUTO_REBALANCING}} 

[[Selective Print End:{{IS_PLAN_FUTURE_SMART}}]] 
 
 

Nominee Details* / ना�म�त्का्�ववरण*्
Name्/्नाम् Gender्/्�लगं्
{{NOMINEE_NAME_1}} {{NOMINEE_GENDER_1}} 
{{NOMINEE_NAME_2}} {{NOMINEE_GENDER_2}} 
{{NOMINEE_NAME_3}} {{NOMINEE_GENDER_3}} 
{{NOMINEE_NAME_4}} {{NOMINEE_GENDER_4}} 
{{NOMINEE_NAME_5}} {{NOMINEE_GENDER_5}} 
{{NOMINEE_NAME_6}} {{NOMINEE_GENDER_6}} 
{{NOMINEE_NAME_7}} {{NOMINEE_GENDER_7}} 

*Nominee details under section 39 of Insurance Act, 1938. / *बीमा  ���न्म, 1938 ाे खंड 39 ाे तरत ना�म�त ाा ा  रव   
[[Selective Print Start:{{APPOINTEE_NAME_1}}]] 

Appointee Name (in case nominee is minor)  
�न न्ोत  ् ोत ाा नाम ( ार ना�म�त नाबा�ला रै) 

{{APPOINTEE_NAME}} 

[[Selective Print End:{{APPOINTEE_NAME_1}}]] 



STATEMENT OF ACCOUNT / खाते् का्�ववरण्
्

Policyholder ‘s Name / बीमा�ारा ाा नाम  {{OWNER_NAME_FPRCT}} 

Policy Number  / बीमा संख्ा {{POLICY_NUMBER}} 

Transaction Date /  लेन-देन ा� �त�थ {{TRANSACTION_DATE}} 

 
Charges Deducted / घ�टत �भार्

Installment Premium (`) / पी�म्म ा� �ा्त (`) {{INSTALLMENT_PREMIUM}} 

Premium Allocation Charge (`) / पी�म्म आबंटन पभार (`) {{PREMIUM_ALLOCATION_CHARGE}} 

Net Premium Invested (`) / �न ेन �ा्ा ा्ा ननद पी�म्म (`) {{NET_PREMIUM_INVESTED}} 

Administration Charge (`) / पनासन पभार (`) {{ADMINISTRATION_CHARGE}} 

Mortality /Risk Charge (`) / महृ न् पभार(`) {{MOTALITY_CHARGE}} 

Service Tax (`) / से ा ार (`) {{SERVICE_TAX_ON_MOTALITY}} 

Risk Charges include mortality charges & total & permanent disability charges if any.  ेो खम पभार� म� महृ्न पभार तथा पवूर ए  ं्था्ी  �मता पभार, ्�द र�, ना�मल र�  
Fund Details* / फंड्का्�ववरण*्

Name of Fund्/्फंड्का्नाम् Initial Fund allocation्/्
पारं�भक्फंड्आबटंन्

No. of Units्/्
य�ूनट�्क�्संखया्

NAV (`)्/्एनएवी्(`)् Amount (`)्/्रा�श्(`)्

Equity II Fund / ा ो �ट II फंड {{EQUITY_FUND}}% {{EQUITY_FUND_UNIT}} {{EQUITY_FUND_NAV}} {{EQUITY_FUND_AMT}} 

Growth Plus Fund / गोथ पलस फंड {{GROWTH_FUND}}% {{GROWTH_FUND_UNIT}} {{GROWTH_FUND_NAV}} 
{{GROWTH_FUND_AMT
}} 

Balanced Plus Fund / बैल�्ड पलस फंड {{BALANCE_FUND}}% {{BALANCE_FUND_UNIT}} {{BALANCE_FUND_NAV}} 
{{BALANCE_FUND_AMT
}} 

Debt Plus Fund / डबेट पलस फंड {{DEBT_FUND}}% {{DEBT_FUND_UNIT}} {{DEBT_FUND_NAV}} {{DEBT_FUND_AMT}} 

Liquid Fund / �ल ो ड फंड {{LIQUID_FUND}}% {{LIQUID_FUND_UNIT}} {{LIQUID_FUND_NAV}} {{LIQUID_FUND_AMT}} 

Total Fund Value(`) /््््््््््््
कुल्फंड्मूलय्(`)  

{{TOTAL_ALLOCATION}}% 
As on date: {{TRANSACTION_DATE}} 

{{TOTAL_FUND_VALUE}
} 

 

SFIN (Segregated Fund Index Number) / सेगाै�टड फंड ाेडोेस नंबर  - Equity II Fund / ा ो �ट्II्फंड: ULIF00607/01/10EQUTYIIFND136, Growth Plus Fund / गोथ पलस फंड: 
ULIF00913/09/10GROWTPLFND136, Balanced Plus Fund / बैल�्ड पलस  फंड: ULIF01013/09/10BLNCDPLFND136, Debt Plus Fund / डबेट पलस  फंड: 
ULIF01115/09/10DEBTPLFUND136, Liquid Fund / �ल ो ड फंड: ULIF00514/07/08LIQUIDFUND136, & Discontinued Policy Fund / �ड्ा ेटे्ूड बीमा फंड  
ULIF01319/09/11POLDISCFND136.   
This is a computer generated statement and does not require signature. / ्र ांप्ूटर से तै्ार �ा्ा ा्ा द्ता ेे रै रर ास पर र्ता�र ा� आ श्ाता नर�ं रोती रै    

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 ्  



FIRST PREMIUM RECEIPT / प्म्पी�मयम्रसीद्

्
Receipt Number / रसीद संख्ा: {{RECEIPT_NUMBER}} Date / �त�थ: {{FPR_DATE}} 

 
Policy Number / बीमा संख्ा {{POLICY_NUMBER}} 
Policy Holder / बीमा�ारा {{OWNER_NAME_FPRCT}} 
Plan Name / ्ोेना ाा नाम् {{PLAN_NAME}} 
Life Assured / बीमााृत  ् ोत् {{ASSURED_NAME}} 

Premium Payment Frequency / पी�म्म भनातान ा� आ  ृहत् {{POL_BILL_MODE_CD_FPRCT}} 

Sum Assured (`) / बीमााृत राम (`)् {{CVG_FACE_AMT_FPRCT}} 
 

Payment Related Information / भुगतान्संबधंी्सूचना्
Installment Premium (`)*्/्पी�म्म ा� �ा्त्(`)*् {{CVG_MPREM_AMT_FPRCT}} 

Total Premium Received (`) / ान ल पापत पी�म्म (`) {{TOTAL_PREMIUM_RECEIVED}} 

Balance Premium (`) / नषे पी�म्म (`) {{BALANCE_PREMIUM}} 
Next Premium Due Date /  ाले पी�म्म ा� दे् �त�थ  {{DV_POL_NXT_PRM_DT_FPRCT}} 

  

* You may be entitled for tax benefits under Section 80C as per the Income tax Act, 1961. Tax Benefits under the policy will be as per the prevailing Income Tax 
laws and are subject to amendments from time to time. For tax related queries, contact your independent tax advisor. The amount indicated as balance premium, if 
any, will not earn any interest and will be adjusted towards future premiums on the due date. Advance premiums paid, if any will be appropriated towards premium 
on the respective due dates. Service Tax registration no. AADCC1881FST001. 
 
Service tax applicable. The Regular Premium received by the Company, net of taxes, if any, and after deducting applicable Premium Allocation Charges has been 
allocated to the funds in the percentage indicated above. Service tax & educational cess are as per the prevailing tax laws, which is subject to change. For tax 
related queries, please contact your tax consultant. 
 
*आप आ्ार  ���न्म, 1961 ाे  ननसार खंड 80सी ाे  ंतारत ार लाभ ाे पात रो साते र�   पप�लसी ाे  ंतारत दे् लाभ पच�लत आ्ार ाानून रर सम् सम् पर 
�ाए ेाने  ाले संनो�न पर �नभरर र�  ार संबं�ी ेानाार� ाे �लए, ाृप्ा  पने ् तंत ार सलाराार से संपार  ार�  नषे पी�म्म ाे रप म� ां�ात रा�न, ्�द ाोई, पर ाोई 
ब्ाsे   ेरत नर� रोाा रर ासे दे् �त�थ पर भा ी पी�म्म म� समा्ो ेत �ा्ा ेाएाा   पदत  �गम पी�म्म, ्�द ाोई, ाो दे् �त�थ पर पी�म्म म� सं�ात �ा्ा 
ेाएाा  से ा ार र े्टरेनन संख्ा AADCC1881FST001. 

 

से ा ार लााू   ांपनी ाो पापत रनआ �न्�मत पी�म्म, ान ल ार, ्�द ाोई रो, रर लााू पी�म्म आ ंटन ननका� ाो ााटने ाे बाद, बताए ाए प�तनत ाे  ननसार फंड म� 
आबं�टत �ा्ा ा्ा रै  से ा ार रर �न�ा उपार लााू ाानून ाे  ननसार र�ाे रर ानम� प�र तरन संभ  रै  ार संब�ंी ेानाार� ाे �लए  पने ार सलाराार से संपार  ार�  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

  



ENDORSEMENTS / पषृ्ांकन्

Total Stamp Value (`)   {{STAMP_DUTY}} 
कुल मुदांक मूलय्(`) {{STAMP_DUTY}} 

 

“The appropriate stamp duty towards this policy is paid" 
"्इस्पॉ�लसी्क�्उ�चत्सटटैप्डयटू�्अदा्हो्चकु�्हट्"्

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

  



ENDORSEMENTS / पषृ्ांकन्

 

्
् ् ् ् ् ् ् ् ् ् ्््््््् 
[[Selective Print Start:{{MINOR_LIFE_POLICY}}]] 

््
 





IN THIS POLICY, THE INVESTMENT RISK IN THE INVESTMENT PORTFOLIO IS BORNE BY THE POLICYHOLDER 
Canara HSBC Oriental Bank of Commerce Life Insurance Future Smart Plan 

UIN: 136L018V02 
TERMS AND CONDITIONS 

 
1. DEFINITIONS AND INTERPRETATION 
1.1. Definitions 
 In this Policy, unless the context requires otherwise, the following words and 

expressions shall have the meaning ascribed to them respectively herein 
below:   

 Accident means a sudden, unforeseen and involuntary event caused by 
external, violent and visible means which occurs while this Policy is in force; 

 Accidental Injury means bodily injury caused solely, directly and independently 
of any other intervening causes from an accident (i.e. a traumatic event of 
violent, unexpected, external and visible nature);  

 Age means age at last birthday; 
 Appointee means the person named as such in the Policy Schedule, to 

receive the Death Benefit and give a valid discharge to the Company on 
behalf of the Nominee, in the event of death of the Life Assured during the 
minority of the Nominee; 

 Authority means the Insurance Regulatory and Development Authority or such 
other authority or authorities, as may be designated under the applicable laws 
and regulations as having authority to oversee and regulate life insurance 
business in India, or any other area that has an impact on the business of life 
insurance;  

 Benefit means Death Benefit, the Premium Funding Benefit, Total & 
Permanent Disability Benefit, Maturity Benefit, Rider Benefits, or any other 
benefit, as may be applicable under this Policy referred to collectively, 
depending upon whether the Policyholder has chosen Plan Option I or Option 
II, as specified in Clause 2.1 below; 

 Beneficiary means the person appointed in terms of Clause 20.2 hereof, who 
is a nominee under Section 39 of the Insurance Act 1938; 

 Business Day means days other than holidays where stock exchanges with 
national wide terminals are open for trade (other than day on which 
exchanges are open for testing) or any day declared by the Authority as 
Business Day; 

 Claimant means the Policyholder or the assignees, the Beneficiary, Appointee 
or the legal heirs of the Policyholder who are entitled to claim the Benefits 
under this Policy;  

 Company means Canara HSBC Oriental Bank of Commerce Life Insurance 
Company Limited, a company incorporated under the provisions of the 
Companies Act, 1956 carrying on the business of life insurance in India; 

 Date of discontinuance of the Policy means the date on which the Company 
receives the response from the Policyholder or the Life Assured on the notice 
issued or expiry of the Notice Period, whichever is earlier; 

 Discontinuance or Discontinued means the state of a policy after the Date of 
Discontinuance of the Policy until it is terminated or revived, as applicable, as 
per the terms and conditions hereof; 

 Discontinued Policy Fund (SFIN: ULIF01319/09/ 11POLDISCFND136) means 
the segregated fund maintained by the Company into which Fund Values 
under policies which are surrendered or where premium payment is 
discontinued during the Lock-in Period are credited subject to deduction of 
Discontinuance Charges as applicable, to be payable to the respective 
Policyholders in accordance with the terms and conditions  hereof, except in 
case of death of the Life Assured in which case the Fund Value shall stand 
payable. The Company shall levy Fund Management Charges as mentioned 
in Annexure-1. The amounts credited to the Discontinued Policy Fund shall 
earn a minimum guaranteed interest rate; 

 Financial Year means a period of twelve (12) consecutive months 
commencing from April 01 each year; 

 Fund Value means, at any point of time, the value of the Units held by the 
Policyholder, represented by the number of Units held in the Policyholders’ 
unit account multiplied by their respective Unit Prices; 

 Grace Period means the period of 30 days commencing from the due date of 
Premium during which period the Premiums due under this Policy can be paid 
without any interest, additional charges, penalties or interruption in risk cover 
as per the terms of this Policy ; 

 Life Assured means the person named as such in the Policy Schedule on 
whose life this Policy has been effected; 

 Lock-in Period means the period of five consecutive years from the date of 
commencement of the policy, during which period the proceeds of the Policy 
cannot be paid by the insurer to the Policyholder or to the insured, as the case 
may be, except in the case of death of the Life Assured or upon the happening 
of any other contingency covered under the policy; 

 Maturity Date means the date specified as such in the Policy Schedule, on 
which date the Maturity Benefit becomes payable; 

 Minimum Guaranteed Interest Rate means the rate applicable to discontinued 
policy fund as declared by the Authority from time to time. The current 
applicable interest rate is 4% per annum;  

 Minor means a person who has not completed the Age of eighteen (18) years; 
 Net Asset Value (“NAV”) means the market value of investments held under 

the Unit Linked Fund plus or minus the expenses incurred in the purchase or 
sale of the assets (as the case may be) depending upon whether the Unit 
Linked Fund is a net buyer or seller of assets, plus the value of any current 
assets and any accrued income net of Fund Management Charges (including 
any applicable Service Tax thereon) less the value of any current liabilities 
and provisions, if any;  

 Notice means the communication sent by the Company to the Policyholder 
within 15 days from the end of Grace Period or 45 days from the expiry of 
notice period, as applicable, requiring the Policyholder to exercise any one of 
the options provided in Clause 3.2 hereof; 

 Notice Period means the period of 30 days from the date of receipt of the 
Notice by the Policyholder; 

 Office means any office established by the Company for servicing customers, 
except its registered office and corporate office; 

 Option I means the Death Benefit cover only chosen by the Policyholder under 
this Policy as at the Policy Commencement Date and accepted by the 
Company as indicated in the Schedule; 

 Option II means the Death or Total & Permanent Disability Benefit cover 
chosen by the Policyholder as at the Policy Commencement Date and 
accepted by the Company as indicated in the Schedule;  

 Paid-Up Sum Assured means the amount calculated as Sum Assured 
multiplied by total number of premiums paid divided by the number of 
Premiums payable during the Policy Term; 

 Plan Options means the benefit as per Option I or Option II as specified in 
Clause 2.1 below chosen by the Policyholder and accepted by the Company 
which  shall be mentioned specifically in the Policy Schedule; 

 Policy means this Canara HSBC Oriental Bank of Commerce Life Insurance 
Future Smart Plan, comprising, the Proposal, these terms and conditions, the  
Policy Schedule and any annexures attached to it (including any unit account 
statements or other correspondence issued by the Company), all of which 
shall form an integral part of the Policy; 

 Policy Anniversary means an annual anniversary of the Policy 
Commencement Date; 

 Policy Commencement Date means the date of commencement of the Policy 
as specified in the Policy Schedule; 

 Policy Schedule means the schedule attached to and forming part of this 
Policy; 

 Policy Term means the period between the Policy Commencement Date and 
the Maturity Date, as specified in the Policy Schedule;  

 Policy Year means a 12 consecutive calendar month period commencing from 
the Policy Commencement Date and ending on the day immediately 



preceding its Policy Anniversary and  each  subsequent  period  of  twelve  
(12)  consecutive months thereafter, during the Policy Term; 

 Policyholder means the person named as such in the Policy Schedule and 
who is the Life Assured under this Policy, unless the Policy has been assigned 
as per Clause 20.1 in which case the assignee shall be the Policyholder;  

 Premium means the Regular Premiums payable under this Policy; 
 Premium Funding Benefit means the benefit provided by the Company, upon 

the death or occurrence of Total and Permanent Disability (as applicable) to 
the Life Assured as detailed in Clause 2.2; 

 Premium Payment Term means the period specified in the Policy Schedule 
indicating the number of years for which the Policyholder is required to pay 
Regular Premium under this Policy; 

 Proceeds of the Discontinued Policy Fund means the Fund Value (less 
applicable Discontinuance Charges) of the respective Policyholder on the 
Date of Discontinuance after addition of interest computed at the minimum 
guaranteed interest rate. The excess income earned in the discontinued policy 
fund over and above the minimum guaranteed interest rate shall also be 
apportioned to the Discontinued Policy Fund in arriving at the proceeds of the 
discontinued policies and shall not be apportioned by the Company; 

 Proposal means the signed and completed proposal form provided by the 
Policyholder to the Company, along with all supporting information/documents 
enclosed therewith and which forms the basis upon which this Policy has been 
issued to the Policyholder by the Company; 

 Redirection means the facility allowing the Policyholder to modify the 
allocation of future Premium into the Unit Linked Funds in a different 
investment pattern from the option exercised previously, as specified in 
Clause 14; 

 Regular Premium means the premium specified as such in the Policy 
Schedule payable in regular installments as agreed between the Policyholder 
and the Company; 

 Regulations means the laws and regulations in effect from time to time and 
applicable to this Policy, including without limitation the regulations and 
directions issued by the Authority from time to time including re-enactments 
and/or amendments to such laws and regulations;   

 Revival of a Policy means restoration of the policy in respect of which 
Premiums were not paid before the end of the Grace Period upon the receipt 
of all the premiums due and other charges if any, as per the terms and 
conditions of the Policy, upon being satisfied as to the continued insurability of 
the Life Assured on the basis of the information, documents and reports 
furnished by the policyholder; 

 Revival Period means a period of 2 consecutive years during which period the  
Policyholder is entitled to Revive the Policy; 

 Rider means the supplementary or additional benefit coverage, if any, issued 
by the Company, attached to and forming part of this Policy; 

 Rider Benefits means the benefits payable under the Riders; 
 Risk Commencement Date means the date mentioned in the Policy Schedule, 

which shall be the later of (i) date of acceptance of the Proposal by the 
Company’s underwriters; and (ii) date of realization of the proposal deposit by 
the Company; 

 Sum Assured means the amount as mentioned in the Policy Schedule 
payable upon the death of the Life Assured as per Clause 2.1; 

 Unit means a notional interest of the Policyholder representing a portion or a 
part of the Unit Linked Fund consisting of one (1) undivided share in the 
assets of the relevant Unit Linked Fund;  

 Unit Price means the price of each Unit under a fund arrived at by dividing the 
NAV by the total number of outstanding units in the respective Unit Linked 
Fund. 

1.2 Interpretation 
 This Policy is divided into numbered Clauses for ease of reference and 

reading. Except as stated, these divisions and the corresponding Clause 
headings do not limit the Policy or its interpretation in any way. Unless the 
context requires otherwise, words of one gender shall include the other 

gender and the singular shall include the plural and vice versa and references 
to any statute include subsequent changes to that statute. 

2. BENEFITS 
 Subject to the provisions contained herein and fulfillment of the terms and 

conditions of this Policy, the Company agrees to pay to the Claimant, the 
following Benefit on the happening of the claim events mentioned against 
each Benefit during the Policy Term. 

2.1. Plan Options 
2.1.1. This policy has been issued under Option I or Option II as chosen by the 

proposer while proposing for insurance and as specified in the Policy 
Schedule. An Option once chosen as at the Policy Commencement Date 
cannot be changed during the Policy Term. Subject to the other conditions of 
this Policy if the insured event occurs to the Life Assured on or before Maturity 
Date, following are the benefits payable  subject to Clause 2.1.2 below, under 
Option I and Option II (as applicable): 

2.1.1.1. Option I- (Death Benefit)  
 Subject to Policy not being in Discontinued state or being terminated, if the 

death of the Life Assured occurs on or after the Risk Commencement Date 
but before the Maturity Date, the Company shall pay the following as Death 
Benefit: 

(a) In case Sum Assured plus present value of future premiums at the time 
registration of death claim is higher than or equal to 105% of total premiums 
paid by the Policyholder, then Company shall pay: 

(i) The Sum Assured on the admission of claim; and 
(ii) Fund all future premiums as per Clause 2.2; 
(b) In case Sum Assured plus present value of future premiums at the time 

registration of death claim is less than 105% of total premiums paid by the 
Policyholder, then Company shall pay: 

(i) 105% of all Premiums paid less present value of the future premiums 
immediately on the admission of the claim; and 

(ii) Fund all future premiums as per Clause 2.2. 
2.1.1.2. Option II (Death and Total & Permanent Disability Benefit)  
(a) Subject to the Policy not being in discontinued state or being terminated, if the 

death of the Life Assured occurs on or after the Risk Commencement Date 
but before the Maturity Date, the Company shall pay the Death Benefit as 
defined in Clause 2.1.1.1. 

(b) Subject to Clause 3.2 and Clause 21.3.2 hereof and the Policy not being in 
Discontinued state or being terminated, if the Total and Permanent Disability 
occurs to the Life Assured on or after the Risk Commencement Date but 
before the Maturity Date, the Company shall fund all future premiums as per 
Clause 2.2. If  the  claim  under  Total  &  Permanent Disability  is accepted  
by the Company,  the Death  Benefit  as specified under Clause 2.1.1.2 (a) 
shall stand modified to higher of : 

(i) Sum Assured; and 
(ii) 105% of total Premiums paid by the Policyholder. 
 During the first five policy years, if death happens after the policy has been 

discontinued, only the surrender value together with at least the minimum 
guaranteed interest rate on the surrender value over the period between date 
of surrender and date of intimation of death will be payable. 

 However, the death benefit for a policy being discontinued after the lock-in 
period due to non-payment of contractual premium (including paid-up policies) 
shall be higher of [sum assured or 105% of all the premiums paid by the 
policyholder] plus fund value.   

 The premium funding and TPD benefit for such policy shall cease immediately 
until it is revived and no charges for the ceased benefits shall be deducted.   

2.1.2. In respect of registration of death claim of the Life Assured received at the 
Office of the Company prior to 3.00 PM on any Business day, the closing NAV 
of the same day will be applied for computation of the Fund Value. For 
registration received at the Office of the Company post 3.00 PM on any 
Business day, the NAV declared on the next Business Day shall be applied for 
computation of the Fund Value.             
 
 



2.2. Premium Funding Benefit 
 In the event of a claim for death or Total and Permanent Disability benefit 

being accepted by the Company, the Policy shall be kept in force by the 
Company funding all future Premiums due. In case of Death Benefit being 
admitted the Company shall fund Premiums due from the date of death of the 
Life Assured, whereas in case of a Total and Permanent  Disability claim, the 
Premiums due from the date of acceptance of the claim by the Company 
alone shall be funded.  The Policy shall continue to be in force upto the 
Maturity Date notwithstanding the death of the Beneficiary. Such Premium 
funded by the Company shall be allocated to various Unit Linked Funds  in  
the  same  allocation  proportion  as  existing  at  the  date  of registration of 
claim. 

2.3. Total and Permanent Disability Benefit 
2.3.1. Subject to Clause 3.2 hereof and the Policy not being in Discontinued state or 

being terminated, the Life Assured shall be regarded as suffering from Total 
and Permanent Disability, subject to Clause 21.3.2, only if as a result of 
accidental bodily injury the life assured has suffered: 

(a) Total and irrecoverable loss of sight of both eyes. The blindness must be 
confirmed by an Ophthalmologist; OR 

(b) Loss by severance of two or more limbs at or above wrists or ankles. 
2.3.2. The above disability must have lasted, without interruption, for at least six 

consecutive months and must, in the opinion of an appropriate medical 
practitioner appointed by the Company, be deemed permanent and total. 

2.3.3. No Premiums shall be accepted between the date of registration of Total & 
Permanent Disability claim and date of decision of the claim. If Premium 
becomes payable during this period, the Policy shall continue as inforce and 
all charges shall continue to be deducted from the Policy fund. 

2.3.4. If a claim is accepted, the Company shall fund all future Premiums from the 
date of acceptance of Total and Permanent Disability claim as and when due. 

2.3.5. If the claim is not accepted by the Company, then the Company shall inform 
the policyholder of the same along with a notice to the Policyholder for 
payment of due premium, if any. The conditions as mentioned in Clause 3.2 
shall be applicable in such a scenario. 

2.4. Maturity Benefit    
 If the Life Assured survives the Maturity Date and the Policy is in force or paid-

up on such date, the Company shall pay the Maturity Benefit to the Claimant 
which shall be equivalent to the Fund Value computed on the basis of the 
closing NAV of the Maturity Date. The Policyholder shall have the option to 
receive the entire Maturity Benefit through structured payouts over a period 
not exceeding five (5) years as per the Settlement Option as defined under 
Clause 2.5.  

2.5. Settlement Option 
 The Policyholder may exercise this option to receive the Maturity Benefit 

through structured payouts over a period by making a written request to the 
Company at least three (3) months prior to the Maturity Date indicating his 
intention to exercise the Settlement Option. The exercise of this option shall 
be subject to fulfillment of the following conditions: 

(i) The Policyholder may exercise this option to receive the Maturity Benefit in 
periodic installments, for a maximum period of up to five (5) years from the 
Maturity Date (“Settlement Period”);  

(ii) Units shall be encashed in respect of each payout at the NAV applicable on 
the date of each payout under the Settlement Option;  

(iii) No Benefits including Death Benefit, Premium Funding Benefit or Rider 

Benefit, if any, shall be payable during the Settlement Period. In the event  of 

the death of the Life Assured during the Settlement Period, the settlement 

option shall continue and the proceeds shall be paid to the claimant at 

periodic intervals as chosen by the policyholder; 
(iv) Fund Management Charges shall continue to be charged by the Company 

during the Settlement Period; 
(v) The Policyholder agrees and acknowledges that all investment risks and risks 

inherent in receiving the Maturity Benefit under the Settlement Option will 
continue to be borne entirely by the Policyholder; 

(vi) Switches, Partial Withdrawals or Redirection shall not be allowed during the 
Settlement Period; 

(vii) The frequency of payout during the Settlement Period can be monthly, 
quarterly, half-yearly or annual as opted by the Policyholder; 

(viii) The Policyholder shall be entitled, at any time during the Settlement Period, to 
cancel the Settlement Option and withdraw the Fund Value as on that date, on 
which payment  the Policy shall be terminated and no further amounts shall be 
payable by the Company. 

2.6. Requirements for  Maturity Benefit & Death Benefit Claims 
 In the event of a claim for Benefits arising under this Policy, the Claimant shall 

within sixty (60) days of the claim event, make a written intimation to the 
Company through its Claim Intimation Form with the following documents: 

2.6.1. In case of a claim for Maturity Benefit 
a) Claimant Statement; 
b) Policy document in original; and 
c) Duly signed discharge voucher  
2.6.2. In case of a claim for Death & Total and Permanent  Disability Benefit 

 Original Policy document, Company specific claim formats (Claimant’s 
statement, Treating hospital certificate, Attending physician’s statement, 
Employer’s certificate) , Death certificate, Discharge certificate, FIR, Police 
Reports, Post mortem report, Claimant’s ID and address proof, Hospital 
records/other medical records Disability certificate and such other documents 
as required by the Company at the time of claim. 

2.7. Increase / Decrease of the Sum Assured 
 Subject to the Policy being in force and not being in Discontinued state, the 

Policyholder may at any time during the Policy Term, request the Company to 
increase/decrease the Sum Assured under this Policy without effecting any 
change to the Regular Premium payable by making an application in writing to 
the Company at least Two (2) months prior to the next Policy Anniversary, 
provided: 

(a) The Policy has completed five(5) Policy Years and the Company has received 
all due Regular Premiums till the date of such request; 

(b) For increase in Sum Assured, the Life Assured should not be a Minor or aged 
above fifty (50) years (last birthday), at the time of such request; 

(c) Such increase /decrease in accordance with the applicable Regulations, and 
subject to underwriting acceptance; 

(d) The Company shall be entitled to recover medical expenses (if any subject to 
a maximum of Rs 3,000) on account of an increase in the Sum Assured; 

(e) Such increase/decrease in the Sum Assured can be exercised once in a 
Policy Year, subject to a total of three times during the entire Policy Term. 

(f) The mortality charges will increase or decrease proportionately to the change 
in sum at risk, but there will be no change in the Regular Premiums due to 
change in Sum Assured. 

2.8. Mode of payment of Benefits 
2.8.1. All Benefits and other sums under this Policy shall be subject to the admission 

of the claim and shall be payable in the manner and currency permitted under 
the Regulations. 

2.8.2. Discharge 
 Any discharge given by the Claimant, or by any person authorized by the 

Claimant in writing in respect of the Benefits or the sums payable under this 
Policy shall constitute a valid discharge to the Company in respect of such 
payment. The Company’s liability under the Policy shall be automatically 
discharged on such payment. In case the Bank account details of the 
Claimant has been made available to the Company to facilitate a direct credit 
of the Benefits into the Claimant’s bank account, credit by the Company of the 
applicable Benefits into such bank account shall constitute valid discharge of 
the Company’s liability to pay such Benefits under this Policy. 

2.9. Benefits during Grace Period 
 This Policy provides a Grace Period of thirty (30) days commencing from the 

due date of each Regular Premium due, during which the Policyholder may 
make payment of unpaid Regular Premium to keep the Policy and all the 
Benefits in force. The Benefits mentioned in Clause 2.1 shall be payable 
subject to deduction of applicable Charges due as on the date of occurrence 
of the insured event. 



3. Regular Premium and effect of discontinuance of payment of Regular 
Premium  

3.1. Payment of Regular Premium 
 Regular Premium shall be payable during the Premium Payment Term in the 

agreed amounts and frequency on or before the end of Grace Period 
corresponding to the due date as specified in the Policy Schedule. If any 
Regular Premium is received before the due date and within the same 
financial year, the Company may at its discretion keep such amount in an 
advance premium account and adjust such sum towards Regular Premium on 
the applicable due date or refund such amounts to the Policyholder. The 
amounts in the advance premium account shall not be allocated into Units 
before the due date. All Regular Premiums shall, subject to deduction of 
applicable Charges as mentioned in Annexure 1 hereto, be allocated in the 
respective Unit Linked Funds as chosen by the Policyholder at the applicable 
NAVs as provided in Clause 9.2 hereof . 

3.2. Discontinuance of Regular Premium   
 If any due installment of Premium is not paid within the Grace Period the 

Company shall send a Notice within fifteen (15) days from the date of expiry of 
Grace Period to the Policyholder and the Policyholder may exercise any of the 
following options within Thirty days of receipt of such Notice:  

3.2.1 On Discontinuance of premium during the lock-in period: 
(i) Revival of policy within Revival Period; or 
(ii) Intimating the company of the intention to revive within Revival Period starting 

from the date of discontinuance of the policy; or 
(iii) Complete withdrawal from the policy without any risk cover 
 NOTE: Until the policyholder exercises his/her option or up to the expiry of 

notice period, whichever is earlier, the policy is deemed to be in force with risk 
cover as per terms and conditions of the policy. 

3.2.1.1 On the date of discontinuance of the policy, the Fund Value less applicable 
discontinuance charges shall be transferred to the discontinued Policy Fund 
and life cover ceases. If option 3.2.1 (iii) is exercised within the notice period, 
the policy will be treated as surrendered and the surrender provisions as 
specified in Clause 3.5 shall be applicable. In case the policyholder does not 
exercise any of the options the treatment of such policy shall be in accordance 
with 3.2.1 (iii) above. 

3.2.1.2 In case the Policyholder intimates his/her intention to revive the policy as per 
Clause 3.2.1 (ii) but does not revive the Policy within the revival Period, then 
at the end of the lock-in-period, provided that the revival period has expired at 
the end of lock-in period, the proceeds of the discontinued policy fund shall be 
refunded to the policyholder. 

3.2.1.3 In case the Policyholder intimates his/her intention to revive the Policy as 
per Clause 3.2.1 (ii) and does not revive the policy till Sixty days before the 
end of lock in period, provided that the revival period has not expired at the 
end of lock-in period, the Company shall send a notice to the Policyholder 
Forty Five days before the end of the lock-in period to exercise one of the 
below options within a period of thirty days of receipt of such notice: 

(i) Revive the policy immediately; or 
(ii) Intimation to Revive the policy within Revival Period starting from the date of 

discontinuance of the policy or 
(iii) Payout the proceeds at the end of the lock-in-period; or 
(iv) Payout the proceeds at the end of the revival period. 
 In case the Policyholder does not exercise any of the options within the notice 

period of thirty days, the treatment of such policy shall be in accordance with 
Clause 3.2.1.3 (iii). In case the Policyholder opts for option 3.2.1.3 (ii) then the 
fund value shall continue to remain in the discontinued policy fund till the 
policy is revived or up to the end of the revival period whichever is earlier. If 
the policy is not revived within the Revival Period, the proceeds of the 
discontinued policy fund shall be paid out to the policyholder at the expiry of 
Revival Period. 

3.2.2 On Discontinuance of premium after the lock-in period: 
(i) Revival of policy within Revival Period; or  
(ii) Intimating the company of the intention to revive within Revival Period starting 

from the date of discontinuance of the Premium; or 

(iii) Complete withdrawal from the policy without any risk cover; or 
(iv) Convert the policy into paid-up policy, with the paid-up sum assured in 

accordance with Section 113(2) of the Insurance Act, 1938 i.e. sum assured 
multiplied by total number of premiums paid to the original number of 
premiums payable as per the terms and conditions of the policy. The sum 
assured applicable for a paid up policy shall be the paid-up sum assured. 

 NOTE: Until the Policyholder exercises his/her option or up to the expiry of 
notice period, whichever is earlier, the policy is deemed to be in-force with risk 
cover as per terms and conditions of the policy. 

3.2.2.1 If option 3.2.2 (iii) is exercised within the notice period, the policy will be 
treated as surrendered and all the surrender provisions as specified in Clause 
3.5 shall be applicable. In case the Policyholder does not exercise any of the 
options within the notice period of thirty days, the treatment of such policy 
shall be in accordance with Clause 3.2.2 (iii) above. 

3.2.2.2 If option 3.2.2 (ii) is exercised and the Policyholder neither revives nor 
surrenders the Policy, then the Fund Value of the policy, as applicable, shall 
be refunded at the end of the Revival Period or at the end of the policy term, 
whichever is earlier. The policy is deemed to be in force with risk cover until 
the expiry of revival period or end of policy term, whichever is earlier, as per 
terms and conditions of the policy. 

3.2.2.3 However, If the policyholder has informed a Total and Permanent Disability 
claim, then the policy shall not be discontinued, till a decision is taken on the 
claim by the Company. No premium will be accepted by the company between 
the date of information of Total and Permanent Disability claim and date of 
acceptance (or rejection as the case may be) of the Total and Permanent 
Disability claim. During this period all charges will continue to be deducted 
from the fund including mortality and other risk charges. If the claim is rejected 
by the company and a premium is due the company will send a notice within a 
period of 15 days from the date rejection of the Total and Permanent Disability 
claim to the policyholder to exercise the said options as applicable as per 
section 3.2.1 & 3.2.2 above within a period of 30 days of receipt of such 
notice. 

3.3. Transfer of the Fund Value to the Discontinued Policy Fund 
 During  the  Notice  Period  all  Benefits  including  the  right  to  Partial 

Withdrawals under this Policy shall continue to apply and all the Charges shall 
continue to be deducted. If the Date of Discontinuance of the Policy is during 
the lock-in period, then the Company shall transfer the Fund Value subject to 
deduction of Discontinuance Charges (as applicable) into the Discontinued 
Policy Fund. 

3.4. Surrender & Surrender Value 
3.4.1. The policy can be surrendered at anytime. On surrender, the life cover under 

the policy shall expire, policy shall terminate and cannot be revived thereafter. 
If the policy is surrendered before completion of the Lock-in Period, the Fund 
Value under the Policy will be transferred to the Discontinued Policy Fund 
subject to deduction of applicable Surrender Charges and will be paid to the 
policyholder at the end of the Lock-in Period. The Company will pay atleast 
the minimum guaranteed interest rate on the funds in the Discontinued Policy 
Fund.   In case death of the Life Assured occurs post Surrender within the 
Lock-in Period, proceeds of the discontinued policy fund as on the date of 
registration of death claim by the Company shall be payable to the Claimant. 
In case of a Surrender request received by the Company post the Lock-in 
Period, the Fund Value shall be paid out to the Policy holder immediately. 

3.4.2. On payment of surrender value by the Company, the Policy shall terminate 
immediately and the Company will be relieved and discharged from all 
obligations under the Policy.  

3.5. Auto termination of Policy 
 Notwithstanding any other Clause in this Policy and provided the Policyholder 

has paid Regular Premium due for the first Five (05) Policy Years, if the Fund 
Value at anytime during the Policy Term falls below the equivalent of one (1) 
Annual Premium on any monthly policy anniversary due to poor market 
performance, this Policy shall terminate automatically and the Fund Value as 
on the date of such termination shall be payable to the Policyholder. On such 
payment, all rights and benefits under the Policy will automatically cease and 



no surrender charge will be deducted in such cases. This clause shall 
however not apply in case a Total & Permanent Disability claim registered and 
is under evaluation. 

4. Revival Of Policy 
4.1. In case due premiums are not paid before end of the notice period, the 

Policyholder can apply for revival of the policy by submitting a written 
application along with all due premiums, during the period provided in the 
notice issued by the Company or within the Revival Period. Acceptance of 
the application for revival shall be subject to underwriting by the Company. 
The Company reserves the right to revive the policy either on its original 
terms and conditions or on such other or modified terms and conditions as 
per the  Compan ie s  underwriting decision. The revival shall be effective 
from the date when the  Compa ny  communicates the same in writing to 
the  Po l i cyho ld e r . Units against premium received for revival shall be 
allocated on the basis of the NAV applicable on the later of the following two 
dates (i) date of acceptance of the revival application by the Company; or (ii) 
date of realization of all the due premiums for revival.  

4.2. The Policy shall be revived subject to the conditions mentioned below: 
(a) A policy can be revived any time before the end of Policy Term and within the 

revival period  
(b) Revival shall be subject to the underwriting as per Company’s board approved 

underwriting guidelines. 
(c) The revival of the policy will be effective after company’s approval is 

communicated. 
4.3. Revival of a policy discontinued during the lock-in period: 
 Where the Policyholder exercises the option to revive the discontinued policy, 

the policy can be revived by restoring the risk cover along with the 
investments made in the segregated funds as chosen by the Policyholder, out 
of the discontinued policy fund, less the applicable charges in accordance with 
the terms and conditions of the Policy. At the time of revival the Company 
shall: 

(a) Collect all due and unpaid premiums without charging any interest or fee; 
(b) Levy policy administration charge and premium allocation charge as 

applicable during the discontinuance period. No other charges shall be levied; 
(c) Add back to the Fund Value, the discontinuance charges deducted at the time 

of discontinuance of the policy; 
(d) Reinstate all the benefits as per the original terms and conditions of the policy 
4.4. Revival of a policy discontinued or being made paid-up after the lock-in 

period: 
 Where the Policyholder exercises the option to revive the discontinued policy 

or wish to revive the paid-up policy, the policy can be revived in accordance 
with the terms and conditions of the policy. At the time of revival, the company 
shall: 

(a) Collect all due and unpaid premiums without charging any interest or fee; 
(b) Levy premium allocation charge as applicable during the discontinuance 

period. No other charges shall be levied; 
(c) Reinstate the original Sum Assured in case the Policy was in paid-up state; 
(d) Reinstate all the benefits as per the original terms and conditions of the policy 
4.5. Notwithstanding anything to the contrary contained elsewhere in this Policy, 

the Company reserves the right to revive the  Policy either on its original terms 
and conditions or on such other or modified terms and conditions as the 
Company deems fit, or to reject the revival. The decision of the Company in 
this regard shall be final and binding on the Policyholder. The revival shall be 
effective from the date when the Company specifically communicates the 
same in writing to the Policyholder. 

4.6. Units against Premium received for revival shall be allocated on the basis of 
the NAV applicable on the later of the following two (2) dates (i) date of 
acceptance of the revival application by the Company’s underwriters; and (ii) 
date of realization of all the due installments of Premium paid for revival to the 
Company. 

 
 
 

5. Unit Account, Unit Statement And Annual Statement   
5.1. Unit Account: For the purpose of this Policy, the Company will maintain an 

account called the Unit Account, to which the Premiums received under this 
Policy shall be credited in the respective Unit Linked Funds in the proportion 
as chosen by the Policyholder, net of applicable Charges. The amount so 
credited shall be utilized for purchase of Units at the applicable NAV in the 
Unit Linked Fund offered by the Company under this Policy. 

5.2. Unit Statement: The Company shall issue to the Policyholder, a unit statement 
showing the details of Units held and particulars of credits and debits in 
respect of the Unit Account on every Policy Anniversary as well as whenever 
a transaction in the nature of receipt of Regular Premium, Partial Withdrawal 
or payment of Benefits takes place. The Policyholder may authorize the 
Company to send the unit statement on e-mail and the statement sent to such 
e-mail id of the Policyholder provided to the Company shall be considered as 
a valid discharge of the Company’s obligations under this Clause. 

5.3. Annual Report: The Company shall also issue an annual report covering the 
performance of the Unit Linked Fund during the preceding financial year in 
relation to the economic scenario and market developments including 
particulars like investment strategies and risk control measures, changes in 
interest rates, tax rates, etc affecting the investment portfolio. 

6. CHARGES  
6.1. Subject to the other terms and conditions mentioned herein, during the Policy 

Term, the Company shall levy the Charges as detailed in Annexure 1. The 
Company reserves the right to revise the Charges, with the prior approval of 
the Authority, subject to the maximum limits mentioned against each Charge 
in Annexure 1 hereto. All Charges mentioned herein are subject to applicable 
taxes and levies (present or future), including service tax, which shall be borne 
by the Policyholder. 

6.2. All Charges, other than the Fund Management Charges, Miscellaneous 
Charge and the Premium Allocation Charges, shall be recovered by 
cancellation of required number of Units from the respective Unit Linked Fund 
on the date on which such Charges fall due. Fund Management Charge shall 
be recovered by adjusting the Unit Price. Premium Allocation Charge shall be 
recovered by deduction from the amount of the Premium received prior to 
allocation of the Premium into Units. Miscellaneous Charge can be also paid 
in cash by the Policyholder. 

7. UNIT LINKED FUNDS  
7.1. The Unit Linked Fund(s) offered by the Company as at the Policy 

Commencement Date and the indicative portfolio allocations and risk profiles 
of such Unit Linked Fund(s) are as follows: 

1. Equity II Fund (SFIN: ULIF00607/01/10EQUTYIIFND136) 

Assets  Minimum  Maximum   Risk 
    Profile 

Objective 

Equity 60% 100% 

High 

Generate long-term 
capital appreciation from 
active management of a 
portfolio invested in 
diversified equities. 

Money  
Market 

Nil 40% 

2. Growth Plus Fund (SFIN: ULIF00913/09/10GROWTPLFND136) 

Assets Minimum   Maximum Risk 
 Profile 

Objective 

Equity 50% 90% 

  Medium to 
High 

Achieve capital 
appreciation by 
investing predominantly 
in equities, with limited 
investment in Fixed 
Income Securities 

Debt 
Securities 

10% 50% 

Money 
Market 

Nil 40% 



3. Balanced Plus Fund (SFIN: ULIF01013/09/10BLNCDPLFND136) 

Assets Minimum Maximum   Risk 
   Profile 

Objective 

Equity 30% 70% 

  Medium 

Generate capital 
appreciation and current 
income, through a 
judicious mix of 
investments in equities 
and fixed income 
securities. 

Debt 
Securities 

30% 70% 

Money 
Market 

Nil 40% 

4. Debt Plus Fund (SFIN: ULIF01115/09/10DEBTPLFUND136) 

Assets Minimum Maximum   Risk 
    Profile 

Objective 

Debt 
Securities 

60% 100% 

    Low to        
Medium 

Earn regular income by 
investing in high quality 
Debt securities. Money 

Market 
Nil 40% 

 5.  Liquid Fund (SFIN: ULIF00514/07/08LIQUIDFUND136) 

Assets Minimum Maximum 
  Risk 

     Profile 
Objective 

Debt 
Securities* 

Nil 60% 

Low 

Generate reasonable 
returns commensurate with 
low risk and a high degree 
of liquidity. Money 

Market 
40% 100% 

6.Discontinued Policy Fund** (SFIN:ULIF01319/09/11POLDISCFND136) 

Assets Minimum Maximum Risk 

   Profile 

Objective 

Government 
Securities 

   60%   100%  
      
     Low 

To generate reasonable 
returns on funds from 
discontinued policies 
determined in accordance 
with the Regulations. Money market    0%    40% 

 *Debt Securities under Liquid Fund shall only comprise of short term securities 
 **These are subject to revision as guided by Authority from time to time. The 

said fund cannot be opted by the Policyholder but shall be applicable in 
accordance with Discontinuance of Policy. 

7.2. Subject to investment norms and policies of the Company in effect from time 
to time and applicable Regulations, the Company shall have the discretion to 
select the investments and/or make the investments under each Unit Linked 
Fund, having regard to the investment objectives of the respective Unit Linked 
Fund. Subject to as aforesaid, the Company shall have absolute discretion to 
formulate its investment policies and make investments and to deal with all 
matters in relation to the Unit Linked Funds. The Company shall have 
absolute legal and beneficial ownership of all investments and assets of the 
Unit Linked Fund (s). 

7.3. The Company may also at its discretion, subject to prior approval of the 
Authority and the Policyholder close or discontinue any of the Unit Linked 
Funds on the happening of events including but not limited to extreme volatility 
of markets/Force Majeure conditions, which in the opinion of the Company 
warrants such discontinuance or closure. In the event of closure or 
discontinuance of any Unit Linked Fund, the Company shall give the 

Policyholder prior intimation of atleast three (3) months stating the Company’s 
intention to discontinue or close a Unit Linked Fund. In case of a 
discontinuance or closure of Unit Linked Funds as mentioned above, the 
Company shall provide the Policyholder the option of switching to other Unit 
Linked funds offered by the Company free of cost, and such options may be 
exercised by the Policyholder within the time limits provided by the Company. 
In the event of a Policyholder not exercising his option to switch to another 
Unit Linked Fund, the Company shall be entitled to switch the Funds to 
another Unit Linked Fund at its discretion, subject to prior approval from the 
Authority. The Company may at a later date subject to prior approval of IRDA 
introduce a new Unit Linked Fund, apart from those mentioned in Clause 7.1. 
The Policyholder shall be entitled to switch to the said newly introduced Unit 
Linked Fund as any other Fund mentioned in Clause 7.1 subject to such terms 
and conditions that may be approved by the Authority. 

 The term “Force Majeure” refers to situations beyond the control of parties to 
contract including Acts of State, changes to laws/ regulations, Acts of God 
including natural calamities, or other circumstances beyond the control of the 
parties to contract like war, external aggression etc which precludes a party to 
contract from fulfilling his obligations under the contract. The onus of proving 
that a party was precluded from performing his obligations under a contract on 
account of Force Majeure conditions lies on such party who set up the plea of 
Force Majeure. 

8. RISK FACTORS 
8.1. This Policy is issued on the express understanding that the investments are 

subject to the following risks among others and the Policyholder has opted for 
this Policy with full knowledge of such risks including: 

(i) The names of the Unit Linked Funds do not in any manner indicate the quality 
of the Unit Linked Funds or their future prospects or returns. The Unit Linked 
Funds do not offer any guarantee or assure any guaranteed return. 

(ii) Investments in Units are subject to market and other risks. Investment risk in 
investment portfolio is borne by the Policyholder. There is no assurance that 
the objects of the Unit Linked Funds will be achieved. 

(iii) The Unit Price of the Units may fluctuate depending on factors and forces 
affecting the capital markets and the level of interest rates prevailing in the 
market. 

(iv) Past performance of the Unit Linked Fund and other plans of the Company 
are not indicative of future performance of any of these Unit Linked Funds. 

8.2. All Benefits payable under this Policy are subject to tax laws and other fiscal 
enactments in effect from time to time. 

9. UNITS 
9.1. The Units shall have a nominal value of Rupees ten (`10/-) each at the 

inception of the Unit Linked Fund. The Units shall be purchased and cancelled 
at the Unit Price applicable to the date of transaction as per these terms and 
conditions. The Unit Price shall be computed to three (3) decimal points. Units 
will be allocated up to four (4) decimal points. The Unit Price will be declared 
as soon as may be possible after close of every Business Day.  

9.2. Allocation of Units 
(i) Units against the first Premium received by the Company shall be allocated on 

the Policy Commencement Date after deduction of applicable Charges.  
(ii) Allocation of Units against subsequent Regular Premiums,  shall be made on 

the basis of the closing NAV of the following dates or premium due date 
whichever is later: 

(a) Closing NAV of the same day in case of payments by local cheques or 
demand drafts received at the Office of the Company at or before 3.00 PM on 
any Business Day. 

(b) Closing NAV of the subsequent Business Day in case of payments received 
by local cheques or demand drafts at the Office of the Company post 3.00 PM 
on any Business Day. 

(c) Closing NAV of the date of realization by the Company in case of payments 
made by outstation cheques or through ECS including payments made 
through Credit/ Debit Cards, Standing Instructions and Auto Debits,. 

(iii) All requests for partial withdrawals, Surrenders, Switches, and all intimations 
pertaining to claim of Benefits shall be in writing, submitted at any of the 



Company’s Offices. In case of partial withdrawal, Switch or Surrender 
requests received at the Company’s Office prior to 3.00 PM on any Business 
Day, the same would be processed based on the closing NAV of that day. The 
closing NAV of the next Business Day would be applied in case of all requests 
received at the Company’s Offices after 3.00 PM on any Business Day. For 
Premium Funding Benefit, in case of death claim, closing NAV of the date of 
subsequent Premium Due Date falling post registration of death claim shall be 
applicable. 

(iv) For Premium Funding Benefit, in case of Total & Permanent Disability claim, 
closing NAV of subsequent date (after acceptance of claim) shall be 
applicable. 

(v) All requests for Safety Switch Option, Milestone Withdrawal, Automatic Fund 
Rebalancing shall be processed at the prevailing NAV of the date on which 
such switch/pay-out is affected. 

(vi) The above cut-off timings are as per regulations prevailing on the Policy 
Commencement Date, which can change from time to time subject to change 
in regulations. 

9.3. Computation of Net Asset Value  
 Net Asset Value shall be calculated on all Business Days in accordance with 

the Authority’s guidelines in force from time to time. As per the guidelines of 
the Authority prevailing on the Policy Commencement Date, Net Asset Value 
will be calculated as follows: 

 {(Market Value of investment held by the fund + Value of Current Assets) - 
Value of Current Liabilities & provisions, if any} / Number of Units existing on 
Valuation Date (before creation/redemption of Units) 

9.4. Valuation of Unit Linked Funds 
 The calculation made by the Company in regard to the valuation of its Unit 

Linked  Funds  is  final  and  binding  for  all  purposes  except  in  case  of 
manifest error. The valuation of assets of the Unit Linked Funds shall be made 
as per the applicable Regulations and valuation norms of the Company in 
effect from time to time..  

10. AGE ADMISSION 
 The Age of the Life Assured has been admitted on the basis of the declaration 

made by the Policyholder in the Proposal and/or in any statement, supporting 
document/proof provided in this regard. If the Age of the Life Assured is found 
to be different from that declared, the Company may, adjust the Regular 
Premium and/or the Benefits under this Policy and/or recover the additional 
amounts, if any due, as it deems fit. This Policy shall however become void 
from the Policy Commencement Date, if the Age of the Policyholder at the 
Policy Commencement Date is found to be higher than the maximum or lower 
than the minimum entry Age that was permissible under this Policy at the time 
of its issue and the Fund Value if any, shall be returned to the Policyholder 
subject to deduction of applicable Charges. 

11. PARTIAL WITHDRAWAL  

11.1.  Minimum 04(four) partial withdrawals in a policy year starting from sixth (6th) 
policy year onwards shall be provided free of charge and any subsequent 
partial withdrawals within the policy year shall be charged as provided in 
Annexure 1. The minimum amount that may be partially withdrawn in any one 
transaction shall be Rupees Ten Thousand (Rs 10,000/-). Partial withdrawal at 
any time shall not result in the Fund Value after availing the partial withdrawal 
going below one hundred twenty percent (120%) of the Annual Premium 
payable under this Policy.  Any Partial Withdrawal made shall be net of Partial 
Withdrawal Charges, as provided in Annexure 1. Unused free partial 
withdrawals in a Policy Year cannot be carried forward to the subsequent 
Policy Year(s).   

11.2.  No Partial Withdrawal shall be allowed if this Policy is assigned as per Clause 
20.1, during the Settlement Period and registration of death claim as per 
Clause 2.1. 

11.3.  Partial  Withdrawal  shall  be  allowed  in  case  Safety  Switch  Option, 
Milestone Withdrawal or Auto Fund Rebalancing option is operational; 

11.4.  Partial Withdrawal is allowed if the claim is accepted under Clause 2.3. 

12. MILESTONE WITHDRAWAL OPTION 
12.1. The Policyholder may while submitting the proposal for insurance or at any 

time during the Policy Term but at least five (5) Policy Years before the 
Maturity Date opt for Milestone Withdrawal option. This option shall be 
available only for the policies with 15/20/25 Policy Term. 

12.2.  If Milestone Withdrawal is opted for, in the last 5 Policy Years, 15% of 
available  Fund  Value  shall  be  paid  to  the  Policyholder/  beneficiary 
annually. The transfer can be through cheque or electronic transfer as 
selected by the Policyholder. 

12.3.  In  case  Policyholder  dies  while  the  Milestone  Withdrawal  option  has 
started, the amounts as per the Milestone Withdrawal option shall be paid to 
the Beneficiary (or appointee, in case beneficiary is minor). 

12.4.  In case the policyholder wants to opt out of this option, he can do so anytime, 
even after the Milestone Withdrawal under this option has started. 

12.5.  As  the  Fund  Value  keeps  reducing  by  each  payout  under  this  option, 
Maturity Benefit will be the remaining Fund Value as on the Maturity Date post 
all the payouts under the Milestone Withdrawal option during last 5 years. The 
Policyholder can opt for the settlement option on this balance Fund Value. 

12.6.  At any given time, the remaining Fund Value in the Policy should be at least 
120% of the annualized Premium. In case the remaining Fund Value falls 
below 120% of annualized Premium, the Milestone Withdrawals shall be 
stopped. 

12.7.  Milestone Withdrawals will be considered as normal Partial Withdrawals for 
the purpose of counting the number of Partial Withdrawals under the free 
Partial Withdrawal limits permissible. In case the policyholder carries out 
further Partial Withdrawals in addition to the withdrawals under this option, 
these will attract Partial Withdrawal charges as specified in Annexure 1. 

13. Milestone Withdrawals do not impact Switching, Redirection, Safety Switch 
Option, Auto Fund Rebalancing or Settlement Option. These can be exercised 
as permitted under this Policy. 

14. REDIRECTION    
14.1. The Policyholder shall have the option to redirect the allocation of future 

Regular Premium into one or more Unit Linked Funds available for investment 
in a different investment pattern from the option exercised previously.  
Redirection can be exercised only once during each Policy Year and will be 
effective from the next Policy Anniversary falling after the date of receipt of a 
written request from the Policyholder by the Company. 

14.2.  Requests for Redirection shall be made by duly completing the forms 
prescribed by the Company in this regard, and delivering the same at the 
Offices of the Company. 

14.3.  Request for Redirection cannot be made post death of the Life Assured. 
However, it can be done in case Premium Funding Benefit is on due to 
occurrence of Total and Permanent Disability. 

14.4.  If Safety  Switch  Option  is  opted  but  not  operational  then  Redirection 
request would not have any impact on the same. 

14.5.  Request for Redirection for future Premiums shall become ineffective if Safety 
Switch Option is operational. 

14.6.  Auto Funds Rebalancing option if chosen shall become ineffective once the 
request for Redirection is made. 

15. SWITCHING 
15.1.  The Policyholder may change the investment pattern of the available unit 

account by shifting from one Unit Linked Fund to another (in whole or in 
part). 

15.2.  The  minimum  amount  requested  to  be  switched  or  value  of  Units 
requested to be switched shall be Rupees Ten Thousand (`10,000/). 
Requests  for  switching  may  indicate  the  percentage  of  Units  in  the 
respective funds to be switched or the amount representing the value of Units 
to be switched. Six (6) Switches per annum shall be availed free of cost 
and thereafter the switching charge as per Annexure 1 shall be levied on the 
subsequent switches in a policy year. The unused free Switches in a Policy 
Year cannot be carried forward to the next Policy Year. 

15.3.  Request for Switching cannot be made post death of the Life Assured. 
However, it can be done in case Premium Funding Benefit is on due to 



occurrence of Total and Permanent Disability. 
15.4.  Requests  for  switching  shall  be  made  by  duly  completing  the  forms 

prescribed by the Company in this regard, and delivering the same at the 
Offices of the Company. 

15.5.  Request for Switching can be made even if Milestone Withdrawal option is 
chosen by the Policyholder under this Policy. 

15.6.  On the request of Switching, if Safety Switch Option is chosen and is 
operational then the same shall terminate and can be revived only with 
fresh request. This termination of Safety Switch Option shall be treated as a 
separate Switch and would be subject to applicable Switching Charge. 
However, if the request for Switching is made and Safety Switch Option is 
chosen but is not operational then the Safety Switch Option chosen shall 
not be affected. 

15.7.  On the request of Switching, Auto Rebalancing Option, if chosen and is 
operational, then the same shall terminate and can be revived only with 
fresh request. This termination of Auto Rebalancing Option shall be treated 
as  a  separate  Switch  and  would  be  subject  to  applicable  Switching 
Charge. 

15.8.  Request of Switching cannot be made during Settlement Period. 
16. SAFETY SWITCH OPTION 
16.1.  The Policyholder may at any time during the Policy Term but atleast four (4) 

Policy Years before the Maturity Date, opt for the Safety Switch Option, by 
giving a written intimation to the Company and Funds under this Policy shall 
move to relatively low risk Liquid Fund in last four (4) Policy Years as per the 
following schedule: 

Policy Years* 
Fund allocation in funds other 
than Liquid Fund 

Liquid Fund 
Allocation 

0 to T-3 years 100% 0% 

T-3  years 70% 30% 

T-2  years 40% 60% 

T-1  years 10% 90% 

T   0% 100% 

 *Allocation percentages are as on the beginning of the year Where “T” is 
policy term 

16.2.  If any money has been allocated in the Liquid Fund at any time, it will not be 
impacted or considered for Safety Switch Option. 

16.3.  Redirection of Premium cannot be exercised when the Safety Switch Option 
is in force. 

16.4.  Settlement Option can be opted by the Policyholder even if Safety Switch 
Option is operational. 

16.5.  Only the policyholder can select this option. Any exercise of opting in or 
opting out of this option, post policy issuance will be considered as a Switch, 
and Switching Charges shall be applicable as per Annexure 1. 

16.6.  If Partial Withdrawal is made, Safety Switch Option shall be exercised only on 
the balance of the remaining Funds. 

16.7.  Auto fund rebalancing and Safety Switch Option cannot be exercised 
simultaneously. Hence, Auto Fund Rebalancing, if opted for earlier, will cease 
to exist once Safety Switch Option is chosen. 

17. AUTO FUND REBALANCING 
17.1.  The Policyholder can choose this option at inception or anytime later in the 

policy. Any exercise of opting in or opting out of this option, post policy 
issuance will be considered as a switch, and charges shall be applicable as 
Annexure 1. 

17.2.  If Auto Fund Rebalancing is opted for, at the end of every policy quarter, this 
feature automatically rebalances the allocation of the investments in various 
Funds to the allocation proportions chosen by the Policyholder. 

17.3.  Only the Policyholder can select this option. Auto Fund Rebalancing will 
cease to exist in case a manual Switch or Redirection facility is exercised. In 
case the Policyholder wants to continue with Auto Fund Rebalancing, he will 
be required to submit a new request for opting this.  

17.4.  In case the Policyholder opts for Partial Withdrawals or Milestone Withdrawal 
options, Auto Fund Rebalancing will be done on the remaining Funds.  

17.5.  Auto Fund Rebalancing and Safety Switch Option cannot be exercised 
simultaneously. Hence, Auto Fund Rebalancing will cease to exist once Safety 
Switch Option is operational in last 4 policy years. 

18. TOP UP 
 No top ups are allowed under this Policy. 
19. OWNERSHIP OF THIS POLICY 
19.1.  All options, rights and obligations under this Policy vest with the Policyholder, 

and shall be discharged by the Policyholder. 
19.2.  The Policyholder shall in the Proposal name his natural or legally adopted 

child, who shall be Minor, as the Beneficiary. 
19.3.  The Policyholder shall also name an Appointee to receive the Benefits, if 

payable under this Policy on behalf of the Beneficiary during the minority of 
the Beneficiary and to give a discharge in respect of such Benefits to the 
Company. 

19.4.  All options, rights and obligations under this Policy vest with the Policyholder, 
and shall be discharged only by the Policyholder. 

19.5.  In the event of the Life Assured’s death, the Beneficiary or Appointee, as the 
case may be, shall be entitled to receive Benefits under this Policy but shall  
have  limited  rights  to make  requests  for  change  of  address  and contact 
details only. 

19.6. In the event of the Beneficiaries death post death of the Life Assured, the 
Policy  shall  be  terminated  if  the  Premium  Payment  Term  is  over  and 
Benefits  under  the  Policy  shall  be  paid  to  the  legal  heirs  of  the  Life 
Assured. In case Premium Payment Terms is not over, then the Policy shall 
continue till the end of the Premium Payment Term and would be terminated 
subsequently post expiry of the Premium Payment Term. 

19.7.  If the Beneficiary named in the Policy Schedule predeceases the Life Assured 
during the Policy Term, the Policyholder shall name another child (natural or 
legally adopted) as the Beneficiary. In absence of another child any other 
person who has insurable interest on the Life Assured can be nominated as 
the Beneficiary under this Policy, and such person shall have the same rights 
in respect of this Policy as the Beneficiary originally named in the Policy 
Schedule. 

19.8.  After the end of the Premium Payment Term, if the Life Assured also dies 
post death of the Beneficiary without naming the new Beneficiary, then Policy 
shall be terminated immediately and Benefits shall be paid to the legal heirs of 
the Life Assured.  

19.9.  Before the end of the Premium Payment Term, if the Life Assured also dies 
post death of the Beneficiary without naming the new Beneficiary, then 
Premium Funding Benefit shall start and continue till the end of Premium 
Payment Term. Post Premium Payment Term Policy shall be terminated 
immediately and Benefits shall be paid to the legal heirs of the Life Assured. 

20. ASSIGNMENT AND NOMINATION 
20.1.  An assignment of the Policy may be made as per section 38 of the Insurance 

Act, 1938 by an endorsement upon the Policy itself or by a separate 
instrument signed in either case by the assignor specifically stating the fact of 
assignment and duly attested. Only the Policyholder may make the first 
assignment. Such assignment shall be effective, as against the Company, 
from and upon the service of a written intimation upon the Company and the 
Company accepting and recording the assignment on the Policy. In case of 
assignment under this Policy, the assignee shall not be entitled to increase or 
decrease the Sum Assured. In registering an assignment, the Company does 
not accept any responsibility or express any opinion as to its validity or legal 
effect. An assignment of the Policy shall automatically cancel all nominations 
made under Clause 20.2 below. Notwithstanding, an Assignment under this 
Policy, the Life Assured named as such in the Policy Schedule shall always 
remain the same.  

20.2.  Nomination  
 The Beneficiary named as such in the Policy Schedule shall be nominee 

under this Policy, appointed in accordance with Section 39 of the Act. The 
Policyholder shall also name an Appointee to receive the Benefits, if payable 
under this Policy on behalf of the Beneficiary during the minority of the 



Beneficiary and to give a discharge in respect of such Benefits to the 
Company. 

 Any payment made by the Company in good faith to such surviving 
Beneficiary or the legal heirs of the deceased Life Assured shall discharge the 
Company fully of its liability to make payment of Benefits under this Policy. 

21. GENERAL CONDITIONS 
21.1.  No Participation in surplus or profits.  This Policy does not confer any rights 

on the Policyholder to participate in surplus or profits of the Company. 
21.2.  Review, revision. The Company reserves the right to review, revise, delete 

and / or alter any of the terms and conditions of this Policy, including without 
limitation the Benefits, the Charges other than those charges which are 
specifically stated to remain unchanged in this Policy, the method, manner 
and timing of levy or recovery of the Charges or valuation of the investments 
and / or assets of the Unit Linked Fund and / or determination of the Unit 
Price, with the prior approval of the Authority. The terms of this Policy shall 
also stand modified from time to time, to the extent of changes to the 
Regulations affecting the terms and conditions of this Policy. 

21.3.  Exclusions. 
21.3.1. Suicide Exclusion. If the Life Assured commits suicide for any reason, 

while sane or insane, within one (1) year from the Risk Commencement Date 
or within one (1) year from the date of revival of the Policy, no Death Benefit 
shall be payable under the Policy and only the Fund Value as on the date of 
death shall be payable. Any charges recovered subsequent to the date of 
death shall be paid back along with the Fund Value. 

21.3.2. Total & Permanent Disability Exclusion. Total & Permanent Disability claim 
arising directly or indirectly from any of the following events is specifically 
excluded: 

(i) Caused wholly or partly due to an Acquired Immuno- Deficiency Syndrome 
(AIDS) or infection by any Human Immunodeficiency Virus (HIV). 

(ii) The life assured taking part in any hazardous sport or pastimes (including 
hunting, mountaineering, racing, steeple chasing, bungee jumping, etc) 

(iii) The Life Assured flying in any kind of aircraft, other than as a bonafide 
passenger (whether fare-paying or not) on an aircraft of a licensed airline 

(iv) Self-inflicted injury, attempted suicide - whether sane or insane 
(v) Under the influence or abuse of drugs, alcohol, narcotics or psychotropic 

substance not prescribed by a registered medical practitioner 
(vi) Service in any military, air force, naval, police, paramilitary or similar 

organisation 
(vii) War, civil commotion, invasion, terrorism, hostilities (whether war be declared 

or not) 
(viii) The Life Assured taking part in any strike, industrial dispute, riot, etc. 
(ix) The Life Assured taking part in any criminal or illegal activity. 
(x) Nuclear reaction, radiation or nuclear or chemical contamination 
21.4.  Loans: No loans will be admissible under this Policy. 
21.5.  Release and discharge. The Policy will terminate automatically on payment of 

the Death Benefits or Maturity Benefits or the Surrender Value, as the case 
may be, and the Company will be relieved and discharged from all obligations 
under this Policy thereafter. 

21.6.  Limitation of Liability. Except in the case of a claim for Death Benefit, the 
maximum liability of the Company under this Policy shall not, in any 
circumstances, exceed the Fund Value.  

21.7.  Grievance Redressal /Complaints.  The contact details and procedure to be 
followed in case of any grievance in respect of this Policy is provided in the 
document titled as “Grievance Redressal” annexed herewith as Annexure 4. 

21.8.  Taxes, duties and levies. It shall be the sole responsibility of the 
Policyholder/Claimant to ensure compliance with all applicable provisions of 
the Regulations, including taxation laws, and payment of all applicable taxes 
in respect of the Premium and Benefits or other payouts made or received by 
the Policyholder/Claimant under this Policy and the Company does not accept 
any liability or responsibility in this regard. Except as may be specifically 
required by the Regulations, the Company shall not be responsible  for  any  
tax  liability  arising  in  relation  to  this  Policy,  the Premium payable or the 
Benefits or other payouts made in terms of this Policy. The Company shall be 

entitled to deduct such amounts towards taxes,  duties  or  such  other  levies  
as  may  be  required  from  any  sum received by it or payable under this 
Policy, and deposit the amount so deducted with the appropriate government 
or regulatory authorities. 

21.9.  Disclosure of information. If the Policyholder or Nominee or anyone acting for 
any of them or with their knowledge makes any misleading, false or fraudulent 
claim then the Company shall be entitled to terminate this Policy by paying the 
surrender value. 

21.10.  Fraudulent Claims. If the Policyholder or Nominee anyone acting for any of 
them or with their knowledge makes any misleading, false or fraudulent claim 
then  the Company shall be entitled to terminate this Policy by paying the 
surrender value.  

21.11.  Delivery of Policy Documents. The Company shall dispatch the Policy 
documents to the Policyholder at the address for correspondence provided by 
the Policyholder in the Proposal through courier or post 
(ordinary/registered/speed post).In case the policy documents are returned 
undelivered, the Company may attempt to have the same delivered to the 
Policyholder through such alternative means. 

21.12. Loss of Policy document: The Company will replace a lost policy document 
when the Company is satisfied that the Policy Document is lost. However the 
Company reserve the right to make investigations and to call for evidence of 
the loss of the policy document, as the Company may consider necessary 
before issuing a duplicate policy document. The Company may also charge a 
fee for the issue of a duplicate policy. Freelook cancellation will not be allowed 
for duplicate policy document issued to the Policyholder. However the 
Company may permit free look cancellation in such cases where after 
investigation, it is evident that the Customer has not received the original 
policy bond. 

21.13. Electronic Transactions. In conducting electronic transactions, for and in 
respect of this Policy, the Policyholder shall adhere to and comply with all 
such terms and conditions as prescribed by the Company. Such electronic 
transactions are legally valid and shall be binding on the Policyholder 

21.14. Entire Contract. This Policy comprises the terms and conditions set forth in 
this Policy document, the Policy Schedule and the Annexure applicable to this 
Policy and the endorsements, if any, made on or applicable to this Policy, 
which shall form an integral part and the entire contract, evidenced by this 
Policy. The liability of the Company is at all times subject to the terms and 
conditions of this Policy and the endorsements made from time to time. 
Subject to applicable regulations, in the event of any inconsistency between 
the terms and conditions set forth in this Policy document and the terms and 
conditions set forth in any other document, the terms and conditions set forth 
in this Policy shall prevail. 

21.15. Governing Law and Jurisdiction. This Policy shall be  
governed by and interpreted in accordance with the laws of India. 

21.16. Section 45 of the Insurance Act, 1938. No policy of life insurance effected 
before the commencement of this Act shall, after the expiry of two (2) years 
from the date of commencement of this Act and no policy of life insurance 
effected after the coming into force of this Act shall, after the expiry of two (2) 
years from the date on which it was effected, be called in question by an 
insurer on the ground that a statement made in the proposal for insurance or 
in any report of a medical officer, or referee, or friend of the insured, or in any 
other document leading to the issue of the Policy, was inaccurate or false, 
unless the insurer shows that such statement was on a material matter or 
suppressed facts which it was material to disclose and that it was fraudulently 
made by the Policyholder and that the Policyholder knew at the time of making 
it that the statement was false or that it suppressed facts which it was material 
to disclose. 

 Provided that nothing in this section shall prevent the insurer from calling for 
proof of Age at any time if it is entitled to do so, and no policy shall be deemed 
to be called in question merely because the terms of the Policy are adjusted 
on subsequent proof that the Age of the Policyholder was incorrectly stated in 
the Proposal. 



21.17. Free look period: The Policyholder has the right to cancel the policy within 
15 days from the date of receipt of the policy document, in case he/she does 
not agree with the terms and conditions of the policy. If the policyholder 
cancels the policy during free look period, the Company will refund the fund 
value on the date of cancellation plus the un-allocated premium (if any) plus 
any charge deducted by cancellation of units, after deducting proportionate 
risk charges and expenses incurred on medicals (if any) and stamp duty. In 
cases where the Policy is offered through distance marketing mode as defined 
under IRDA Guidelines on Distance Marketing of Insurance Products, the 
freelook provision shall be available for a period of 30 days from the date of 
receipt of the Policy Document. 

22. Non Zero Positive Claw-back Additions:  
 Non Zero Positive Claw-back additions shall be credited to the Policy after 

completion of first five Policy years in line with Regulation 37 of IRDA (Linked 
Insurance Products) Regulations, 2013 as modified from time to time. This 
shall not be applicable in case the Fund value is in the Discontinued Policy 
Fund at the time of credit. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



ANNEXURE 1: Charges. 
(i) Mortality Charge shall be levied on monthly basis by way of cancellation of 

Units at the beginning of each policy month. The Mortality Charge shall apply 
on the sum at risk which shall be computed as follows: 

 Sum at risks = Death Benefit as per Clause 2.1 
 The rates of Mortality Charge as applicable are shown in Annexure 2. These 

rates would remain unchanged during the entire Policy Term. The Present 
value of future premiums will be calculated as per formula given Clause (ii) 
below. 

(ii) Total & Permanent Disability Charge: If option II is opted there will be an 
additional Total & Permanent Disability Charge which shall be levied on 
monthly basis by way of cancellation of Units. This Charge shall apply on the 
sum at risk which shall be equal to the present value of the future premiums. 

 Present value of future premiums = Annual Premium multiplied by present 
value factor corresponding to number of Premiums outstanding in the table as 
shown in Annexure 3 

 The rate for calculating Total & Permanent Disability Charge is 0.165 per 
annum per `1,000 sum at risk. This charge is same for all ages and both 
males and females. 

(iii) Premium Allocation Charge is a percentage of the Premium received and is 
charged at the time of receipt of the Premium. Premium Allocation Charge is 
as follows, which shall remain unchanged during the entire Policy Term: 

Policy Year 
Allocation Charge 
(Without ECS/SI) 

Allocation Charge 
(With ECS/SI) 

Year 1 8.40% 8.25% 

Year 2 and 3 6.40% 6.30% 

Year 4 to 10 5.40% 5.30% 

Year 11 and thereafter NIL NIL 

(iv) Fund Management Charge is expressed as a percentage of Fund Value and 
is levied at the time of computation of the NAV by adjusting the Unit Price. 
Mentioned below is the current rates of Fund Management Charge for each of 
the Unit Linked Fund(s), which may be revised by the Company from time to 
time with the prior approval of the Authority, subject to a maximum of 1.35% 
per annum for each Unit Linked Fund available to the policyholder:  

Unit Linked Funds Fund Management Charge 

Equity II Fund 1.35% per annum 

Growth Plus Fund 1.35% per annum 

Balanced Plus Fund 1.35% per annum 

Debt  Plus Fund 1.35% per annum 

Liquid Fund 0.80% per annum 

The Fund Management Charge for Discontinued Policy Fund shall be 0.50% 
per annum. 

(v) Policy Administration Charge is expressed as a fixed amount and shall be 
charged on monthly basis during the Policy Term by cancellation of Units. The 
current Policy Administration Charge is as follows: 

 The Policy Administration Charge levied by the Company shall be 0.05% of 
the annualized Premium per month.  Policy Administration Charge levied by 
the Company shall be increased at the rate of Twenty percent (20%) on the 
Policy anniversary after every five (5) years starting from the fifth (5th) policy 
anniversary. Policy Administration Charge mentioned above shall be subject 
to a maximum of Rupees Five Hundred Only (`500/-) per month. 

(vi) Partial Withdrawal Charge shall be deducted from the Fund Value by 
cancellation of Units at the time of partial withdrawals. Any Partial withdrawal 
made shall be net of Partial Withdrawal Charge mentioned as here under: 

Number of Partial Withdrawal Charge per Partial Withdrawal 

1 to 4 in a Policy Year Nil 

Above 4 in a Policy Year `250/- per partial withdrawal 

 This charge may by revised by the Company with the prior approval of the 
Authority, up to a maximum of Rupees Five Hundred (`500/-) per withdrawal. 

(vii) Switching Charge is levied on switching of Units from one Unit Linked Fund to 
another.  

 The current rate of Switching Charge levied by the Company is as follows: 

Number of Switches Charge per Switch 

0 to 6 in a Policy Year Nil 

Above 6 in a Policy Year `250 per switch 

 Switching Charge may be revised by the Company with the prior approval of 
the Authority, up to a maximum of Rupees five hundred (`500/-) per Switch. 

(viii) Surrender/ Discontinuance Charge is expressed as a percentage of the Fund 
Value. Surrender Charge applicable to this Policy is as follows (for this Policy 
Surrender Charge and Discontinuance Charge are the same): 

Policy is 
surrendered/disconti
nued during the 
policy year 

Surrender / 
discontinued charges with 
annual premium up to 
`25,000/- 

Surrender / 
discontinued charges with 
annual premium above 
`25,000/- 

1 Lower of 20% *(AP or FV) 
subject to a maximum of 
`3000/- 

Lower of 6% of AP or FV 
subject to maximum of 
`6,000/- 

2 Lower of 15% *(AP or FV) 
subject to a maximum of 
`2000 

Lower of 4% of AP or FV 
subject to maximum of 
`5,000/- 

3 Lower of 10% of AP or FV 
subject to maximum of 
`1500/- 

Lower of 3% of AP or FV 
subject to maximum of 
`4,000/- 

4 Lower of 5% * (AP or FV) 
subject to maximum of 
`1,000/- 

Lower of 2% of AP or FV 
subject to maximum of 
`2,000/- 

5 and onwards NIL    NIL 
 Note: - AP – Annual Premium, FV- Fund Value 
 Notwithstanding what is mentioned in the table above, there shall not be any 

Surrender Charges for a surrender request received by the Company post 
completion of at least Five (5) Policy Years. 

 Taxes on the above Charges, as applicable from time to time, shall be borne 
by the Policyholder. 

(ix) Increase in Sum Assured Charge: The actual medical expenses, if any, will be 
recovered by the Company by cancellation of units up to a maximum of 
`3000. 

 This charge may be increased by the Company with prior approval from the 
Authority subject to a maximum limit of `5000/-. 



Annexure 2 – MORTALITY CHARGES 
Mortality Charges per annum per 1000 Sum at Risk 

 

Age Male Female Age Male Female Age Male Female 

18 0.919 0.770 39 1.865 1.482 60 13.073 10.294 

19 0.961 0.823 40 2.053 1.593 61 14.391 11.025 

20 0.999 0.873 41 2.247 1.721 62 15.904 11.951 

21 1.033 0.919 42 2.418 1.865 63 17.612 13.073 

22 1.063 0.961 43 2.602 2.053 64 19.516 14.391 

23 1.09 0.999 44 2.832 2.247 65 21.615 15.904 

24 1.113 1.033 45 3.11 2.418 66 22.724 17.612 

25 1.132 1.063 46 3.438 2.602 67 25.617 19.516 

26 1.147 1.090 47 3.816 2.832 68 28.823 21.615 

27 1.159 1.113 48 4.243 3.110 69 32.372 22.724 

28 1.166 1.132 49 4.719 3.438 70 36.294 25.617 

29 1.17 1.147 50 5.244 3.816 
  

 

30 1.17 1.159 51 5.819 4.243 
  

 

31 1.171 1.166 52 6.443 4.719 
  

 

32 1.201 1.170 53 7.116 5.244 
  

 

33 1.246 1.170 54 7.839 5.819 
  

 

34 1.308 1.171 55 8.611 6.443 
  

 

35 1.387 1.201 56 9.433 7.116 
  

 

36 1.482 1.246 57 10.294 7.839 
  

 

37 1.593 1.308 58 11.025 8.611 
  

 

38 1.721 1.387 59 11.951 9.433 
  

 

 
NOTE:  The rates mentioned above are the standard mortality rates offered by the 
Company in respect of this plan. In case this Policy has been issued pursuant to 
"Revised Terms" made by the Company to the Policyholder, the mortality charges 
mentioned in such "Revised Terms" shall be applicable to this Policy in 
supersession of the rates mentioned above. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

     Annexure 3 - Sum at risk calculation for Premium Funding Benefit 
The following table gives the sum at risk factors for the Premium Funding Benefit based 

on an annualized Premium of Re. 1 applicable on the date of calculation of 
computation of Charge: 

Number of Premiums  
outstanding  

Present Value of  
Future Premium 

24 16.44 

23 15.99 

22 15.52 

21 15.04 

20 14.55 

19 14.03 

18 13.50 

17 12.95 

16 12.38 

15 11.79 

14 11.18 

13 10.55 

12 9.89 

11 9.22 

10 8.51 

9 7.79 

8 7.04 

7 6.26 

6 5.46 

5 4.62 

4 3.76 

3 2.87 

2 1.95 

1 0.99 

 
 Subject to applicable laws, the prevailing language of this Policy Terms and 

Conditions shall be English.  In  case  of  any  inconsistency  in  interpretation 
between  the English  version  and any language  translation  of the same,  the 
Terms and Conditions in English shall prevail. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



इस्पॉ�लसी्के्अतंगरत्�नवेश्स�ंवभाग्मम्�नवेश् ोोखम्का्वहन्पॉ�लसीधारक्करेगा  

केनरा्एचएसबीसी ओ�रयनटल्बबक् फ्कॉमसर् लाइफ्इंइयो्ीरमस्�यूचर्समाrटर् लाeन 
UIN : 136L018V02 

शत�्एवं् �नबधंन 
 
1. प�रभाषाएं् और्वयाशखया्ट्  

1.1. प�रभाषाएं 
ास पप�लसी म�, ेब ता �ा सदंभर म�  े्रथा  पेप�त न रो, �नानe�ल खत नबदd 
रर पद� से ताहप,्र ्रां नीचे  माननसार �दए ाए  थर से रोाा: 
दनघरटना ाा ताहप ्र बारर�, उग रर पह्स� माध्ूम� ाे ाारव घ�टत रोने  ाल� 
आा ्मा,  पह्ाब�नत रर  नै नैा घटना से रै ेो पप�लसी ाे चाल ूररने ाे 
दौरान घटती र�;; 
दघुरटना्के्कारण्चोट  ाा ताहप र र्  नार��रा चोट से रै ेो ाे ल, सी�े रर ् ेतंत 
रप से �ासी दनघरटना ( थारत र उग,  पह्ा्ो�नत रर पह्े� �ा्म ंा�  �भघाते 
घटना) ाे ाारव लाती रै; 

आयु से ताहपा्र ापैले े ेम �दन आ्न से रै; 
�नयुितक्वयरयित से ताहप र र्  पप�लसी  ननसचूी म� ना�मत  से  ्र ोत से रै ेो ना�म�त 
ाे नाबा�ला रोने ाे दौरान, बीमााृत  ्र ोत ा� महृ्नं  रोने ा�  ्थ�त म�, ना�म�त 
ा� ओर से महृ्न  लाभ पा पत ारता रै रर ांपनी ाो ास दा�्ह म से मनोत  ारता रै; 

 पा�धकरण से ताहपा्र बीमा ा �न्ामा ा ाास पा��ारव ्ा  से �ासी दसूरे 
पा��ारव ्ा पा��ारव� से रै ेो लााू ाानून� रर ा �न्म� ाे  �ीन �न�दरषटद 
�ाए ेाए रर  ेेर� ् भारत म� ेी न बीमा ाे ाारोबार ्ा ाोई  े्  �ेत,  ेसाा 
ेी न बीमा ाे ाारोबार पर पभा  प ता रो, ा� �नारानी रर ा �न्मन ारने ाा 
पा��ाार रै;  

 लाभ्ाा ताहप;्र महृ्ना लाभ, पी�म्म फं�डा लाभ, सपंवूर ए  ं्था;्ी ा ालांाता 
लाभ, मनै्ो �रट� लाभ, रााडर लाभ ्ा �ासी  से  े् र लाभ से रै ेो पप�लसी�ारा 
द ारा ा ाकपत I ्ा ा ाकपभ II, ेसैा �ा नीचे खडं 2.1 म� �द्ा ा्ा रै, म� से चनने 
ाए ा ाकपा ाे आ�ार पर सामन�रा रप से सबं�ं�त ास पप�लसी ाे  �ीन लााू रो; 

्लाभा्�् ाा ताहप ्र ासम� ्रां �दए ाए खडं 20.2 ाे  ननसार �न्नोत.  ्े ोत से रै 
ेो बीमा  ���न्म, 1938 ा� �ारा 39 ाे तरत ना�मत  ्ा ोत रै;  

्कायर् दवस  ाा ताहप1्र   ाान से ातर उस �दन से रै  ेस �दन राषष  ्ा्ैपी 
ट�मरनल�  ाला राषष�् ने्र बाेार  ्ाापार ाे �लए खनला ररता रै (उस �दन ाो 
ैो ार  ेस �दन ने्र बाेार टे ्टंा ाे �लए खनले ररते र�) ्ा  सा ाोई �दन 
 ेसे पा��ारव द ारा ाा्र�द स ाे रप म� घोाषत �ा्ा ा्ा रो ; 

्दावाकतार् से ताहपर्र पप�लसी�ारा ्ा समननदे�नती, लाभाथ� ्ा �न्नोता  ्ट ोत ्ा 
पप�लसी�ारा ाे ाानूनी उरहतरा��ाार� से रै ेो ास पप�लसी ाे  �ीन लाभ� ाा दा ा 
ारने ाे रादार र�; 

्कंपनी् से ताहप;्र ाेनरा एचएसबीसी ओ�र्ेटल ब�ा ऑफ ापमसर लााफ ांश्ोरर�स ्
ांपनी से रै ेो भारत म� ेी न बीमा ाा ाारोबार ारने ाे �लए ांपनी  ���न्म, 
1956 ाे पा �ान� ाे  तंारत एा �ना�मत ांपनी रै; 

्पॉ�लसी्को्बदं्करने्क�्तार�ख  से ताहपं् र उस तार�ख से रै,  ेस पर ांपनी 
पप�लसी�ारा ्ा बीमााृत  ्ी ोत से पप�लसी ाो समापती ारने ा� सचूना पापती 
ारती रै ्ा  ेस तार�ख पर सचूना   �� समापतप रोती रै, ानम� से ेो भी परले 
रो;  

्रोक्लगाने्या्बदं्करने्से  ताहपा्र बदं ारने ा� तार�ख ाे बाद से लेार ेब ता 
पप�लसी ाो ाससे सबं�ं�त नतत ए  ं�नब�ंन� ाे  ननसार समापती ारने ता पप�लसी 
ा�  ्थ�त से रै; 

्बदं्पॉ�लसी्फंड  (SFIN: ULIF01319/09/11POLDISCFND136) से ताहपा्र ांपनी 
द ारा बनाए ाए पथृोाृ त फंड से रै,  ेसम�  सी पप�ल�स्ां, ेो ्ा तो  भ् ापरत 
ार द� ाई र� ्ा लपा ान पी�र्ड ाे दौरान,  ेनाा पी�म्म बदं ार �द्ा ा्ा 
रै, ाे  तंारत बीमााृत  ्  ोत ा� महृ्न र ाे मामले,  ेसम� फंड  कै्न ाा तहाारल 
भनातान �ा्ा ेाएाा, ाो ैो ार लपा ान पी�र्ड ा� समा पत पर सबं�ं�त 
पप�लसी�ारा ाो ्था लााू बदं ारने ाे पभार ााटने ाे   ध्�ीन फंड  कै्नी  े�डट 
ा� ेाती र�  ांपनी,  ननलगनेा-1 म� उ कल खत फंड पब�ंन पभार  सलू ारेाी  बदं 
पप�लसी फंड म�  े�डट ा� ाई राम पर े्ू नतम ब्ा�े दर ा� ाारंट� �मलेाी 

्�वततीय्वषर् से ताहपर्र पह्े्ा  षर ा� 01  पलै से ननर रोने  ाल� बारर (12) मर�न� 
ा�  माात   �� से रै; 

्फंड्वटलयु्  ाा ताहपप्र �ासी भी सम् पर पप�लसी�ारा ाे पास मौेदू ्ू�नट� ाे 
मकू्ै से रै ासे पप�लसी�ारा ाे ्ू�नट खाते म� मौेदू ्ू�नट� ा� सखं्ा्े ाो उनसे 
सबं�ं�त ्ू�नट� ाे मकू्�� से ानवा ाराे �नााला ेाता रै; 

्छूट्अव�ध  से ताहप ्र पी�म्म ा� दे् तार�ख से 30 �दन� ा�   �� से रै  ेसाे 
दौरान ास पप�लसी ा� नतत ाे  ननसार ास पप�लसी ाे तरत दे् पी�म्म� ाा 
भनातान �बना �ासी ब्ारे,  �त�रोत  पभार�, ेनमारने ्ा ेो खम बीमा म� �बना �ासी 
बा�ा ाे �ा्ा ेा साता रै;  

्बीमाकृत्वयायित् से ताहपप्र पप�लसी  ननसचूी म� ना�मल  से  ्न ोत से रोता रै, 
 ेसाा ेी न ास पप�लसी से पभाा त रोता रै ; 

्लॉक-इन्पी�रयड  ाा ताहपा्र पप�लसी ननर रोने ा� तार�ख ाे बाद से पांच  माात 
 षत से रै  ेसाे दौरान, बीमाातार द ारा ास पप�लसी ाे तरत बीमााृत  ्  ोत ा� 
महृ्न  ्ा ास पप�लसी ाे तरत ना�मल �ासी  े्र आा ्माता ाे मामले ाो 
ैो ार,   े् �ासी  ्थ�त म�, पप�लसी�ारा ्ा बीमााृत  ्ा ोत, ेसैा भी मामला 
रो, �ासी लाभ ाा भनातान नर�ं �ा्ा ेाएाा;  

्मटचयो्�रट�्तार�ख  से ताहपा् र पप�लसी  ननसचूी म� उ कल खत उस तार�ख से रै  ेस 
पर मनै्ो �रट� लाभ दे् रो ेाएाें; 

्नयू्टनतम्गारंट�ड् या् ्दर  ाा ताहप ्र बदं पप�लसी फंड पर लााू उस दर से 
रै  ेसा� घोषवा पा��ारव द ारा सम्-सम् पर ा� ेाती रै  मौेदूा 
ब्ा ्े दर 4 प�तनत प�त षर रै ; 

्नाबा�लग् ाा ता हप्र  से  ्प ोत से रै  ेसा� आ्न  भी  ठारर (18) साल नर�ं 
रनई रै; 

्शदु्प�रसपंयतत्मलूयर  (“NAV”) ाा ताहपे्र ्ू�नट �लोंड ंफंड ाे तरत �न ेन ाे 
बाेार मकू्प ेमा ्ा घटा ्ू�नट �लोंड  फंड ननद खर�ददार ्ा ा  ेता रै, ाे आ�ार 
पर प�रसपं हत ा� खर�द ्ा �ब � (ेसैा भी मामला रो) म� �ाए ाए  ्ा् ेमा 
�ासी चाल ूप�रसपं हत ाा मकू्र रर फंड पब�ंन पभार� (तहसं् ब�ंी ाोई लााू से ा 
ार स�रत) ाे �न ल ा� ाोई स�ंचत आ् घटा �ासी चाल ूदे्ता ्ा पा �ान ाा 
म ूक्, ्�द ाोई रो, से रै; 

्नो टस  ाा ताहपा्र खडं 3.2 म� �दए ाए ा ाकप�  म� से �ासी एा ा ाकपा ाा 
उप्ोा ारने ाे �लए ारने ाे �लए पप�लसी�ारा ाो नो�टस   �� ा� समा पत ाे 
45 �दन� ्ा ैूट   �� ा� समा पत से 15 �दन�  ाे  दंर ांपनी द ारा भेेे ाए 
नो�टस  से रै; 

्नो टस  अव�ध ाा ताहपप्र पप�लसी�ारा द ारा नो�टस पापता ारने ाे बाद ा� 30 
�दन� ा�   �� से रै; 

्कायारलय  से ताहप;्र ांपनी ाे पंे ीाृत ाा्ारल् रर ापप�रेट ाा्ारल् ाो ैो ार 
उसाे द ारा गारा� ा� से ा ाे �लए ्थानापत �ासी ाा्ारल् से रै; 

्�वकलप प् I ाा ताहपस्र पप�लसी�ारा द ारा पप�लसी ननर रोने ा� तार�ख पर ास 
पप�लसी ाे तरत चनने ाए महृ्ना लाभ ा र से रै रर  ेसे ांपनी द ारा ् ी ाार 
�ा्ा ा्ा रै, ेसैा �ा  ननस�ूच म� दनार्ा ा्ा रै; 

्�वकलपय् II ाा ताहपू् र पप�लसी�ारा द ारा पप�लसी ननर रोने ा� तार�ख पर ास 
पप�लसी ाे तरत चनने ाए महृ्न र ्ा सपंवूर ा ालांाता लाभ ा र लाभ ा र से रै 
रर  ेसे ांपनी द ारा ् ीााार �ा्ा ा्ा रै, ेसैा �ा  ननस�ूच म� दनार्ा ा्ा रै; 

्चकुता्बीमाकृत्रकम  ाा ताहप ्र प�रा�लत बीमााृत राम ाो चनाता 
पी�म्म ा� ान ल सखं्ार से ानवा ाराे पापतत राम ाो पप�लसी   �� ाे 
दौरान दे् पी�म्म ा� सखं्ाा से भाा देार पापतर रोने  ाल� राम से रै ; 

् लानन्�वकलप प् ाा ताहपे्र पप�लसी�ारा द ारा चनने रर ांपनी द ारा ् ी;ाृत 
नीचे खडं 2.1 म�   वरत ा ाकपत  I ्ा ा ाकपा  II ाे  ननसार लाभ से रै  ेसाा 
उकलेखख पप�लसी  ननसचूी म� ा नेष रप से �ा्ा ेाएाा    

्पॉ�लसी  से ताहपन्र ाेनरा एचएसबीसी  ओ�र्ेटल ब�ा ऑफ ापमसर लााफ ांश्ोरर�स 
फ्ूचर ्मा्ाटर पला्ेन से रै  ेसम� प्ताओ , नत� ए  ं�नब�ंन, पप�लसी  ननसचूी रर 
ाससे ेन ा ाोई  ननलगेा (ाोई ्ू�नट खाता ा  रव ्ा ांपनी द ारा पेाषत ाोई 
पत स�रत) ना�मल र� रर ्े सब �मलार पप�लसी ाे एा  �न ा्र भाा ाा �नमारव 
ार�ाे; 

्पॉ�लसी्वषरगां्  से ताहप ्र पप�लसी ननर रोने तार�ख ा�  ााषरा  षराांठ से रै; 
्पॉ�लसी्शरु्होने्क�्तार�ख  से ताहपप्र पप�लसी  ननसचूी म� उ कल खत पप�लसी ननर 

रोने ा� तार�ख से रै; 

्पॉ�लसी्अनुसचूी  से ताहपस्र ास पप�लसी ाे साथ सलंगनम  ननसचूी रर ासाो बनाने 
 ाले भाा से रै; 

्पॉ�लसी्अव�ध  से ताहपा्र पप�लसी  ननसचूी म� उ कल खत पप�लसी ननर रोने ा� 
तार�ख रर मनै्ो्ा�रट� तार�ख ाे बीच ा�   �� से रै;  

्पॉ�लसी्वषर  ाा ताहप र र्  पप�लसी ननर रोने ा� तार�ख से ननर रोार पथम पप�लसी 
 षराांठ से ठठा परले  ाले �दन पर समापत् रोने  ाल� 12 ाैल�डर मर�न� ा�   �� 
रर तहपठशचा त पप�लसी   �� ाे दौरान 12  माात मर�न� ा� पह्े ा  नन त� 
  �� से रै;  

्पॉ�लसीधारक् से ताहप ्र पप�लसी  ननसचूी म� �दए  ्र ोत से रै, बनत� ा� पप�लसी 
खडं 20.1 ाे  ननसार समननदे�नत न ा� ाई रो,  सी  ्थ�त म� समननदे�नती 
पप�लसी�ारा रोाा; 

्पी�मयम  से ताहप ्र ास पप�लसी ाे  तंारत दे् �न्�मत पी�म्म से रै; 



्पी�मयम्फंफडग्लाभ् ाा ताहपप्र खडं 2.2 म� �दए ाए ब्ौदरे ाे  ननसार बीमााृत 
 ्ी ोत ा� महृ्नत ्ा उसा� सपंवूर ए  ं्था्े् ी ा ालांाता (्था लााू) पर ांपनी 
द ारा �दए ाए लाभ से रै   

्पी�मयम्भगुतान्अव�ध् से ताहप््र पप�लसी  ननसचूी म�  षत ा� सखं्ां ाो दनारती 
उस   �� से रै  ेसाे �लए ास पप�लसी ाे तरत पप�लसी�ारा ाो �न्�मत 
पी�म्म ाा भाूतान ारना रोता रै; 

्बदं्पॉ�लसी्फंड्के्लाभ  से ताहप;्र े्ूीनतम ाारंट�ड ब्ा े  दर पर प�रा�लत 

ब्ापे ाो ेो ने ाे पशचारत बदं ारने ा� तार�ख पर सबं�ं�त पप�लसी�ारा 
ा� फंड  कै्ना  (घटा लााू बदं ारने ाे पभार) से रै  बदं पप�लसी फंड म� 
े्फनूतम ाारंट�ड ब्ाने दर से   ेरत  �त�रोता आ् भी बदं पप�लसी फंड ा� 
आ् �नाालते सम्  ननभा ेत ा� ेाएाी रर ांपनी द ारा  ननभा ेत 
नर�ं ा� ेाएाी ; 

्पसता्व् से ताहपा्र पप�लस�ारा द ारा ांपनी ाो मनरै्ा ाराए ाए र्ताफ��रत रर 
भरे ाए फामर से रै  ेसाे साथ सभी सरा्ा सचूना/पलेख सलंगन  रोते र� रर ेो 
उन आ�ार� ाा �नमारव ारते र�  ेनाे आ�ार पर ांपनी द ारा पप�लसी�ारा ाो 
्र पप�लसी ेार� ा� ाई रै; 

्पनु�नरदेशन  से ताहप;्र खडं 14 म� ्था उ कल खत प ूर त� ा ाकपे से �भेनब ा �भेनर 
�न ेन पटैनर म� ्ू�नट �लोंड  फंडस म� भा ी पी�म्म ाे आ टंन म� प�र तरन ारने 
ाे �लए पप�लसी�ारा ाो द� ेाने  ाल� सना �ा से रै  

्�नय�मत्पी�मयम् से ताहप ्र पप�लसी�ारा रर ांपनी ाे बीच ्था सरम�त  ाल� 
�न्�मत �ा्त�म म� दे् पप�लसी  ननसचूी म� ्था उ कल खत मपडल पी�म्म से रै; 

्�व�नयम् से ताहपत्र पा��ारव द ारा सम्-सम् पर ेार� ा �न्म� रर �नद�न� पर 
�बना रोा स�रत सम्-सम् पर लााू रर ास पप�लसी पर लााू रोने  ाले �न्म� 
रर ा �न्म� से रै, ासम�  से �न्म� रर ा �न्म� ाो पनन: लााू ारने  ाले 
रर/्ा ानम� �ाए ाए सनंो�न भी ना�मल र� ; 

्पॉ�लसी्को्पनु:्चालू् कराने्से्तातपायर्  सी पप�लसी ाो �फर से ननर ारना रै 
 ेसाे सबं�ं म� नो�टस म� द� ाई सम्-सीमा समापत् रोने से परले सभी  दहतन 
पी�म्म� ाा भनातान नर�ं �ा्ा ा्ा था, पप�लसी ा� नतत ए  ं�नब�ंन� ाे  ननसार, 
सभी दे् पी�म्म रर पभार, ्�द ाोई र�, पापतब रोने पर रर पप�लसी�ारा द ारा 
प्तन त सचूना, �रपोटर रर द्तार ेे� ाे आ�ार पर बीमााृत  ्  ोत ाे बीमे ाो ेार� 
रखा ेाएाा    ; 

् पनु: चाल ू करवाने क� अव�ध से ताहपी्र 2 आनन �मा  षत ा�   �� रै  ेसाे दौरान 
पप�लसी�ारा पप�लसी ाो पनन: चाल ूार ाने ाा रादार रै;  

्राइडर  से ताहपप्र ांपनी द ारा ेार� परूा ्ा  �त�रोतू लाभ ा रेे, ्�द ाोई रै, 
से रै ेो पप�लसी से ेन ा ्ा उसाा बनाने ाा भाा रोता रै ; 

्राइडर्लाभ   से ताहपउ्र रााडर� ाे तरत दे् लाभ� से रै; 
् ोोखम्पारभ्होने्क�्तार�ख  से ताहपड्र पप�लसी  ननसचूी म� उ कल खत उस तार�ख 

से रै ेो (i) ांपनी ाे रामीदार द ारा प्ता   ाो ् ीसाार ारने ा� तार�ख ; (ii) 

प्ता्ोा त राम ाो  सलू �ाए ेाने ा� �त�थ म� से उहतर त� �त�थ रोाी;  
्बीमाकृत्रकम  से ताहपल्र पप�लसी  ननसचूी म� उ कल खत उस राम से रै ेो खडं 

2.1 ाे  ननसार, बीमााृत  ्  ोत ा� महृ्नत पर दे् रोाी; 
्यू�नट  से ताहपर्र पप�लसी�ारा ाे  ननमा�नत ब्ा े से रै ेो सबं�ं�त ्ू�नट �लोंड) 

फंड ा� प�रसपं�त म� एा (1)  ा भा ेत ने्र से बने ्ू�नट �लोंड  फंड ाे �र्से र 
्ा एा भाा ाो �नरापत ारता रै; 

्यू�नट्मलूयो  ाा ताहप ्र उस सम् पर ननद प�रसपं हत मकू्फ ाो ्ू�नट �लोंड  फंड म� 
बाा्ा ्ू�नट� ा� ान ल सखं्ा्ै से भाा देने पर पह्ेना ्ू�नट �लोंड फंड ा� ्ू�नट� 
ाे मकू्न से रै; 

1.2 वयाख्या्ा् 
 सदंभर रर पठन म� सरलता ाे �लए ास पप�लसी ाो सखं्ास�ात खडं� म� ा भा ेत 

�ा्ा ा्ा रै  �ाए ाए उकलेएख ाो ैो ार, ्े ा भाेन रर तदननरपी खडं ाे 
नीषरा �ासी भी रप म� पप�लसी ्ा ासा�  ्ा ख्ा् ाो सी�मत नर�ं ारते र�  ेब 
ता �ा सदंभर म�  े्सथा  पेप�त न रो, एा �ेडर नबद�्ी म�  े्े �ेडर ना�मल 
�ाए ेा साते र� रर एा चन म� बरन चन रर बरन चन म� एा चन ना�मल �ाए 
ेा साते र� रर �ासी ाानून ाे सदंभत म�, उसम� बाद म� रोने  ाले बदला � ाो 
ना�मल �ा्ा ेा साता रै   

2. लाभ् 
 ासम� उ कल खत पा �ान� रर ास पप�लसी ा� नतत ए  ं�नब�ंन� ाो परूा ारने ाे 

 ध्ं�ीन ांपनी पप�लसी   �� ाे दौरान पह्�ा लाभ ाे �लए उ कल खत दा े ाे 
मामले म� दा ाातार ाो �नानी�ल खत लाभ� ाा भनातान ारने ाे �लए राेी रो साती 
रै   

2.1.  लावन्के्�वकयलप् 
2.1.1  ्र पप�लसी बीमा ाा प्ताा  ारते सम् रर पप�लसी  ननसचूी म� �ाए ाए उकलेतख 

ाे  ननसार प्तात ा द ारा चनने ाए ा ाकपा I ्ा ा ाकपन II ाे तरत ेार� ा� ाई 
रै  पप�लसी ननर रोने ा� तार�ख पर चनने ाए ा ाकपल ाो पप�लसी   �� ाे दौरान 
बदला नर�ं ेा साता  ास पप�लसी ा�  े्ल नतत ाे  ध् �ीन ्�द बीमााृत 
 ्ा ोत ाे साथ मेन्ोर�रट� तार�ख पर ्ा ाससे परले बीमााृत घटना घ�टत रोती रै 

तो ा ाकप  I रर ा ाकपी II (्था लााू) ाे तरत नीचे �दए ाए खडं 2.1.2 ाे 
  ध्�ीन �नाना�ल खत लाभ दे् र�ाे:  

2.1.1.1 �वकयलप I- (मतृयुश्लाभ)  
 पप�लसी ाे बदं न रोने ्ा ासे समापत  नर�ं �ा्ा ेा ररा रै, ाे  ध्ू�ीन ्�द 

बीमााृत  ्ं ोत ा� महृ्नल ेो खम ननर रोने ा� तार�ख पर ्ा ासाे बाद मार 
मनै्ोद�रट� तार�ख से परले रो ेाती रै तो ांपनी महृ्न  लाभ� ाे रप म� �नानब ाा 
भनातान ारेाी- 

ा) ्�द महृ्नन ाे दा े ाे पंे ीारव ाे सम्, बीमााृत राम ेमा भा ी पी�म्म ाा 
मकू्न पप�लसी�ारा द ारा चनााए ाए ान ल पी�म्म ाे 105 प�तनत ाे बराबर ्ा 
ाससे  ��ा रै तो ांपनी भनातान ारेाी:  

(i) दा ा प्तनीत ारने पर बीमााृत राम; रर  

(ii) खडं 2.2 ाे  ननसार सभी भा ी पी�म्म ; 

ख) ्�द महृ्नत ाे दा े ाे पंे ीारव ाे सम् बीमााृत राम ेमा भा ी पी�म्म ाा 
मकू्  पप�लसी�ारा द ारा चनााए ाए ान ल पी�म्म ाे 105 प�तनत से ाम रै तो 
ांपनी भनातान ारेाी:  

(i) सभी चनाता पी�म्म ाा 105 प�तनत घटा दा ा प्तन ्त ारने ाे तनरंत बाद ाे भा ी 
पी�म्म� ाा मकू् र; रर  

(ii) खडं 2.2 ाे  ननसार सभी भा ी पी�म्म ाा फंड   

2.1.1.2 �वकलपय्II (मतृयु््और्सपंणूर् एवं् स्ा्यी्�वकलांगता्लाभ)  
ा) पप�लसी ाे बदं न रोने ्ा ासे समापतस नर�ं �ा्ा ेा ररा रै, ाे  ध्ी�ीन ्�द 

बीमााृत   ् ोत ा� महृ्न  ेो खम ननर रोने ा� तार�ख पर ्ा ासाे बाद मार 
मनै्ोस�रट� तार�ख से परले रो ेाती रै तो ांपनी खडं 2.1.1.1 म� प�रभााषत महृ्नो 
लाभ ाा भनातान ारेाी- 

ख) ासम� �दए ाए खडं 3.2 रर खडं 21.3.2 तथा पप�लसी ाे बदं न रोने ्ा ासे 
समापत  नर�ं �ा्ा ेा ररा रै, ाे  ध् �ीन ्�द बीमााृत  ्े ोत  ेो खम ननर रोने 
ा� तार�ख पर ्ा ासाे बाद मार मनै्ो��रट� तार�ख से परले सपंवूर ए  ं्था््ी 
ा ालांाता ाा �नाार रो ेाता रै तो ांपनी खडं 2.2 ाे  ननसार सभी भा ी 
पी�म्म� ाा ा हतपोषव ारेाी  ्�द ांपनी द ारा सपंवूर ए  ं्था ्ी ा ालांाता ाे 
तरत दा ा ् ी ाार ार �ल्ा ेाता रै तो  खडं 2.1.2 (ा)  ाे तरत उ कल खतत 
महृ्न  लाभ म� प�र तरन रो ेाएाा रर ्र �नोन  ाा उनचस रोाा-  

(i) बीमााृत राम; रर  

(ii) पप�लसी�ारा द ारा चनााए ाए ान ल पी�म्म ाा 105 प�तनत   

 परले पांच पप�लसी  षत ाे दौरान, ्�द पप�लसी बदं रोने ाे बाद महृ्न  रो ेाती रै तो 
 भ् परव ा� तार�ख रर महृ्न, ा� सचूना देने ा� तार�ख ाे बीच ा�   �� ाे �लए 
 भ् परव मकू्र पर े्ूरनतम ाारंट�ड ब्ारे दर ाे साथ ाे ल  भ्रपरव मकू्त ाा 
भनातान �ा्ा ेाएाा   

 बररराल, सां दाात पी�म्म (चनाता पप�ल�स्� स�रत) ाा भनातान नर�ं �ाए ेाने 
ाे ाारव लपा-ान   �� ाे बाद, बदं ा� ेा रर� पप�लसी ाे �लए महृ्न  लाभ 
(बीमााृत राम ्ा पप�लसी�ारा द ारा चनााए ाए सभी पी�म्म� ाा 105 प�तनत) 
ेमा फंड  कै्नम ाा  ��ा रोाा   

  सी पप�लसी ाे �लए पी�म्म फं�डां रर सपंवूर ए  ं्थाम्ी ा ालांाता लाभ ासाो 
पनन: चाल ूाराने ता तनरंत ेबत  ार �लए ेाएाें रर ेबता लाभ� ाे �लए ाोई 
पभार नर�ं ााटे ेाएाें   

2.1.2  ्�द बीमााृत  ्त ोत ा� महृ्नर दा ा पंे ीारव ाे �लए ाा्ारल् म� �ासी �बेनस 
�द स पर  पराह 3;00 बेे से परले पापती �ा्ा ेाता रै तो फंड  कै्नर ा� ावना 
उसी �दन ाे ा�तन  पर ा� ेाएाी  ्�द महृ्न ् दा ा पंे ीारव ाे �लए �ासी 
�बेनेस �द स ाो  पराह  3.00 बेे ाे बाद पापत  रोता रै तो फंड  कै्न्ै ा� ावना 
 ाले �दन घोाषत NAV पर ा� ेाएाी              

2.2 पी�मयम्फंफडगं्लाभ् 

 ्�द ांपनी द ारा महृ्न  ्ा सपंवूर ए  ं्था ्ी ा ालांाता लाभ ाा दा ा ् ी्ोाार 
�ा्ा ेा ररा रै तो ांपनी द ारा सभी भा ी पी�म्म� ाा ा हतीपोषव ाराे पप�लसी 
ाो चाल ूरखा ेाएाा  ांपनी म� प्तनात �ाए ेा ररे महृ्ना लाभ ाे मामले म� ांपनी 
बीमााृत  ्  ोत ा� महृ्न् न ा� तार�ख से दे् पी�म्म� ाा ा हतपोषव ारेाी ेब�ा 
सपंवूर ए  ं्था ् ी ा ालांाता ाे मामले म� ांपनी द ारा दा ा ् ी्ाार ारने ा� 
तार�ख से दे् पी�म्म ाा ांपनी द ारा ा हतापोषव �ा्ा ेाएाा  लाभाथ� ा� महृ्नन 
रोने पर भी पप�लसी मनै्ोत�रट� ता चाल ूररेाी  ांपनी द ारा ा हतपोाषत  से 
पी�म्म उसी आ टंन  ननपात म� ा �भेन र ्ू�नट �लोंडच फंडस म� आ �ंटत �ाए 
ेाएाें ेसैा �ा ्र दा े ाे पंे ीारव ाे सम् मौेदू थे    

2.3 सपंणूर् एवं् स्ा्ेयी्�वकलांगता्लाभ ्
2.3.1  ासम� �दए ाए खडं 3.2 तथा पप�लसी ाे बदं न रोने ्ा ासे समापत  नर�ं �ा्ा ेा 

ररा रै, ाे  ध्ड�ीन बीमााृत  ्प ोत ाो खडं 21.3.2 ाे  �ीन सपंवूर ए  ं्थार्ी 
ा ालांाता से पी� त माना ेाएाा बनत� �ा बीमााृत   ्ोत दनघरटना ाे ाारव लाी 
नार��रा चोट ाे प�रवाम् �रप:   

ा) दोन� आँख� ा� रोननी परू� तरर से चल� ाई रो रर  ेसे  ापस नर� ला्ा ेा 
साता रै  द षटर�नता ा�   पन षट �ासी नेतरोा ा नेष� द ारा ा� ेानी चा�रए;  



ख) ालाई्� ्ा टखने से ्ा उससे ऊपर ाे दो  ां� ाा ा नैेरदन   
2.3.2  उपरोोतट ा ालांाता ांपनी द ारा �न्नोतर उप्नोतर डपोटार ा� रा् म� ाम से ाम 

6  माात मर�न� म� �बना �ासी बा�ा ाे  �ंतम रोनी चा�रए रर ासे ्था्न्ी ्ा 
सपंवूर माना ेाना चा�रए    

2.3.3  सपंवूर ए  ं्था ््ी ा ालांाता दा े ाे पंे ीारव ा� तार�ख रर दा े ाे �नवर्  ा� 
तार�ख ाे बीच ाोई पी�म्म ् ी्ााार नर�ं �ा्ा ेाएाा  ्�द ास   �� ाे दौरान 
ाोई पी�म्म दे् रो ेाता रै तो भी पप�लसी चाल ूररेाी रर पप�लसी फंड म� से 
सभी पभार� ाो ााटना ेार� रखा ेाएाा    

2.3.4  ्�द दा ा ् ी्ीाार ार �ल्ा ेाता रै तो ांपनी सपंवूर ए  ं्था ्ी ा ालांाता ा� 
तार�ख से दे् रोने  ाले सभी भा ी पी�म्म� ाा ा हतपोषव ारेाी  

2.3.5  ्�द ांपनी द ारा दा ा ् ी्ाार नर�ं �ा्ा ेाता रै तो ांपनी ासा� सचूना 
पप�लसी�ारा ाो देाी रर ासाे साथ उेर�्ी दे् पी�म्म, ्�द ाोई रै, ाा भनातान 
ारने ाा भी नो�टस भेेेाी  खडं 3.2 म� उ कल खत नत� ास तरर ाे मामले पर 
लााू र�ाी   

2.4 मटचयो्े�रट�्लाभ््
 ्�द बीमााृत  ्स ोत मनै्ोम�रट� ा� तार�ख ता ेीा त ररता रै रर उोता तार�ख 

पर पप�लसी ेार� ्ा पदहता ररती रै तो ांपनी दा ाातार ाो मनै्ो �रट� ा� तार�ख पर 
ा�तन  ाे आ�ार पर �नााल� ाई फंड  कै्नी ाे समतनक् र राम  ाा भनातान ारेाी  
पप�लसी�ारा ाे पास �न�ार�रत भनातान   ��, ेो पांच  षर से  ��ा नर�ं रोाी, ाे 
दौरान खडं 2.5 म� प�रभााषत सेटलम�ट ा ाकपा ाे  ननसार परेू मनै्ोा�रट� लाभ पापतस 
ारने ाा ा ाकपप रोाा  ्

2.5 सेटलममट्�वकलपो ्
 पप�लसी�ारा सेटलम�ट ऑपनान ाा ा्तेटमाल ारने ाे  पने आन् ाो बताते रनए 

मनै्ो्े�रट� ा� तार�ख से ाम से ाम तीन मर�ने परले ांपनी ाो �ल खत म� स�ूचत 
ाराे   �� ाे दौरान �न�ार�रत पेआउट ाे े�र्े मनै्ोल�रट� लाभ पापतत ारने ाे 
�लए ास ा ाकपद ाा ा्ते्ेमाल ार साता रै  ास ा ाकपो ाा ा्तेतमाल 
�नानस�ल खत नतत ाो परूा ारने ाे  �ीन �ा्ा ेा साता रै:  

(i) पप�लसी�ारा मनै्ोन�रट� ा� तार�ख (''सेटलम�ट   ��'') से  ��ातम पांच  षर ा� 
  �� ता आ ��ा �ाशत�्र म� मनै्ो्ी�रट� लाभ पापतट ारने ाे �लए ास ा ा कप ाा 
ा्तमेाल ार साता रै; 

(ii) सेटलम�ट ा ाकपो ाे  �ीन पह्े रा पेआउट ा� �त�थ पर लााू NAV पर पह्ेपा 
पेआउट ाे सबं�ं म� ्ू�नटस ाा नाद�ारव �ा्ा ेा साेाा;  

(iii) सेटलम�ट   �� ाे दौरान, महृ्ना लाभ, पी�म्म फं�डां लाभ, ्�द ाोई रै, स�रत 
ाोई लाभ दे् नर�ं रोाा  सेटलम�ट   �� ाे दौरान बीमााृत  ्उ ोत ा� महृ्नड ा� 
 ्थ�त म� सेटलम�ट ा ाकपल ेार� ररेाा रर पप�लसी�ारा द ारा चननी ाए आ ��ा 
 तंराल पर दा ाातार ाो लाभ� ाा भनातान �ा्ा ेाएाा;  

(iv) ांपनी द ारा सेटलम�ट   �� ाे दौरान फंड पब�ंन पभार पभा�रत �ाए ेाते रर�ाे;  

(v) पप�लसी�ारा ्र ् ी्ेाार ारता रै �ा सेटलम�ट ा ाकपत ाे तरत मनै्ो �रट� लाभ 
पापतप ारने म� उहप ेना सभी ेो खम रर �न ेन ेो खम� ा� पवूरत पप�लसी�ारा 
द ारा  रन �ा्ा ेाना ेार� ररेाा;  

(vi) सेटलम�ट   �� ाे दौरान,  ् च, आं�ना �नाासी ्ा पनन�नरद�नन ा�  ननम�त नर�ं 
रोाी;  

(vii) सेटलम�ट   �� ाे दौरान पेआउट ा� आ  ृहत मा�सा, �तमार�, ै:मार� ्ा  ााषरा 
रो साती रै, ेसैी भी पप�लसी�ारा द ारा चननी ेाए;  

(viii) पप�लसी�ारा सेटलम�ट   �� ाे दौरान, �ासी भी सम् सेटलम�ट ा ाकपर ाो रद 
ारने रर उोतप �त�थ पर मौेदू फंड  कै्ना ाो �नाालने ाा रादार रोाा रर ासाा 
भनातान रोने पर पप�लसी समापतर रो ेाएाी रर ांपनी द ारा रर राम ाा 
भनातान नर�ं �ा्ा ेाएाा   

2.6 मटचयोग�रट�्लाभ्औरम्तृयुी्लाभ्सबंधंी्दाव�्के्�लए्औपचा�रकताए ं

 ास पप�लसी ाे तरत लाभ रेतन दा ा उहपलेनम रोने ा�  ्थ�त म� दा ाातार दा े ा� 
घटना ाे 60 �दन� ाे  दंर �नाना�ल खत द्तान ेे� ाे साथ दा ा सचूना फामर ाे ाे 
े�र्े ांपनी ाो �ल खत म� स�ूचत ारेाा : 

2.6.1 ्मटचयो्�रट�्लाभ्हेतु्दावे्के्मामले्मम 
ा) दा ाातार ाा ाथन 
ख) मलू पप�लसी द्ता  े ;े रर 

ा) ा �� त रप से र्ताच��रत �ड्चा ेर  ाउचर 

2.6.2 ्मतृयु््और्सपंणूर् एवं् स्ा्ायी्�वकलांगता्लाभ्के्�लए्दावे्के्मामले्मम् 
 मलू पप�लसी द्ता् ेे, ांपनी ा �नषटा  दा ा फाम�ट, (दा ाातार ाा ाथन, ालाे 

ारने  ाले  ्पतताल ाा पमावपत, ालाे ारने  ाले �च�ाहसटा ाा ाथन, �न्ोोता  
ाा पमावपत), महृ्नप पमावपत, �ड्चादचर पमावपत, FIR, पन�लस �रपोटर, पो्टg माटरम 
�रपोटर, दा ाातार ाा परचान पत रर पते ाा पमाव,  ्पचताल ाा �रााडर/ े्F 
�च�ाहसाव �रााडर ा ालांाता पामवपत रर दा े ाे सम् ांपनी द ारा मांाे ाए 
 े्त द्तार ेे     

2.7 बीमाकृत्रकम्मम्व�ृद/कमी्करना 

 ्�द पप�लसी चाल ूरै रर ासे बदं नर�ं �ा्ा ेा ररा रै तो पप�लसी�ारा पप�लसी 
  �� ाे दौरान ाभी भी दे् �न्�मत पी�म्म म� ाोई फेरबदल �ाए �बना,  ाल� 
पप�लसी  षराांठ से ाम से ाम दो मर�ने परले �ल खत म� पत देार ांपनी से ास 
पप�लसी ाे तरत बीमााृत राम म�  ाृद/ामी ारने ाा  ननरो� ार साता रै, बनत�:  

ा) पप�लसी ाो पांच  षर परेू रो ाए रो रर ांपनी ाो  से  ननरो� ा� तार�ख ता ास 
पप�लसी ाे तरत सभी दे् �न्�मत पी�म्म पापता रो ाए रो; 

ख) बीमााृत राम म�  ाृद ारने ाे �लए  से  ननरो� ाे सम् पर बीमााृत  ्ा ोत 
नाबा�ला ्ा 50 साल (ापैले ेेमा �दन पर) से  ��ा ाा नर�ं रोना चा�रए; 

ा)  सी  ाृद/ामी लााू ा �न्म� ाे  ननरप रर रामीदार� ा� ् ीााृ�त ाे  ध्ं�ीन 
रोाी    

घ) बीमााृत राम म�  ाृद ाे मामले ांपनी �च�ाहसाप  ्ी् (्�द ाोई र� रर  ��ातम 
र. 3,000 ाे  ध्ा�ीन)  सलू ारने ा� रादार रोाी; 

ङ) बीमााृत राम म�  सी  ाृद/ामी पप�लसी  षर म� एा बार रर परू� पप�लसी   �� ाे 
दौरान ान ल तीन बार ा� ेा साती रै ; 

च) ेो खम राम म� प�र तरन ाे समाननपात म� महृ्नी पभार� म�  ाृद ्ा ामी ा� ेाएाी 
परंतन बीमााृत राम म� बदला  ाे ाारव �न्�मत पी�म्म म� ाोई बदला  नर�ं 
�ा्ा ेाएाा   

2.8 लाभ�्का्भगुतान्करने्का्तर�का  
2.8.1  ास पप�लसी ाे तरत सभी लाभ रर  े्े राम दा ा प्तन त ारने ाे  ध् �ीन 

रर ा �न्म� म�  ननमत तर�ाे रर मनना म� दे् र�ाे  
2.8.2 ्फडसचा् ुर्  
 दा ाातार ्ा दा ाातार द ारा  ��ाृत �ासी  ्  ोत द ारा ास पप�लसी ाे तरत दे् 

लाभ� ्ा राम ाे सबं�ं म� प्तनात �ासी �ड्चााेर ाो  से भनातान ाे सबं�ं ांपनी 
ाो �द्ा ा्ा माे्ं �ड्चा्ने र माना ेाएाा   से भनातान ारने पर ास पप�लसी ाे 
तरत ांपनी ा� दे्ता ् मत: समापते रो ेाएाी  ्�द दा ाातार ाे ब�ा खाते म� 
लाभ� ाो सी�े  े�डट ारने ाो सनार बनाने ाे �लए ांपनी ाो दा ाातार ाे ब�ा 
खाते ा� �डटेकस र मनरै्ा ाराई ेाती रै तो ांपनी द ारा लााू लाभ� ाो  से ब�ा खाते 
म�  े�डट ारने ाो ास पप�लसी ाे तरत  से लाभ� ाा भनातान ारने ा� ांपनी ा� 
दे्ता ाा माे्न �नपटान माना ेाएाा  

2.9 छूट्अव�ध्के्दौरान्लाभ् 
 ्र पप�लसी पह्ेाा �न्�मत पी�म्म ाे दे् रोने ा� तार�ख से 30 �दन� ा� ैूट 

  �� पदान ारती रै,  ेसाे दौरान पप�लसी�ारा पप�लसी रर लाभ� ाो चाल ूरखने 
ाे �लए  दहता �न्�मत पी�म्म ाा भनातान ार साता रै  खडं 2.1 म� उ कल खत 
लाभ बीमााृत घटना ाे घ�टत रोने ा� �त�थ पर दे् लााू महृ्नर पभार ा� ाटौती ाे 
 ध्ब�ीन दे् र�ाे   

3 �नय�मत्पी�मयम्और्�नय�मत्पी�मयम्का्भगुतान्बदं्करने्के्पभाव:  
3.1 �नय�मत्पी�मयम्का्भगुतान् 
 �न्�मत पी�म्म पप�लसी  ननसचूी म� उ कल खत दे् तार�ख से सबं�ं�त ैूट   ��  

से परले ्ा समा पत पर सरम�त  ाल� राम रर आ  ृहत म� पी�म्म भनातान 
  �� ाे दौरान दे् रोाा  ्�द ाोई �न्�मत पी�म्म दे् तार�ख से परले ्ा उसी 
ा हत  षर ाे दौरान पापत  रोता रै तो ांपनी  पने ् ाा  ेा से  सी राम ाो  �गम 
पी�म्म खाते म� रख साती रै रर  सी राम लााू दे् तार�ख पर �न्�मत 
पी�म्म ाे �लए समा्ो ेत ार द� ेाएाी ्ा पप�लसी�ारा ाो  ापस ार द� 
ेाएाी   �गम पी�म्म खाते म� रखी ाई  सी राम दे् तार�ख से परले ्ू�नट� ाे 
�लए आ �ंटत नर�ं ा� ेाएाी  सभी �न्�मत पी�म्म,  ननलगनेा 1 म� उ कल खत 
लााू पभार� ाो ााटने ाे बाद ्रां खडं 9.2 म� �दए ाए लााू ननद प�रसपं हत मकू्ा 
पर पप�लसी�ारा द ारा चनने ाए सबं�ं�त फंडस म� आ �ंटत �ाए ेाएाें   

3.2 �न�य�मत्पी�मयम्का्भगुतान्बदं्करना् 

 ्�द ैूट   �� ाे  दंर �ासी �न्�मत पी�म्म ा� दे् �ा्त  ाा भनातान नर�ं 
�ा्ा ेाता रै तो ांपनी पप�लसी�ारा ाो ैूट   �� समापतस रोने ाे बाद, 15 �दन� 
ाे  दंर एा नो�टस भेेेाी रर पप�लसी�ारा  से नो�टस ाो पापतं ारने ाे 30 
�दन� ाे  दंर �नाने�ल खत ा ाकप�्ो म� से �ासी ा ा कप ाा उप्ोा ार साता रै:   

3.2.1 लॉक-इन्पी�रयड्के्दौरान्पी�मयम्का्भगुतान्बदं्होने्पर : 

(i) �फर से चाल ूारने ा�   �� ाे दौरान पप�लसी ाो पनन: चाल ूारना ; 
(ii) पप�लसी बदं रोने ा� तार�ख से आरंभ ारत ेरनए पनन: चाल ूार ाने ा�   �� ाे  दंर पप�लसी 

ाो पनन: चाल ूार ाने ा� मनंा ांपनी ाो स�ूचत ारना; ्ा  

(iii) बाैर �ासी ेो खम ा र ाे पप�लसी से पवूर �नाासी   

् ट प्णी :पप�लसी�ारा द ारा  पने ा ाकप  ाा ा्तेनमाल ारने ता ्ा नो�टस   �� 
समापता रोने ता, ानम� ेो भी परले रो, पप�लसी ा� नतत ए  ं�नब�ंन� ाे  ननसार 
पप�लसी ेो खम ा र ाे साथ चाल ूमानी ेाएाी  

3.2.1.1 पप�लसी बदं ारने ा� तार�ख पर, फंड  कै्नल घटा लााू बदं ारने ाे पभार, बदं 
पप�लसी फंड म� टांसफर ा�  ेाएाी रर लााफ ा र समापतफ रो ेाएाा  ्�द नो�टस 
  �� ाे दौरान ा ाकपर 3.2.1 (iii) ाा ा्ते माल ार �ल्ा ेाता रै तो पप�लसी 
 भ् ापरत मानी ेाएाी रर खडं 3.5 म� �न�दरषटा   भ्परव पा �ान लााू र�ाे  ्�द 
पप�लसी�ारा ने �ासी भी ा ाकप  ाा ा्तेामाल नर�ं �ा्ा रै तो  सी पप�लसी पर 
उपरोोता 3.2.1 (i) ाे  ननसार ाा्र ार� ा� ेाएाी  



3.2.1.2 ्�द पप�लसी�ारा खडं 3.2.1(ii) ाे  ननसार पप�लसी ाो पनन: चाल ूार ाने ा� 
 पनी मनंा स�ूचत ारता/ारती रै (i) ले�ान पनन: चाल ूार ाने ा�   �� ाे  दंर 
पप�लसी ाो पनन: चाल ूनर�ं ार ाता/  ार ाती रै तो लपा-ान   �� समा पत रोने पर, 
बनत� �ा लपा-ान   �� ा� समा पत पर पनन: चाल ूार ाने ा�   �� समा पत रो 
ाई रै, �ड्ाेट�े्ूड पप�लसी फंड ा� राम पप�लसी�ारा ाो लौटाई ेाएाी   

3.2.1.3 ्�द पप�लसी�ारा खडं 3.2.1 ाे  ननसार पप�लसी ाो पनन: चाल ूार ाने ा� 
 पनी मनंा स�ूचत ारता/ारती रै (ii) रर लपा-ान   �� समा पत रोने से परले 
साठ �दन ता पप�लसी ाो पनन: चाल ूनर�ं ार ाता रै, बनत� �ा लपा-ान   �� ा� 
समा पत पर पनन: चाल ूार ाने ा�   �� समा पत रो ाई रै,  तो ांपनी लपा-ान 
  �� समा पत रोने से प�ताल�स �दन परले पप�लसी�ारा ाो एा नो�टस भेेेाी 
 ेसम� उस नो�टस ाे पापत रोने ाे तीस �दन ा�   �� ाे  दंर �न ान�ल खत एा 
ा ाकप प्ोा ारने ाे �लए ारा ेाएाा:  

(i) पप�लसी ाो तनरंत �फर से ननर ारना; ्ा  

(ii) पप�लसी बदं रोने ा� तार�ख से आरंभ ारते रनए पनन: चाल ूार ाने ा�   �� ाे  दंर पप�लसी 
ाो पनन: चाल ूार ाने ा� मनंा स�ूचत ारना; ्ा    

(iii) लपा-ान पी�र्ड ाे  तं म� लाभ ाा भनातान ारना; ्ा  

(iv) �फर से ननर ारने ा�   �� ाे  तं म� लाभ� ाा भनातान ारना   

 ्�द पप�लसी�ारा तीस �दन ा� नो�टस   �� ाे दौरान �ासी भी ा ाकपा ाा 
ा्तेपमाल नर�ं ारता रै तो  सी पप�लसी पर उपरो ोत  3.2.1.3 (iii) ाे  ननसार 
ाा्र ार� ा� ेाएाी  ्�द पप�लसी�ारा ा ा कप 3.2.1.3 (ii) चननता रै तो फंड  कै्नन, 
पप�लसी ाे �फर से ननर रोने ता ्ा पनन: ननर ारने ा�   �� ाे  तं ता, ानम� से 
ेो भी परले रो, बदं पप�लसी फंड म� ररेाी  ्�द पप�लसी पनन:  चाल ूारने ा�   �� 
ाे  दंर �फर से ननर नर�ं ा� ेाती रै तो �फर से चाल ूारने ा�   �� समापतू रोने 
पर पप�लसी�ारा ाो बदं पप�लसी फंड ाे लाभ� ाा भनातान �ा्ा ेाएाा  

3.2.2 लॉक-इन्पी�रयड्के्बाद्पी�मयम्का्भगुतान्बदं्होना : 
(i) पप�लसी ाो तनरेता पनन: चाल ूारना; ्ा 

(ii) पी�म्म बदं ारने ा� तार�ख से आरंभ ारते रनए पनन: चाल ू ार ाने ा�   �� ाे  दंर 

पप�लसी ाो पनन: चाल ूार ाने ा� मनंा ांपनी ाो स�ूचत ारना; ्ा  

(iii) बाैर �ासी ेो खम ा र ाे पप�लसी से पवूर �नाासी ारना; ्ा  

(iv) बीमा  ���न्म, 1938 ा� �ारा 113(2) ाे  ननरप चनाता बीमााृत राम स�रत 
पप�लसी ाो चनाता पप�लसी म� प�र �तरत ारना  थारत र पप�लसी ा� नतत ए  ं�नब�ंन� 
ाे  ननसार दे् पी�म्म ा� मलू सखं्ार ाे �लए चनााए ाए पी�म्म ा� ान ल सखं्ाा 
से ानवा ा� ाई  बीमााृत राम  चनाता पप�लसी ाे �लए लााू बीमााृत राम चनाता 
बीमााृत राम रोाी  

्  ट पणृी:  पप�लसी�ारा द ारा  पने ा ाकपन ाा ा्ते रमाल ारने ता ्ा नो�टस 
  �� समापत  रोने ता, ानम� ेो भी परले रो, पप�लसी ा� नतत ए  ं�नब�ंन� ाे 
 ननसार पप�लसी ेो खम ा र ाे साथ चाल ूमानी ेाएाी  

3.2.2.1 ्�द नो�टस   �� ाे  दंर ा ाकपी 3.2.2 (iii) ाा ा्ते रमाल ार �ल्ा ेाता रै तो 
पप�लसी  भ ् ापरत मानी ेाएाी रर खडं 3.5 म� �न�दरषटत  भ्ापरव पा �ान लााू 
र�ाे  ्�द पप�लसी�ारा तीस �दन� ा� नो�टस   �� ाे  दंर �ासी भी ा ाकप  ाा 
ा्ते माल नर�ं ारता रै तो  सी पप�लसी पर उपरो ोत 3.2.2 (ii)  ाे  ननसार ाा्र ार� 
ा� ेाएाी  

3.2.2.2 ्�द ा ाकपा 3.2.2 (ii) ाा ा्ते माल �ा्ा ेाता रै रर पप�लसी�ारा न तो 
पप�लसी ाो �फर से चाल ूारता रै रर न र�  भ्2ापरत ारता रै तो �फर से ननर 
ारने ा�   �� ाे  तं म� ्ा पप�लसी   �� ाे  तं म�, ानम� से भी परले रो, 
पप�लसी ा� ्था लााू फंड  कै्नल  ापस ा� ेाएाी  पनन: चाल ूारने ा�   �� 
समापत  रोने ता ्ा पप�लसी   �� समापत  रोने ता, ानम� से भी परले रो, पप�लसी 
ास पप�लसी ा� नतत ए  ं�नब�ंन� ाे  ननसार ेो खम ा र ाे साथ चाल ूमानी 
ेाएाी     

3.2.2.3 बररराल, ्�द पप�लसी�ारा ने सपंवूर ए  ं्थाे्ी ा ालांाता ाा दा ा पेन �ा्ा रै 
तो ांपनी द ारा दा े पर �नवर्  �लए ेाने ता पप�लसी बदं नर�ं रोाी  ांपनी द ारा 
सपंवूर ए  ं्था ्ी ा ालांाता ाा दा ा पेन ारने ा� तार�ख रर सपंवूर ए  ं्थाल्ी 
ा ालांाता ाे दा े ाो ् ी्ााार (्ा  ् ीााार ारने, ेसैा भी मामला रो) ारने ा� 
तार�ख ाे बीच ा�   �� ाे �लए ाोई पी�म्म ् ी ाार नर�ं �ा्ा ेाएाा  ास 
  �� ाे दौरान, महृ्न पभार रर  े्  ेो खम पभार स�रत सभी पभार� ा� ाटौती 
ेार� ररेाी  ्�द ांपनी द ारा दा ा  ् ीराार ार �द्ा ेाता रै रर पी�म्म दे् 
रै तो ांपनी सपंवूर ए  ं्था ्ी ा ालांाता ाे दा े ाो  ् ीराार ारने ा� तार�ख से 
15 �दन� ाे  दंर पप�लसी�ारा ाो  सा नो�टस पापते रोने 30 �दन� ाे  दंर खडं 
3.2.1 रर 3.2.2 ाे  ननसार, लााू उोत  ा ाकप�  ाा ा्तेरमाल ारने ाा नो�टस 
भेेेाी    

3.3 फंड्वटलयुक्को्बदं्पॉ�लसी्फंड्मम् ांसफर्करना ्

 नो�टस   �� ाे दौरान ास पप�लसी ाे तरत आं�ना �नाासी ाे  ��ाार स�रत 

सभी लाभ ेार� रर�ाे रर सभी पभार� ा� ाटौती ेार� ररेाी  ्�द पप�लसी ाो बदं 
ारने ा� तार�ख लपा-ान पी�र्ड ाे दौरान ा� रै तो ांपनी बदं पभार (्था लााू) 
ााटने ाे  ध् �ीन फंड  कै्न्े ाो बदं पप�लसी फंड म� षांसफर ारेाी  

3.4 अभययपरण्और्अभययपरण्वटलयुल् 
3.4.1  पप�लसी ाो ाभी भी  भ््ापरत ार साते र�   भ्फपरव ारने पर ्र पप�लसी ाे 

तरत ेी न बीमा समापतो रो ेाएाा रर ासाे बाद ासे पनन: चाल ूनर�ं ारा साते  
्�द पप�लसी ाो लपा-ान-पी�र्ड परूा रोने से परले  भ् र रापत �ा्ा ेाता रै तो ास 
पप�लसी ाे तरत फंड  कै्ना ाो लााू  भ् परव पभार ााटने ाे बाद, बदं पप�लसी फंड 
म� टांसफर �ा्ा ेाएाा रर लपा-ान-पी�र्ड ाे  तं म� पप�लसी�ारा ाो ासाा 
भनातान �ा्ा ेाएाा  ांपनी बदं पप�लसी फंड ाे फंडस पर े्ू्ेनतम ाारंट�ड ब्ााे 
दर से भनातान ारेाी  ्�द लपा ान पी�र्ड ाे  दंर,  भ््परव ारने ाे बाद 
बीमााृत  ्ा ोत ा� महृ्नी रो ेाती रै तो ांपनी द ारा महृ्नव ाे दा े ाे पंे ीारव 
ारने ा� तार�ख पर बदं पप�लसी फंड म� लाभ ाा दा ाातार ाो भनातान �ा्ा 
ेाएाा  ्�द ापनी लपा ान पी�र्ड ाे बाद  भ्ापरव  ननरो� पापतव ारती रै तो 
ांपनी द ारा फंड  कै्नप ाा पप�लसी�ारा ाो तहाााल भनातान ार �द्ा ेाएाा ्

3.4.2  ांपनी द ारा  भ्नपरव  कै्नत ाा भनातान ारने पर पप�लसी तनरंत समापत  रो ेाएाी 
रर ांपनी पप�लसी ाे तरत दे्ताओं से मनोतप रो ेाएाी   

3.5 पॉ�लसी्का्सवतत:्समा तह्होना 
 तथााप ास पप�लसी म� ाोई दसूरा खडं रोने पर भी रर पप�लसी�ारा ने ास पप�लसी 

ाे तरत पथम पांच  षर ाे �लए दे् सभी पी�म्म� ाा भनातान ार �द्ा रै, ्�द 
फंड  कै्नथ �ासी सम् पर पप�लसी   �� ाे दौरान ाभी भी बाेार म� खराब पदनरन 
ाे ाारव �ासी मा�सा पप�लसी  षराांठ पर एा  ााषरा पी�म्म से ाम रो ेाती रै 
तो ्र पप�लसी  ् त: समापत  रो ेाती रै रर  सी समा पत ा� तार�ख पर मौेदू 
फंड  कै्नस पप�लसी�ारा ाो दे् रोाी   ास भनातान ाे बाद पप�लसी ाे तरत सभी 
लाभ रर  ��ाार ् नत: बदं रो ेाएाें रर  से मामल� म� ाोई  भ्ीपरव पभार 
नर�ं ााटे ेाएाें  बररराल, ्र खडं पंे ीाृत रर ा चारा�ीन सपंवूर ्ा ्थाल्ी 
ा ालांाता ाे दा े पर लााू नर�ं रोाा   

4 पॉ�लसी्को्पनु:्चालू् कराना 
4.1 ्�द नो�टस ा�   �� समापत  रोने से परले पी�म्म� ाा भनातान नर�ं �ा्ा ेाता रै 

तो पप�लसी�ारा ांपनी द ारा ेार� �ाए ाए नो�टस म� उपलब�ो ाराई   �� ाे 
दौरान ्ा पनन: चाल ूार ाने ा�   �� ाे  दंर, सभी दे् पी�म्म� ाे साथ एा 
�ल खत आ ेदन ेमा ार ा ार पप�लसी ाो पनन: चाल ूार ा साता रै  पप�लसी ाो 
पनन: चाल ूाराने ाे आ ेदन ाो ् ी ाार ारना ांपनी द ारा रामीदार� ाे  ध्थ�ीन 
रै  ांपनी ाे पास पप�लसी ाे मलू �नब�ंन� ए  ंनतत पर ्ा ांपनी ाे रामीदार� 
�नवर्  ाे  ननसार  से  े्े ्ा आनो��त �नब�ंन� ए  ंनतत पर पप�लसी ाो पनन: 
चाल ूारने ाा  ��ाार सनरप�त रै  पनन: चाल ूारना उस तार�ख से पभा ी रोाा 
 ेस तार�ख ाो ांपनी ्र �ल खत म� पप�लसी�ारा ाो स�ूचत ारेाी  पनन: चाल ू
ारने ाे �लए पापत् रनए पी�म्म ाे  तंारत ्ू�नट� ाा आ टंन ान दो तार�ख� म� 
उहत र त� तार�ख ाो लााू NAV ाे आ�ार पर �ा्ा ेाएाा (i) ांपनी द ारा पनन: 
चाल ूारने ाे आ ेदन ाो ् ीााार �ाए ेाने ा� तार�ख ; ्ा (ii) पनन: चाल ूार ाने 
ाे �लए सभी दे् पी�म्म� ाे  सलू रोने ा� तार�ख  

4.2  पप�लसी नीचे द� ाई नतत ाे  �ीन �फर से ननर ा� ेाएाी:   

ा) पप�लसी   �� ाे  तं ाे परले , �फर से ननर ा� ेा  ाल�   �� ाे दौरान पप�लसी   

ाभी भी ननर ा� ेा साती रै;  

ख) पप�लसी ाो �फर से ननर ारना ांपनी ाे बोडर द ारा  ननमो�दत रामीदार� सबं�ंी 

�दना�नद�न� ाे  ननसार रामीदार� ाे  ध् �ीन  रोाी;  

ा) ांपनी ा� ् ी्ााृ�त  ा� सचूना देने ाे बाद पप�लसी �फर ननर मानी ेाएाी    

4.3्लॉक-इन्पी�रयड्के्दौरान्बदं्पॉ�लसी्को्�फर्से्शरु्करना:् 

 ्�द पप�लसी�ारा बदं पप�लसी ाो �फर से ननर ारने ाे �लए ा ाकपो ाा ा्तेेमाल 

ारता रै तो पप�लसी�ारा द ारा बदं पप�लसी फंड म� से चनने ाए पथृोाृ्ेत फंडस म� 
�ाए ाए �न ेन ाे साथ ेो खम ा र ाो पननबरराल ाराे रर पप�लसी ा� नतत ए  ं
�नब�ंन� ाे  ननसार लााू पभार घटाने ाे बाद पप�लसी �फर से ननर ा� ेा साती रै  
ांपनी �फर से ननर ारते सम्:    

ा) बाैर ाोई ब्ा्ेे ्ा ननका  पभा�रत �ाए सभी दे् रर  दहतर पी�म्म  सलू ारेाी; 

ख) बदं   �� ाे दौरान ्था लााू पप�लसी सचंालन पभार रर पी�म्म आ टंन पभार 
 सलू ारेाी  ाोई दसूरा पभार नर�ं �ल्ा लेाी;  

ा) पप�लसी ाो बदं ारते सम् ााटे ाए बदं ारने ाे पभार  ापस फंड  कै्नर म� ेो ेा; 
घ) सभी लाभ पप�लसी ा� मलू नतत ए  ं�नब�ंन� ाे  ननसार �फर से बराल ारेाी   

4.4्लॉक-इन्पी�रयड्के्बाद्बदं्पॉ�लसी्या्चकुता्पॉ�लसी्को्�फर्से्शरु्करना:   
 ्�द पप�लसी�ारा बदं पप�लसी ाो �फर से ननर ारने ाे �लए ा ाकपा  ाा ा्तेनमाल 

ारता रै ्ा चनाता पप�लसी ाो �फर से ननर ारना चारता रै तो पप�लसी ा� नतत ए  ं

---



�नब�ंन� ाे  ननसार पप�लसी �फर से ननर ा� ेा साती रै  ांपनी �फर से ननर ारते 
सम्:    

ा) बाैर ाोई ब्ाले ्ा ननका  पभा�रत �ाए सभी दे् रर  दहत  पी�म्म  सलू ारेाी; 
ख) बदं   �� ाे दौरान ्था लााू पी�म्म आ टंन पभार  सलू ारेाी  ाोई दसूरा 

पभार नर�ं लेाी;  
ा) पप�लसी ्�द चनाता रालत म� रै तो मलू बीमााृत राम पननबरराल ारेाी;  

घ) सभी लाभ पप�लसी ा� मलू नतत ए  ं�नब�ंन� ाे  ननसार �फर से बराल ारेाी    
4.5 तथााप ास पप�लसी म� ार�ं भी �ाए ाए उकल�ख ाे ा पर�त �ासी भी  ्थ�त म�, 

ांपनी ाो मलू नतत ए  ं�नब�ंन� ्ा  े्ा ्ा सनंो��त नतत ए  ं�नब�ंन� पर, ेसैा 
भी ांपनी उ�चत समझे, पप�लसी ाो �फर से ननर ारने ्ा �फर से ननर ारने ाे 
 ननरो� ाो खा�रे ारने ाा  ��ाार रै  ास सबं�ं म� ापनंी ाा �नवर्   �ंतम 
रोाा रर ्र पप�लसी�ारा ाे �लए बाध्लाार� रोाा  पप�लसी उस �दन से �फर से 
ननर रोाी  ेस �दन ांपनी ासा� सचूना पप�लसी�ारा ाो �ल खत म� देाी    

4.6 पप�लसी ाो �फर से ननर ारने ाे �लए पापतल पी�म्म ाे �लए ्ू�नट� ाो 
�नानर�ल खत दो तार�ख� ाे बाद लााू ननद प�रसपं�त मकू्म ाे आ�ार पर आ �ंटत 
�ा्ा ेाएाा (i) ांपनी ाे रामीदार� द ारा �फर से ननर ारने ाे  ननरो� ाो ् ीटाार 
ारने ा� तार�ख ; रर (ii) ांपनी ाो �फर से ननर ारने ाे �लए पी�म्म ा� दे् 
�ा्त�   सलू रोने ा� तार�ख   

5 यू�नट्खाता,्यू�नट्�ववरण्और्वा�षरक्�ववरण 
5.1 यू�नट्खाता: ास पप�लसी ाे �लए ांपनी एा खाता रख�ाी  ेसे ्ू�नट खाता ारते 

र�,  ेसम� ास पप�लसी ाे तरत सभी पी�म्म ेमा �ाए ेाएाें रर आपाे द ारा 
चनने ाए  ननपात म� सबं�ं�त ्ू�नट �लोंड  फंडस म� लााू पभार� ाा �न ल ेमा 
�ा्ा ेाएाा  ास ेमा रा�न ाा उप्ोा ांपनी द ारा प्तनलत ्ू�नट �लोंडा फंड म� 
लााू NAV पर ्ू�नट� ाो खर�दने ाे �लए �ा्ा ेाएाा    

5.2 यू�नट्�ववरण:  ांपनी पप�लसी�ारा ाो एा ्ू�नट ा  रव ेार� ारेाी  ेसम� 
पह्े ा पप�लसी  षराांठ पर ्ू�नट खाते ाे सबं�ं म�  े�डट रर डे�बट ाे ा  रव रर 
ासा� ्ू�नट� ाे ा  रव ाे साथ-साथ ेब ाभी भी �न्�मत पी�म्म पा पत रोने, 
आं�ना �नाासी ्ा लाभ� ाा भनातान ेसेै लेनदेन �ाए ेाने ाे ा  रव दनारए ेाते 
र�  पप�लसी�ारा ांपनी ाो ्ू�नट ा  रव ईमेल पर भेेने ाे �लए  ��ाृत ार 
साता रै रर पप�लसी�ारा द ारा ांपनी ाो मनरै्ा ाराए ाए  से ईमेल पर भेेे 
ाए ्ू�नट ा  रव ाो ास खडं ाे तरत दा�्ह न ाे  �ै �नपटान ाे रप म� माना 
ेाएाा    

5.3 वा�षरक्�रपोटर: ांपनी एा  ााषरा �रपोटर भी ेार� ारेाी  ेसम� �न ेन सां भाा ाो 
पभाा त ारने  ाल� �न ेन ्ोेनाओं ए  ंेो खम बीमा �न्ंतव उपा्�, ब्ा ्े दर�, 
ार दर� म� प�र तरन ेसेै ा  रव� स�रत आ�थरा प�रदश्र रर बाेार ा� पा�त ाे 
सबं�ं म� ापैले ा हती्ै्  षर ाे दौरान, ्ू�नट �लोंडी फंड ाे पदनरन ाो ना�मल �ा्ा 
ेाता रै    

6 पभार् 
6.1 ासम�   वरत  े्  नतत ए  ं�नब�ंन� ाे  ध्ू�ीन पप�लसी   �� ाे दौरान, ांपनी 

 ननलगनभा 1 म� �दए ाए पभार  सलू ारेाी  ांपनी ाो  ननलगनीा 1 म�   वरत 
पह्ेभा पभार ाे �लए द� ाई  ��ातम सीमाओं ाे  ध् �ीन पा��ारव ा� प ूर 
सरम�त से पभार� म� सनंो�न ारने ाा  ��ाार रै  ासम� �दए ाए पभार से ा ार 
स�रत लााू ार� रर ले ी (मौेदूा ्ा भा ी) ाे  ध् �ीन रो साते र�,  ेनाा  रन 
पप�लसी�ारा द ारा �ा्ा ेाएाा   

6.2 फंड पब�ंन पभार, ा ा � पभार रर पी�म्म आ टंन पभार ाो ैो ार  े्न सभी 
पभार  से पभार� ाे दे् रोने ा� तार�ख पर सबं�ं�त ्ू�नट �ल ंोड फंड म� से ्ू�नट� 
ा�  पेप�त सखं्ां ाे रदारव द ारा  सलेू ेाएाें  फंड पब�ंन पभार ्ू�नट मकू्ट 
ाो समा्ो ेत ाराे  सलू �ाए ेाएाें  पी�म्म आ टंन पभार पी�म्म ाो ्ू�नट� 
म� आ �ंटत ारने से परले पापते पी�म्म ा� राम से ाटौती द ारा  सलेू ेाएाें  
ा ा � पभार� ाा भनातान पप�लसी�ारा द ारा नाद �ा्ा ेा साता रै   

7. यू�नट्�लिंडग्फंडस ्
7.1 पप�लसी ननर रोने ा� तार�ख पर ांपनी द ारा प्तन त ्ू�नट �लोंडं  फंडस रर  से 

्ू�नट �लोंड  फंडस ाे सचूा सां भाा आ टंन रर रर ेो खम सां भाा 
�नानालननसार र�:   

1. इयिवट� II फंड  (SFIN: ULIF00607/01/10EQUTYIIFND136) 
 
प�रसपंयतत् नयूंनतम् अ�धकतम्  ोोखम्स�ंवभाग उदेइयव ्

ा ो ट�  
60% 

 
100% 

 
उ नच 

ा ा � ा ो ट्� म� 
�न ेन ाराे सां भाा ाे 
स� ् पब�ंन द ारा 
द�घरााल म� पूंे ी ाे  
मकू्ा म�  ाृद ारना   

मनना 
बाेार 

 
नूे ्ा  

 
40% 

 
 
 
 
 
 
2. गो््य लस्फंड (SFIN: ULIF00913/09/ 10GROWTPLFND136) 

 
प�रसपंयतत् नयूंनतम् अ�धकतम्  ोोखम् उदेइयव ्

स�ंवभाग 

ा ो ट� 50% 90%    
  मध् म से 

उ नच 

 
सा �� आ्  ाल� 
प�तभ�ूत्� म� सी�मत 
�न ेन ाे साथ ा ो ट्� 
म� पमनखता से �न ेन 
द ारा पूंे ी ाे मकू्  म� 
 ाृद ारना  

डेट प�तभ�ूत्ां  
10% 

 
50% 

मनना 
बाेार 

नूे ्ा   
40% 

3. बटलमसड्् ल्स्फंड  (SFIN:ULIF01013/09/10BLNCDPLFND136) 
 

प�रसपंयतत नयूंनतम् अ�धकतम्  ोोखम्
स�ंवभाग 

उदेइयव ्

ा ो ट�  
30% 

 
70% 

 
 

म ध्म 

ा ो �ट्� रर सा �� 
आ्  ाल� प�तभ�ूत्� म� 
ा  ेापवूर  ंा से �म��त 
�न ेन ाे े�र्े पूंे ी ाे 
मकू्  रर मौेदूा आ् म� 
 ाृद ारना  

डेट प�तभ�ूत्ां  
30% 

 
70% 

 
मनना बाेार 

 
नूे ्ा 

 
 
40% 

 
4. डेट् लतस्फंड  (SFIN: ULIF01115/09/10DEBTPLFUND136) 

 
प�रसपंयतत नयूंनतम् अ�धकतम् ् ोोखम्

स�ंवभाग 
उदेइयम ्

डेट प�तभ�ूत्ां  
60% 

 
100% 

 
�नान र से 

मध्नम 

उनचन ो ा��लट�  ाल� डेट 
प�तभ�ूत्� म� �न ेन 
द ारा �न्�मत आ् 
  ेरत ारना   

 
मनना बाेार 

 
नूे ्ा  

 
40% 

5. �लयिवड्फंड  (SFIN: ULIF00514/07/08LIQUIDFUND136) 
 
प�रसपंयतत नयूंनतम् अ�धकतम् ् ोोखम्

स�ंवभाग 

उदेइयम ्

डेट 
प�तभ�ूत्ां* 

 
नूे ्भ  

 
60% 

 
 
�नानभ  

�नानभ ेो खम रर 
उनचन ्तउर�् तरलता ाे 
 ननपात म� उ�चत 
प�तफल पापत  ारना  

मनना बाेार  
40% 

 
100% 

 
6. बदं्पॉ�लसी्फंड ** (SFIN:ULIF01319/09/11POLDISCFND136) 

प�रसपंयतत नयूंनतम् अ�धकतम् ्् ोोखम्
स�ंवभाग 

उदेइय ् 

सराार� 
प�तभ�ूत्ां 

 
60% 

 
100% 

 
 

�नानभ 

ा �न्म� ाे  ननरप 
�न�ार�रत बदं पप�ल�स्� 
से फंडस पर उ�चत 
प�तफल पापतत ारना   मनना बाेार  

0% 
 
40% 

 *�ल ो ड फंड ाे तरत  व प�तभ�ूत्� म� ाे ल  कप9ाा�ला प�तभ�ूत्ां ना�मल 
र�   

 **्े पा��ारव द ारा सम्-सम् पर �नद��नत सनंो�न� ाे  ध््�ीन र�  उोतर फंड 
पप�लसी�ारा द ारा नर�ं �लए ेा साते मार ्े पप�लसी ाो बदं ारने ाे  ननसार 
लााू र�ाे  

7.2 �न ेन ाे मानदंड�  रर सम्-सम् पर ांपनी ा� पभा ी पप�ल�स्� ए  ंलााू 
ा �न्म� ाे  ध् �ीन ांपनी ाो �न ेन� ाा च्न ारने रर/्ा सबं�ं�त ्ू�नट 
�लोंडो फंडस ाे �न ेन उदेश्� ् ाो परूा ारने ाे �लए पह्े�ा ्ू�नट �लोंड फंड ाे 
 तंारत  पने ा  ेा से �न ेन ारने ाा  ��ाार रै  उपरोोता ाे  ध्�ीन ांपनी 
ाो  पनी �न ेन पप�ल�स्� ाो बनाने रर �न ेन ारने रर ्ू�नट �लोंडा फंडस से 
ेन े मामल� ाो �नपटाने ाा पवूर  ��ाार रै  ांपनी ाो ्ू�नट �लोंडड फंड (फंडस) ाे 
�न ेन रर प�रसपं हत्� ाा परूा ाानूनी रर लाभाार� ् ाा�मह ड  ��ाार रोाा      

7.3 ांपनी ाो  पने ा  ेा रर पा��ारव रर पप�लसी�ारा ा� प ूर  ननम�त से बाेार 
ा� भार�  �न शचततlओं रर  प�ररा्र घटनाओं, ेो ांपनी ा� रा् म�  से समापन 
्ा बदं ाो सर� ठरराते र�, ाे ाारव ्ू�नट �लोंडस फंडस ाो बदं ्ा समापत  ारने ाा 



 ��ाार रै  �ासी ्ू�नट �लोंड, फंडस ाो बदं ्ा समापत  ारने ा�  ्थ�त म� ांपनी 
पप�लसी�ारा ाो ाम से ाम तीन मर�ने ाा नो�टस देाी  ेसम� ्ू�नट �लोंडा फंडस 
ाो बदं ारने ाे ांपनी ाे आन् ाे बारे म� बता्ा ेाएाा  ऊपर   वरत ्ू�नट 
�लोंड  फंडस ाो बदं ्ा समापतम ारने ा�  ्थ�त म� ांपनी पप�लसी�ारा ाो ांपनी 
ाे दसूरे ्ू�नट �लोंडो फंडस म� �नननकाा  ् च ारने ाा ा ा कप देाी रर 
पप�लसी�ारा ाो  से ा ाकप�फ ाा ा्ते माल ांपनी द ारा द� ाई सम् सीमा ाे 
 दंर ारना रोाा  ्�द पप�लसी�ारा दसूरे ्ू�नट �लोंडे फंड म�  ् च ारने ाे 
ा ाकपर ाा ा्तेलमाल नर�ं ारता रै तो ांपनी ाो पा��ारव ा� प ूर  ननम�त से 
 पने ा  ेा से फंडस ाो दसूरे ्ू�नट �लोंडर फंडस म�  ् च ारने ाा  ��ाार 
रोाा  ांपनी IRDA ा� प ूर  ननम�त से खडं 7.1 म� उ कल खत ्ू�नट �लोंड   फंड से 
 ला नए ्ू�नट �लोंडA  फंडस ननर ार साती रै  पप�लसी�ारा ाो पा��ारव 
द ारा  ननमो�दत नतत ए  ं�नब�ंन� ाे  ध्र�ीन खडं 7.1 म� उ कल खत �ासी  े ्  
फंड ा� तरर नए ननर �ाए ाए ्ू�नट �लोंड   फंड म�  ् च ारने ाा  ��ाार 
रोाा    

 “ प�ररा्र घटना ” नबद�  ाा सबं�ं  सी प�र ्थ�त्� से रै  ेनम� रार्ी ाे 
 ���न्म, ाानून/ा �न्म� म� बदला , पााृ�ता आपदाओं स�रत दै ी् ाृह् ्ा 
सां दा ारने ाे �लए प�� ाे �न्ंतव से बारर ा� प�र ्थ�त्ां ेसेै ्नद, बारर� 
आ मव ाह्ाा�द सां दा ाे तरत प� ाो  पनी दा�्ह �् ाो परूा ारने से सां दा 
ारने ाो  सभं  बना देती र�  सा�बत ारने ाा ्रा भार �ा पाट�  प�ररा्र घटना 
ाे ाारव सां दा ाे तरत  पने दा�्ह �� ाो परूा ारने से मनोता थी,  सी पाट� पर 
रोता रै ेो  प�ररा्र घटना ाा  �भ चन ्था ापत ारती रै   

8.्् ोोखम्कारक् 
8.1 ्र पप�लसी ास  �भ ्ाोत  सरम�त पर ेार� ा� ेाती रै �ा �न ेन,  े्प ाे साथ 

�नान �ल खत ेो खम� ाे  ध्न�ीन र� रर पप�लसी�ारा ने  से ेो खम� ाे बारे म� 
परू� ेानाार� ाे साथ ास पप�लसी ाा ा ाकपर चनना रै:  

(i) ्ू�नट �लोंडे फंडस ाे नाम �ासी भी तरर से ्ू�नट �लोंडे फंडस ा� ानव हता ्ा 
उना� भा ी सभंा नाओं ्ा प�तफल� ाे बारे म� नर�ं बताते र�  ्ू�नट �ल ंोड फंडस 
�ासी ाारंट�ड प�तफल ा� ाारंट� ्ा आश ा्ेसन नर�ं देते र�   

(ii) ्ू�नट� म� �न ेन बाेार रर  े्े ेो खम� ाे  �ीन र�  �न ेन सां भाा म� �न ेन 
ेो खम ाा  रन पप�लसी�ारा द ारा �ा्ा ेाता रै   सा ाोई आश ाासन नर�ं �द्ा 
ेाता रै �ा ्ू�नट फंडस ाे ला्�्ा ाो रा�सल ार �ल्ा ेाएाा   

(iii) पूंे ी बाेार रर बाेार म� पच�लत ब्ा्ोे दर� ाे ्तदर ाो पभाा त ारने  ाले 
ाारा� रर न ोत्� ाे आ�ार पर ्ू�नटो ाे ्ू�नट मकू्ल म� उतार-चढ़ा  आ साते 
र�    

(iv) ांपनी ाे ्ू�नट �लोंड  फंडस रर  े्ल पलाउन ाा ापैला पदनरन ान ्ू�नट �लोंडो 
फंडस म� से �ासी ाे भा ी पदनरन ाा सचूा नर�ं रै   

 
8.2 ास पप�लसी ाे तरत दे् सभी लाभ सम्-सम् पर लााू ार �न्म� रर  े्ै 

राेाोषी् ा �न्म� ाे  ध् �ीन र�   
9 यू�नटम 
9.1 ्ू�नट �लोंड  फंड ा� ननरआत म� ्ू�नट� ाा  �ंात मकू्म 10 र. प�त ्ू�नट रोाा  

्ू�नट� ा� खर�द रर रदारव ान नतत ए  ं�नब�ंन� ाे  ननसार षांेेोनमन ा� 
तार�ख ाो लााू ्ू�नट ाे मकू्न पर �ा्ा ेाएाा  ्ू�नट ाे मकू्ा ा� ावना तीन 
दनमल  प ा्ाांट� ता ा� ेाएाी  ्ू�नट� ाा आ टंन चार दनमल  प ारांट� ता 
�ा्ा ेाएाा  पह्�ा �बेनेस �द स ाे बाद  ेतनी ेकद�न सभं  रो साता रै उतनी 
ेकद�े ्ू�नट ाे म ूक् ा� घोषवा ा� ेाएाी     

9.2 यू�नट�्का्आवटंन् 

(i) ांपनी द ारा पथम पी�म्म ाे �लए पापत  ्ू�नट� ाो लाा ूपभार� ाो ााटने ाे बाद 
पप�लसी ननर रोने ा� तार�ख पर आ �ंटत �ा्ा ेाएाा   

(ii) बाद ाे �न्�मत पी�म्म� ाे �लए ्ू�नट� ाा आ टंन �नानट�ल खत तार�ख� ्ा 
पी�म्म ा� दे् तार�ख�, ेो भी बाद म� रो, पर ा�तन  ाे आ�ार पर �ा्ा ेाएाा:  

ा) ्�द भनातान, ्थालनी् चेा ्ा �डमांड  ाफट द ारा ांपनी ाे ाा्ारल् म� ्ा �ासी 
भी �बेनेस �द स ाो  पराहन 3.00 बेे ्ा उससे परले पापता रोता रै तो उसी 
�दन ाा ा�तन     

ख) ्�द भनातान, ्थालनी् चेा ्ा �डमांड  ाफट द ारा ांपनी ाे ाा्ारल् म� �ासी भी 
�बेनस �द स ाो  पराहन 3.00 बेे ्ा उसाे बाद पापता रोता रै तो  ाले 
�बेनेस �द स ाा ा�तन     

ा) ्�द बारर� चेा ्ा  े�डट/डे�बट ााडर, ्था ् ी  ननदेन रर ऑटो डे�बट स�रत ाे 
ECS ाे े�रए भनातान �ा्ा ेाता रै तो ांपनी द ारा  सलू� ा� तार�ख ाा 
ा�तन   

(iii) आ�नां �नाा�स्�,  भ्ंपरव�,  ् च� ाे �लए सभी  ननरो� रर लाभ ाे दा े से 
सबं�ं�त सभी सचूनाए ं�ल खत म� ांपनी ाे �ासी भी ाा्ारल् म� प्तनात ा� ेाएांी  
्�द आ�नां �नाा�स्�,  भ्ापरव�,  ् च� ाे  ननरो� ांपनी ाे ाा्ारल् म� �ासी 
भी �बेनेस �द स म�  पराहन 3.00 बेे से परले पापत  रोते र� तो उन पर उस �दन 
ाे ा�तन  ाे आ�ार पर ाा्र ार� ार द� ेाएाी  ्�द सभी  ननरो� ांपनी ाे 
ाा्ारल् म� �ासी भी �बेनेस �द स पर  पराहन 3.00 बेे ाे बाद पापत  रोते र� 
तो  ाले �दन ाा ा�तन  लााू रोाा  पी�म्म फं�डा लाभ ाे �लए महृ्नर दा े ाे 

मामले म� महृ्नी ाे दा े ाे पंे ीारव ाे बाद प ने  ाल� पी�म्म ा� दे् तार�ख ाा 
ा�तन  लााू रोाा   

(iv) पी�म्म फं�डां लाभ ाे �लए सपंवूर ए  ं्थाद्ी ा ालांाता ाे दा े ाे मामले म� बाद 
ा� तार�ख (दा ा ् ीााार ारने ाे बाद) ाा ा�तन  लााू रोाा   

(v) सेफट�  ् च ा ाकपी, मााल्टो)न �नाासी, ्  त: फंड पननस�तनलन सबं�ंी सभी 
 ननरो�� पर उस तार�ख ाे लााू NAV ाे आ�ार पर ाा्र ार� ा� ेाएाी,  ेस पर 
 से  ् च/पेआउट पभा ी रोते र�   

(vi) उपरोोतत सम्-सीमा पप�लसी ननर रोने ा� तार�ख पर पच�लत ा �न्म� ाे  ननसार 
र�,  ेसम� सम्-सम् पर ा �न्म� म� बदला  ाे साथ-साथ प�र तरन रो साता रै   

9.3 शदु्प�रसपंयतत्मलूयह्क�्गणना 
 ननद प�रसपं हत मकू्त ा� ावना पा��ारव ाे सम्-सम् पर लााू �दना�नद�न� ाे 

 ननसार सभी �ब ेनेस �द स� पर ा� ेाएाी  ास पप�लसी ाे ननर रोने ा� तार�ख 
पर लााू पा��ारव ाे �दना�नद�न� ाे  ननसार,  ननद प�रसपं हत मकू्ी  ा� ावना 
�नाना्ूननसार ा� ेाएाी: 

 {(फंड म� मौेदू �न ेन ाा बाेार मकू्ा  + चाल ूप�रसपं हत्� ाा मकू्े ) – चाल ू
दे्ताओं रर पा �ान�, ्�द ाोई रै, ाा मकू्च } / मकू्ां्ेान ा� तार�ख पर मौेदू 
्ू�नट� ा� सखं्ा्ा (्ू�नट� ाे सृे न/ा मोचन से परले)  

9.4 यू�नट्�लिंड््फंडस्का्मलूयां्ंकन ्

 ्ू�नट �लोंडट फंडस  ाे मकू्ांमान ाे सबं�ं म� ांपनी द ारा ा� ाई ावना  �ंतम रै 
रर ्र ्पाषटड चाू ाो ैोडार सभी उदेश्�  ाे �लए बाध्ईाार� रै  ्ू�नट �लोंड  
फंडस ा� प�रसपं हत्� ाा मकू्ां ान, लााू ा �न्म� रर सम्-सम् पर लााू 
ांपनी ाे मकू्ां�ान मानदंड� ाे  ननसार �ा्ा ेाएाा   

10 आयु्क�्सवीयकृ�त ्

 बीमााृत  ्  ोत ा� आ्न प्ता   फामर रर/्ा �ासी ाथन म� ा� ाई घोषवा ्ा 
सपो�ट�ा द्तास ेे/ास सबं�ं म� �दए ाए पमाव ाे आ�ार पर ् ी्ीाार ा� ाई रै  
्�द बीमााृत  ्स ोत ा� आ्न रर घोाषत आ्न म� ाोई  तंर पा्ा ेाता रै तो 
ांपनी ास पप�लसी ाे तरत पी�म्म रर/्ा लाभ ाा समा्ोेन ार साती रै 
रर/्ा  �त�रोतप रा�न, ्�द ाोई रै,  सलू ार साती रै, ेो भी उ�चत रो  
बररराल, ्�द पप�लसी ननर रोने ा� तार�ख पर पप�लसी�ारा ा� आ्न  ��ातम 
आ्न से  ��ा ्ा प ेन ा� े्ूीनतम आ्न, ेो ेार� ारते सम् ास पप�लसी ाे 
तरत  ननमे् थी, से ाम पाई ेाती रै, ्र पप�लसी, पप�लसी ननर रोने ा� तार�ख से 
�नर्तन रो ेाएाी रर लााू पभार� ाो ााटने ाे बाद पप�लसी�ारा ाो फंड  कै्न्न, 
्�द ाोई रै,  ापस ार द� ेाएाी   

11 आं�शक्�नकासी्  

11.1 ैठे पप�लसी  षर ाे बाद से एा पप�लसी  षर म� ाम से ाम चार आं�ना �नाा�स्ां 
�बना �ासी पभार ाे ा� ेा साती र� रर पप�लसी  षर ाे दौरान ासाे बाद ा� 
आं�ना �नाा�स्� ाे �लए  ननलगन ा 1 ाे  ननसार पभार  सलेू ेाएाें  एा बार म� 
आप ाम से ाम र. 10,000 ा� आं�ना �नाासी ार साते र�  आं�ना �नाासी ाे 
बाद ाभी भी फंड  कै्ना पप�लसी ाे  तंारत दे्  ााषरा पी�म्म ाे एा सौ बीस 
प�तनत से ाम नर�ं रोनी चा�रए  ा� ाई आं�ना �नाासी  ननलगन ा 1 म� ्था 
  वरत आं�ना �नाासी पभार� ाा �न ल रोाी  �ासी पप�लसी  षर ा�  प्नोत1 
�न:ननकास आं�ना �नाा�स्ां  ाले पप�लसी  षर ( षत) म�  गेाषत नर�ं र�ाी      

11.2 ्�द सेटलम�ट   �� रर खडं 2.1 ाे  ननसार महृ्नप ाे दा े ाे पंे ीारव ाे दौरान, 
खडं 20.1 ाे  ननसार पप�लसी समननदे�नत ा� ाई रै तो �ासी आं�ना �नाासी ा� 
 ननम�त नर�ं रोाी;  

11.3 सेफट�  ् च ा ाकपर, मााल्टो्ीन �नाासी ्ा ् ात: फंड पननस�तनलन ा ाकपे चाल ू
ररने ाे मामले म� आं�ना �नाासी ा�  ननम�त नर�ं रोाी ; 

11.4 ्�द खडं 2.3 ाे तरत दा ा ् ीााार ार �ल्ा ेाता रै तो आं�ना �नाासी ा� 
 ननम�त रोाी   

12 माइलसटो्न्�नकासी्का्�वकलपस् 
12.1 पप�लसी�ारा बीमा प्ता्ा  प्तनीत ारते सम् ्ा पप�लसी   �� ाे दौरान �ासी भी 

सम्, मार मेन्ोर�रट� से ाम से 5 पप�लसी  षर परले मााल्टोान �नाासी ाा 
ा ाकप  ले साता रै  ्र ा ा कप ाे ल 15/20/25 पप�लसी   ��  ाल� पप�ल�स्� ाे 
�लए उपलब�ल रोाा  

12.2 ्�द मााल्टोान �नाासी ाा ा ाकप   �ंतम 5 पप�लसी  षत ाे दौरान �ल्ा ेाता रै 
तो पप�लसी�ारा/लाभाथ� ाो रर  षर फंड  कै्नम  ाे 15 प�तनत ाा भनातान �ा्ा 
ेाएाा  पप�लसी�ारा द ारा चनने ाए ा ाकपी ाे  ननसार, चेा ्ा ालेोषो��ना 
षांसफर द ारा  तंरव �ा्ा ेाएाा    

12.3 ्�द पप�लसी�ारा ा� महृ्न  मााल्टो्ेन �नाासी ा ाकपे ाे चाल ूररने ाे दौरान रो 
ेाती रै तो लाभाथ� (्ा �न्नोतप  ्ट ोत, ्�द लाभाथ� नाबा�ला रै) ाो मााल्टोान 
ा ाकप ैाे  ननसार राम ाा भनातान �ा्ा ेाएाा  



12.4 ्�द पप�लसी�ारा ास ा ाकपन ाा प�रह्ा ा ारना चारता रै तो  र  सा ाभी भी 
ार साता रै ्रां ता �ा  र ास ा ाकपत ाे तरत मााल्टोान �नाासी ननर रोने 
ाे बाद भी ार साता रै  

12.5 चू�ंा ास ा ाकपर ाे तरत पह्े ा भनातान ाे साथ फंड  कै्नर ाम रोती ररेाी 
ास�लए  �ंतम पांच  षत ाे दौरान मााल्टोन �नाासी ा ाकप् ाे तरत सभी 
भनातान ाे बाद मनै्ो �रट� �त�थ ाो नेष फंड  कै्नत र� मनै्ोत�रट� लाभ रोाी  
पप�लसी�ारा ास नेष फंड  कै्ना पर सेटलम�ट ा ाकपड ाो चनन साता रै  

12.6 �ासी �न�ार�रत सम् पर, पप�लसी म� नेष फंड  कै्नल  ााषरा पी�म्म ाा ाम से 
ाम 120 प�तनत रोनी चा�रए  ्�द नेष फंड  कै्न   ााषरा पी�म्म से 120 प�तनत 
से ाम रो ेाती रै तो मााल्टोरन �नाासी पर रोा लाा द� ेाएाी   

12.7 मााल्टो न �नाासी ाो  ननमत �न:ननकाा आं�ना �नाासी ाे तरत  �ंना 
�नाा�स्� ा� ावना ारने ाे �लए सामाे्  आं�ना �नाासी माना ेाएाा  ्�द 
पप�लसी�ारा ास ा ाकपन ाे तरत �नाा�स्� ाे  ला ा,  �त�रोतप आ�ंना 
�नाा�स्� ारता रै ान पर  ननलगने 1 म� उ कल खत �नाासी पभार पभा�रत �ाए 
ेाएाें   

13 मााल्टो्ैन �नाा�स्ां ाा  ् �चां, पनन�नरद�नन, सेफट�  ् च ा ालप, ् ात: फंड 
पननस�तनलन ्ा सेटलम�ट ा ाकपा पर पभा  नर�ं प ेाा  ानाा ा्तेनमाल ास पप�लसी 
ाे तरत द� ाई  ननम�त ाे  ननसार �ा्ा ेा साेाा   

14 पनु�नरददशन् 

14.1 पप�लसी�ारा ाे पास प ूर म� उप्ोा �ाए ाए ा ाकप�ा से �भेनल �न ेन पटैनर म� 
�न ेन ारने ाे �लए उपलब�स एा ्ा  ��ा ्ू�नट �लोंडा फंडस म� भा ी पी�म्म 
ाे आ टंन ाा पनन�नरद�नन ारने ाा ा ाकप  मौेदू रै  पनन�नरदेनन पह्ेीा पप�लसी 
 षर ाे दौरान ाे ल एा बार �न:ननका  �ा्ा ेा साता रै रर ्र पप�लसी�ारा से 
ांपनी ाो �ल खत  ननरो� पापत  रोने ा� तार�ख ाे बाद आने  ाल�  ाल� पप�लसी 
 षराांठ से पभा ी रोाा  

14.2 पनन�नरदेनन ाा  ननरो� ास सबं�ं म� ांपनी द ारा �न�ार�रत फामर ाो ा �� त रप से 
भरार रर ासे ांपनी ाे ाा्ारल् म� प्तनदत ाराे ारना रोाा  

14.3 पनन�नरद�नन ाा  ननरो� बीमााृत   ्ोत ा� महृ्नन ाे बाद नर�ं �ा्ा ेा साता  
बररराल, ्�द पी�््म फं�डां लाभ सपंवूर ए  ं्था ्ी ा ालांाता ाे ाारव चाल ूरै 
तो ासे �ा्ा ेा साता रै  

14.4 ्�द सेफट� ा ाकप र ाो चनना ेाता रै मार ्र चाल ूरालत म� नर�ं रै तो पनन�नरद�नन  
ाा  ननरो� ाा ास पर ाोई पभा  नर�ं प ेाा  

14.5 ्�द सेफट�  ् च ा ाकपर चाल ूरै तो भा ी पी�म्म ाे �लए पनन�नरद�नन ाे  ननरो� 
 पभा ी रो ेाएाें   

14.6 ्�द ् तं: फंड पननस�तनलन ाा ा ाकपम चनना ा्ा रै तो पनन�नरनेन ाा  ननरो� ारने 
पर ्र  पभा ी रो ेाएाा  

15 यसवच्करना् 

15.1 पप�लसी�ारा एा ्ू�नट फंड से दसूरे म� ( नंत: ्ा पवूरत:)  ् च ाराे उपलब�  
्ू�नट खाते �न ेन पटैनर म� बदला  ार साता रै   

15.2  ् च ा� ेाने  ाल� े्ूानतम रा�न ्ा  ् च ा� ेाने  ाल� ्ू�नट� ा�  कै्नत, 
 ेसाे �लए  ननरो� �ा्ा ा्ा रै, दस रेार र. (र.  10,000) रोाी   ् �चां रेतन 
 ननरो�� म� सबं�ं�त फंडस म�  ् च ा� ेाने  ाल� ्ू�नट� ाे प�तनत ्ा  ् च ा� 
ेाने  ाल� ्ू�नट� ा�  कै्नम ाो �नरापत ारने  ाल� रा�न दनारई ेानी चा�रए  एा 
साल म� 6  ् च �न:ननकाू �ाए ेा साते र� रर ाससे बाद एा पप�लसी म� ाससे 
 ��ा  ् च ारने पर  ननलगनना 1 म� �दए ाए  ् �चां पभार  सलू ेाएाें  एा 
साल ाे  प्नोतप  ् च  ाले पप�लसी  षर म�  गेाषत नर�ं �ाए ेाएाें    

15.3  ् �चां ाा  ननरो� बीमााृत  ्र ोत ा� महृ्ना ाे बाद नर�ं �ा्ा ेा साता  
बररराल, ्�द पी�््म फं�डां लाभ सपंवूर ए  ं्था ्ी ा ालांाता ाे ाारव चाल ूरै 
तो ासे �ा्ा ेा साता रै  

15.4  ् �चां ाे  ननरो� ास सबं�ं म� ांपनी द ारा �न�ार�रत फामर ाो ा �� त रप से 
भरार रर ासे ांपनी ाे ाा्ारल् म� प्तनंत ाराे ारने र�ाे  

15.5 पप�लसी�ारा द ारा ास पप�लसी ाे तरत मााल्टोान �नाासी ाा ा ाकपे चननने ाे 
बाद भी  ् �चां ाे �लए  ननरो� �ा्ा ेा साता रै   

15.6 ्�द सेफट�  ् च ा ा कप चनना ा्ा रै रर ्र चाल ूरै तथा  ् �चां ाा  ननरो� 
�ा्ा ेाता रै तो ्र समापत  रो ेाएाा रर ासे ाे ल न्ा  ननरो� ाराे र� चाल ू
ारा्ा ेा साता रै  सेफट�  ् च ा ाकपे ाा ्र समापन पथृा  ् च माना 
ेाएाा रर ्र लााू  ् �चां पभार ाे  ध् �ीन रोाा  बररराल ्�द  ् �चां ाा 
 ननरो� �ा्ा ेाता रै रर सेफट�  ् च ा ाकप  चनना ेाता रै मार ्र चाल ूनर�ं 
रै तो चनना ा्ा सेफट�  ् च ा ाकपच पभा ी नर�ं रोाा   

 
15.7 ्�द ् सत: पननस�तनलन ा ाकप  चनना ा्ा रै रर ्र चाल ूरै तथा  ् �चां ाा 

 ननरो� �ा्ा ेाता रै तो ्र समापत: रो ेाएाा रर ासे ाे ल न्ा  ननरो� ाराे 
र� चाल ूारा्ा ेा साता रै  ् पत: पननस�तनलन ा ाकपर ाा ्र समापन पथृा  ् च 
माना ेाएाा रर ्र लााू  ् �चां पभार ाे  ध् �ीन रोाा   

15.8 सेटलम�ट   �� ाे दौरान  ् �चां  ननरो� नर�ं �ाए ेा सा� ाे   

16 से�ट�्यसवच्�वकलप्  ्
16.1 पप�लसी�ारा ांपनी ाो �ल खत म� स�ूचत ाराे पप�लसी   �� ाे दौरान �ासी भी 

सम्, मार मनै्��रट� से ाम से 4 पप�लसी  षर परले सेफट�  ् च ा ाकपच ले 
साता रै रर ास पप�लसी ाे तरत फंड �न ान�ल खत  ननसचूी ाे  ननसार  �ंतम 
चार पप�लसी  षर म�  पे�ााृत ाम ेो खम  ाले �ल ो ड फंड म� आ �ंटत �ाए 
ेाएाें: 

पॉ�लसी्वषर* �लयिवड्फंड्से्इतर्अनयक्फंड्
मम्फंड्आवटंन 

�लयिवड्फंड्आवटंन 

    0 से T-3  षर 100% 0% 

T-3   षर 70% 30% 

T-2   षर 40% 60% 

T-1   षर 10% 90% 

T 0% 100% 

 *आ टंन प�तनत  षर ाे पारंभ म� र� ेब�ा “T” पप�लसी   �� रै   

16.2 ्�द �ासी भी सम् �ल ो ड फंड म� रा�न आ �ंटत ा� ाई रै तो ासाा सेफट� 
 ् च ा ाकपा पर पभा  नर�ं रोाा ्ा ासाे �लए ास पर ा चार नर�ं �ा्ा ेाएाा    

16.3 सेफट�  ् च ा ाकपो ाे लााू ररने ाे दौरान पी�म्म ाा पनन�नरद�नन नर�ं �ा्ा ेा 
साता  

16.4 सेफट�  ् च ा ाकपो ाे चाल ूररने पर पप�लसी�ारा द ारा सेटलम�ट ा ाकपद नर�ं 
�ल्ा ेा साता   

16.5 ाे ल पप�लसी�ारा ास ा ा कप ाो चनन साता रै  पप�लसी ेार� रोने ाे बाद ास 
ा ाकपा ाो चननने ्ा ैो ने ाा ाोई भी प्ास  ् च ाे रप म� माना ेाएाा रर 
 ननलगन ा 1 ाे  ननसार  ् �चां पभार पभा�रत �ाए ेाएाें  

16.6 ्�द आं�ना �नाासी ा� ेाती रै, तो सेफट�  ् च ा ाकप  ाा ा्ते माल ाे ल बचे 
फंडस ाे नेष ाे �लए �ा्ा ेा साता रै    

16.7 ् षत: फंड पननस�तनलन रर सेफट�  ् च ा ाकप  ाा एा साथ ा्तेलमाल नर�ं �ा्ा 
ेा साता  ास�लए ् एत: पननस�तनलन, ्�द ासे प ूर म� �ल्ा ा्ा रै, सेफट�  ् च 
ा ाकपा चननने ाे बाद समापत  रो ेाएाा  

17 सवलत:्फंड्पनुस�तुलन ्
17.1 पप�लसी�ारा पप�लसी ाे ननर म� ्ा बाद म� ाभी भी ास ा ाकपद ाो चनन साता रै  

पप�लसी ेार� रोने ाे बाद ास ा ाकप  ाो चननने ्ा ैो ने ाा ाोई भी प्ास  ् च 
ाे रप म� माना ेाएाा रर  ननलगनपा 1 ाे  ननसार पभार पभा�रत �ाए ेाएाें  

17.2 ्�द पह्ेाा �तमार� ाे  तं म� ्  त: पननस�तनलन ाा ा ाकपप चनना ेाता रै तो ्र 
ा नेषता �न ेन� ाे आ टंन ाो ा �भेन  फंडस म� पप�लसी�ारा द ारा चनने ाे 
आ टंन समाननपात म� पननस�तन�लत ार लेाी  

17.3 ाे ल पप�लसी�ारा ास ा ाकपर ाो चनन साता रै  ्�द मनैन ल  ् च ्ा 
पनन�नरद�नन ाे ा ाकप  ाा ा्तेामाल ार �ल्ा ेाता रै तो ् ात: फंड पननस�तनलन 
समा पत रो ेाएाा  ्�द पप�लसी�ारा ् ेत: पननस�तनलन ाो ेार� रखना चारता रै तो 
उसे ासे लेने ाे �लए न्ा  ननरो� प्तन ्त ारना रोाा   

17.4 ्�द पप�लसी�ारा आं�ना �नाासी ्ा मााल्टो न �नाासी ाा ा ाकपप चननता रै तो 
् 4त: फंड पननस�तनलन नेष �न��्� पर �ा्ा ेाएाा    

17.5 ्  त: फंड पननस�तनलन रर सेफट�  ् च ा ाकप ंाा एा साथ ा्तेामाल नर�ं �ा्ा 
ेा साता  ास�लए ्�द  �ंतम 4 पप�लसी  षत म� सेफट�  ् च ा ा कप चाल ूररता 
रै तो ् ात: पननस�तनलन समापतम रो ेाएाा  

18 टॉप्अप 
 ास पप�लसी ाे तरत टपप  प ा�  ननम�त नर�ं रै   

19 इस्पॉ�लसी्का्मा�लकाना्हक्  

19.1 ास पप�लसी ाे तरत सभी ा ाकप ,  ��ाार रर दा�् ह  पप�लसी�ारा म� �न�रत र� 
रर पप�लसी�ारा द ारा ानाा �न ररन �ा्ा ेाएाा   

19.2 पप�लसी�ारा प्तान  म�  पने ्ा ाानूनी रप से ाोद �लए ाए बनच�, ेो नाबा�ला 
रोाा, ाो लाभाथ� ाे रप म� ना�मत ारेाा   

19.3 ्�द ास पप�लसी ाे तरत लाभ दे् र� तो पप�लसी�ारा ना�म�त ाे नाबा�ला रोने ाे 
दौरान ना�म�त ा� ओर से ान लाभ� ाो पा पत ारने रर  से लाभ� ाे सबं�ं म� 
ांपनी ाो दा�्ह ओ मनोता ारने ाे �लए �ासी  ्र ोत ाो �न्नोत� ारेाा  

19.4 ास पप�लसी ाे तरत सभी ा ाकप,ै  ��ाार रर दा�्ह   पप�लसी�ारा म� �न�रत र� 
रर पप�लसी�ारा द ारा ानाा �न ररन �ा्ा ेाएाा   

19.5 ्�द बीमााृत  ्ा ोत ा� महृ्ना रो ेाती रै तो ना�म�त ्ा �न्नोतम  ्ा ोत, ेसैा भी 
मामला रो, ास पप�लसी ाे तरत लाभ पापतर ारने ाा रादार रोाा मार उसे पते 
रर सपंार  ाे ा  रव म� बदला  ारने ाे �लए  ननरो� ारने ाे सी�मत  ��ाार 
र�ाे   

19.6 ्�द लाभाथ� ा� महृ्नर बीमााृत  ्न ोत ा� महृ्नं ाे बाद रो ेाती रै रर पप�लसी 
पी�म्म भनातान   �� समापत र रो ाई रै तो पप�लसी समापती रो ेाएाी रर ास 
पप�लसी ाे तरत लाभ ाा भनातान बीमााृत  ्ो ोत ाे ााननूी उ हतरा��ाार� ाो 
�ा्ा ेाएाा  ्�द पी�म्म भनातान   �� समापत  नर�ं रनई रै तो पप�लसी पी�म्म 



भनातान   �� ता ेार� ररेाी रर ्र पप�लसी पी�म्म भनातान   �� समापतत 
रोने ाे बाद समापती रो ेाएाी   

19.7 ्�द पप�लसी  ननसचूी म� उ कल खत लाभाथ� ा� महृ्न ् पप�लसी   �� ाे दौरान 
बीमााृत  ्  ोत से परले रो ेाती रै तो पप�लसी�ारा लाभाथ� ाे रप मे दसूरे बनचेी 
( पना ्ा ाानूनी रप से ाोद �ल्ा ा्ा) ाो ना�मत ारेाा  ्�द दसूरा बनचा  नर�ं 
रै तो  े्ा  ्  ोत,  ेसाा बीमााृत  ्ा ोत म� बीमा ारने ्ोग्ी �रत रै, ाो ास 
पप�लसी ाे तरत लाभाथ� ाे रप म� ना�मत �ा्ा ेा साता रै रर  से  ्  ोत ाो 
ास पप�लसी ाे सबं�ं म�  र�  ��ाार पापते र�ाे ेो पप�लसी  ननसचूी म� �दए ाए 
मलू लाभाथ� ाो पापत  थे   

19.8 पी�म्म भनातान   �� समापते रोने ाे बाद, ्�द लाभाथ� ा� महृ्न  ाे बाद, नए 
लाभाथ� ाो ना�मत �ाए बाैर बीमााृत  ्प ोत ा� भी महृ्न  रो ेाती रै तो पप�लसी 
तनरंत समापतन रो ेाएाी रर बीमााृत  ्  ोत ाे ाानूनी उहतरा��ाार� ाो लाभ� ाा 
भनातान �ा्ा ेाएाा   

19.9 पी�म्म भनातान   �� समापतर रोने से परले, ्�द लाभाथ� ा� महृ्नो ाे बाद, नए 
लाभाथ� ाो ना�मत �ाए बाैर बीमााृत  ्ब ोत ा� भी महृ्ना रो ेाती रै तो पी�म्म 
फं�डां लाभ ननर रो ेाएाें रर ्े पी�म्म भनातान   �� ाे समापतन रोने ता 
ेार� रर�ाे  पी�म्म भनातान   �� ाे बाद पप�लसी तनरंत समापत  रो ेाएाी रर 
बीमााृत  ्  ोत ाे ाानूनी उहतरा��ाार� ाो लाभ� ाा भनातान �ा्ा ेाएाा   

20 समनुदेशन्और्नामांकन् 

20.1 �ासी पप�लसी ाा समननदेनन, समननदेना द ारा बीमा  ���न्म ा� �ारा 38 ाे 
 ननसार, पप�लसी पर पषृठां ान ाराे ्ा पथृा �लखत पर र्ताा�र ाराे �ा्ा ेा 
साता रै  ेसम� समननदेनन ाे तथ्��  ाा ा नेष रप से उकलेीख रोाा रर ्र 
सह्ारापत रोाा  ाे ल पप�लसी�ारा र� परला समननदेनन ार साता रै  ांपनी ाे 
�लए  सा समननदेनन, ांपनी ाो ासा� �ल खत सचूना देने रर ांपनी द ारा ासे 
् ी ाार ारने रर पप�लसी पर ासे �रापडर ारने ाे बाद पभा ी रोाा  ास पप�लसी 
ाे तरत समननदेनन ा�  ्थ�त म� समननदे�नती ाो बीमााृत राम म�  ाृद ्ा ामी 
ारने ाा  ��ाार नर�ं रोाा  समननदेनन ाो पंे ीारव ाराे ांपनी ाोई दा�्ह ा 
् ी ाार नर�ं ारती रै रर न र� ासा�  �ैता ्ा ा ��ा पभा  पर  पनी रा् 
 ्ीोतर ारती रै  पप�लसी ाा �ा्ा ा्ा ा्ा ाोई भी समननदेनन नीचे खडं 20.2 ाे 
तरत �ाए ाए सभी नामांान� ाो ् रत रद ार देाा  तथााप ास पप�लसी ाे तरत 
समननदेनन रोते रनए भी  सी पप�लसी  ननसचूी म� बीमााृत   ् ोत रमेना एा र� 
 ्न ोत ररेाा    

20.2 नामांकन्  

 पप�लसी  ननसचूी म� �दए ाए नाम  ाला लाभाथ� ास पप�लसी ाे तरत ना�म�त रोाा, 
 ेसे  ���न्म ा� �ारा 39 ाे  ननसार �न्नोत  �ा्ा ा्ा रै   

 पप�लसी�ारा, लाभाथ� ाे नाबा�ला   ्थाा ाे दौरान, लाभाथ� ा� ओर से ास 
पप�लसी ाे तरत लाभ�, ्�द दे् र�, ाो लेने रर  से लाभ� ाे दा�्ह ी से ांपनी ाो 
मनोती ारने ाे �लए �ासी   ् ोत ाो �न्नोता ार साता रै  ांपनी द ारा 
सदा श ा स म�  से �ासी ेीा त लाभाथ� ्ा मतृ बीमााृत  ्स ोत ाे ाानूनी 
उहतरा��ाार� ाो भनातान ारने ाे बाद ांपनी ास पप�लसी ाे तरत लाभ� ाा 
भनातान ारने ाे  पने दा�्ह   से मनोतल रो ेाएाी     

21 सामानयअ्शत�् 
21.1 अ�धशेष्और्लाभ�्मम्कोई् हससेसदार�्नह�ं  ं्र पप�लसी पप�लसी�ारा ाो ांपनी ाे 

 ��नेष रर लाभ� म� �र्से दार� ारने ाा ाोई  ��ाार नर�ं देती रै  
21.2 समी�ा,्सशंोधनं ांपनी ाो लाभ� ाो ाम �ाए �बना,  से पभार�,  ेनाे बारे म� 

पप�लसी म�  प�र �तरत ररने ाे बारे म� ा नेष रप से उकल�ख �ा्ा ा्ा रै, ाो 
ैो ार दसूरे पभार� स�रत ास पप�लसी ा� नतत ए  ं�नब�ंन�, पभार� ा� उाार� ्ा 
�रा र� ा� ा ��, तौर-तर�ाो रर सम्, ्ा ्ू�नट �लोंडी फंड ाे �न ेन� रर/्ा 
प�रसपं हत्� ाे मकू्ां�ान रर/्ा पा��ारव ा� प ूर  ननम�त से ्ू�नट ाे मकू्फ ाे 
�न�ाररव ा� समी�ा ारने, सनंो�न ारने, ा लोप ारने रर/्ा प�र तरन ारने ाा 
 ��ाार रै  ास पप�लसी ा� नतत ए  ं�नब�ंन� ाो पभाा त ारने  ाले ा �न्म� म� 
�ाए ाए बदलाओं ाे  ननसार, सम्-सम् पर ास पप�लसी ा� नतत म� सनंो�न 
�ाए ेाएाें     

21.3 अपव रनं 
21.3.1 आतम्हतया््अपव रनं््�द बीमााृत  ्  ोत ेो खम ननर रोने ा� तार�ख से एा 

साल ाे  दंर ्ा पप�लसी ाो �फर से ननर ाराने ा� तार�ख से एा साल ाे  दंर परेू 
रोनो-र ान ्ा उेमा द म� �ासी भी ाारव से आहमारह्ाप ार लेता रै तो पप�लसी ाे 
तरत ाोई महृ्ना लाभ दे् नर�ं रोाा रर ाे ल महृ्न  ा� तार�ख ाो मौेदू फंड  कै्न  
ाा भनातान �ा्ा ेाएाा  महृ्न  ा� तार�ख ाे बाद  सलेू ाए पभार ाो फंड  कै्ना ाे 
साथ  ापस �ा्ा ेाएाा   

21.3.2 सपंवूर ए  ं्था ्ी ा ालांाता  प ेरन  �नानस�ल खत घटनाओं ाे ाारव उहपेन् 
रोने  ाला सपंवूर ए  ं्थाथ्ी ा ालांाता दा ा ा नेष रप से  प  ेरत रै:    

(i) परू� तरर ्ा  आं�ना रप से एो ा्डर  ाा्ूनो डे�फ�सएसंी �स ंोम  (एडस) ्ा �ासी 
भी र्ूमन ाा्ूनोडे�फ�सएसंी  ा्रस ) एचआई ी ( ाे स ंमव ा�  ेर से  

(ii) बीमााृत  ्म ोत द ारा �ासी खतरनाा खेल ्ा मनोरंेन (�नाार, प ताररोरव, 
रे�सां, लबंी घन दौ , बंे ी ेांपां आ�द स�रत) म� भाा लेना  

(iii) बीमााृत  ्म ोत द ारा �ासी लाास�स�ारा ए्रलाान ाे ा मान म� बोनाफााड 
पसै�े र से ातर �ासी  े्  रप म� ा मान ाो उ ाना (चारे �ारा्ा ाा भनातान �ा्ा 
रो ्ा नर�ं �ा्ा रो)   

(iv) खनद ाो चोट परनंचाना, आहममरह्ाए ाा प्ास ारना- रोन म� ्ा उेमा,द म�    

(v) रष��,  क ाोरल, ननीले पदाथर ्ा ननीले पदाथर, ेो पंे ीाृत �च�ाह्ा द ारा 
ाप् ा�ाब न ा� ाई रो, ाे दनरप्ोा ाे पभा  म� घट� घटना   

(vi) सेना,  ा्न सेना, नौसेना,  �रस�ैना बल ्ा �ासी  से र� �ासी सांठन म� ााम 
ारना   

(vii) ्नद, नाा�रा उपन , आ मव, आतां ाद, ्नद ्थ�त (चारे ्नद घोाषत �ा्ा ा्ा 
रो ्ा न �ा्ा ा्ा रो)   

(viii) बीमााृत  ्न ोत द ारा �ासी र ताल, रद्ो�ाा ा  ाद, दंाा आ�द म� भाा लेना   
(ix) बीमााृत  ्  ोत द ारा �ासी आपरा��ा ्ा ाैराानूनी ा�ता �� म� भाा लेना   
(x) परमावन प�त� ्ा, ा �ारव परमावन ्ा रासा्�ना सपंार ा ाार    

21.4 ऋण: ास पप�लसी ाे तरत ाोई  व ् ी्नाा्र नर�ं रोाा  
21.5 �नम�चन्और्फडसचा् र: महृ्न् लाभ� ्ा मनै्ो �रट� लाभ� ्ा  भ्परव म ूक्, ेसैा भी 

मामला रो, ाा भनातान ारने पर पप�लसी ् मत: समापत  रो ेाएाी रर ासाे बाद 
ांपनी ास पप�लसी ाे तरत सभी दा�्ह �� से मनोत  रो ेाएाी    

21.6 देयता्क�्प�रसीमा:् महृ्नं लाभ ाे दा े ाो ैो ार ास पप�लसी ाे तरत ांपनी ा� 
 ��ातम दे्ता �ासी भी  ्थ�त म� फंड  कै्नम से  ��ा नर�ं रोाी  

21.7 �शकायत्�नवारण/�शकायतम : सपंार  ा  रव रर पप�लसी ाे सबं�ं म� �ासी �नाा्त 
ाे मामले म�  ननसरव ा� ेाने  ाल� प� ्ा ्रां  ननलगन ा 4 ाे रप म� सलगंने 
“�नाा्त �न ारव” नीषरा  ाले द्ता्ा ेे म� मनरै्ा ाराई ाई रै   

21.8 कर,्शलुक�्और्लेवी:्  ारा�ान �न्म� स�रत ा �न्म� ाे सभी लााू पा �ान� ाा 
 ननपालन सन�न शचत ारना रर ास पप�लसी ाे तरत पी�म्म रर लाभ ्ा 
पप�लसी�ारा/दा ाातार द ारा �ाए ाए ्ा पा पत �ाए ाए  े्ी पेआउट ाे सबं�ं म� 
लााू सभी ार� ाा भनातान ारने ा� परू�  ेामेपदार� पप�लसी�ारा/दा ाातार ा� रोाी 
रर ास सबं�ं म� ांपनी ाोई दे्ता ्ा  ेामेेदार� ् ीपाार नर�ं ारती रै  ा �न्म� 
ाे तरत ा नेष रप से ्था  पेप�त  ्थ�त ाो ैो ार ांपनी ास पप�लसी ाे सबं�ं 
म� उहपेन  �ासी ार दे्ता, दे् पी�म्म ्ा लाभ ्ा ास पप�लसी ाे सबं�ं म� �ाए 
ाए �ासी पेआउट ाे �लए  ेामेादार नर�ं रोाी  ांपनी ार, ननकाा ्ा   े् ले ी, 
ेो उसाे द ारा पा पत रा�न ाे सबं�ं म�  पेप�त रो, रर ास पप�लसी ाे तरत दे् 
रो, ाे �लए राम ा� ाटौती ारने ाा  ��ाार रोाा रर �फर  र ास राम ाो 
उप्नोत  सराार� ्ा ा ना्मा पा��ारव ाे पास ेमा ाराएाी   

21.9 सचूना्का्पकटन:  ्�द पप�लसी�ारा ्ा ना�म�त ्ा उनम� से �ासी एा ाे �लए 
ााम ार ररा ाोई   ्ोत उनाे स�ंान म� ाोई ोामा, झूठा ्ा फे� दा ा ारता रै 
तो ांपनी ाो  भ्पव मकू्स ाा भनातान ाराे पप�लसी ाो फौरन समापता ारने ाा 
 ��ाार    

21.10 कपटपणूर् दावे: ्�द पप�लसी�ारा ्ा ना�म�त ्ा उनम� से �ासी एा ाे �लए ााम 
ार ररा ाोई   ्ोत उनाे स�ंान म� ाोई ोामा, झूठा ्ा ापटपवूर दा ा ारता रै 
तो ांपनी ाो  भ् र रपव मकू्् ाा भनातान ाराे पप�लसी ाो फौरन समापता ारने ाा 
 ��ाार रोाा     

21.11 पॉ�लसी्दसता्वे �्क�्सपुदुरगी:  ांपनी पप�लसी द्ता  ेे� ाो ान �र्र ्ा डाा 
(सा�ारव/पंे ीाृत/्पी्नड पो्टर) पप�लसी�ारा द ारा प्ता्ो  फपमर �दए ाए पताचार ाे 
पते पर भेेेाी  ्�द पप�लसी द्ता्े ेे �बना �ड�ल र रनए  ापस आ ेाते र� तो 
ांपनी ाेर�� पप�लसी�ारा ाो �ासी दसूरे माध् म, ेो उ�चत समझा ेाए, से भेेने 
ाा प्ास ार साती रै   

21.12 पॉ�लसी्दसतांवे ्गुम्होना :् ांपनी ानम रो चनाे पप�लसी द्तात ेे ाो तब 
प�त्था्पापत ारेाी ेब ्र सतंनषटा रोाी �ा पप�लसी द्ता्न ेे ानम रो ा्ा  बरररल, 
एा डन पल�्पाेट पप�लसी द् ता ेे ेार� ारने से परले ांपनी ाे पास ैानबीन ारने 
रर पप�लसी द्ताद ेे ानम रोने ाा साा्  मांाने ाा, ेसैा �ा ांपनी आ श्रा 
समझे,  ��ाार सनरप�त रै  ांपनी डन पल� ाेट पप�लसी ेार� ारने ाे �लए एा ननका् 
भी  सलू साती रै  पप�लसी�ारा ाो ेार� �ाए ाए डन पल�्ीाेट पप�लसी द्ता  ेे ाे 
�लए पनना रचार रदीारव ा�  ननम�त नर�ं द� ेाएाी  बररराल, ांपनी  से मामल� म� 
ेरां ैानबीन ाे बाद ्र ्परषटन रै �ा गारा ाो मलू पप�लसी ब�ंपत पापतम नर�ं रनए 
र�, पनना रचार रदारव ा�  ननम�त दे साती रै   

21.13 इलेि ॉ�नक् ां ेिशकन: ास पप�लसी ाे �लए रर ासाे सबं�ं म� ालोैषो��ना 
षांेेोनेन ारते सम् पप�लसी�ारा ाो ांपनी द ारा ्था �न�ार�रत सभी नतत ए  ं
�नब�ंन� ाा पालन ारना रोाा   से ालेोषप�ना षांेेोनतन ााननूी रप से  �ै र� 
रर पप�लसी�ारा ाे �लए बाध्ााार� र�ाे 

21.14 सपंणूर् स�ंवदा:् ास पप�लसी म� ना�मल ास पप�लसी द्तार ेे म� बताई ाई नत� ए  ं
�नब�ंन, ास पप�लसी पर लााू पप�लसी  ननसचूी रर  ननलगनपा, ास पप�लसी पर 
�ा्ा ा्ा ्ा लााू ाोई पषृठां�ान, ्�द ाोई रो, आ�द सां दा ाे मरह पूपवर भाा र� 
रर ्े सपंवूर सां दा ाा �नमारव ारते र� रर ास पप�लसी द ारा पमा वत र�  ांपनी 
ा� दे्ता सदै  ास पप�लसी ा� नतत ए  ं�नब�ंन� रर सम्-सम् पर �ाए ाए 



पषृठां्ाान ाे  ध्ी�ीन रोाी  लााू ा �न्म� ाे  ध्प�ीन ्�द ास पप�लसी द्ता  ेे 
म� बताई ाई नतत ए  ं�नब�ंन� रर �ासी  े्ा द्ता  ेे म� बताई ाई नतत ए  ं
�नब�ंन� ाे बीच ाोई �भेनबता आती रै तो  सी  ्थ�त म� ्र पप�लसी म� बताई ाई 
नत� ए  ं�नब�ंन  �भभा ी र�ाे       

21.15 शासी्कानून्और्�ेता�धकार:् ्र पप�लसी भारत ाे ाानून� ाे  ननसार ना�सत रर 
 ्ा5 ख्त रोाी    

21.16 बीमा्अ�ध�नयम,्1938्क�्धारा्45   उस �त�थ,  ेस �दन से बीमा चाल ूरनआ रै, 
से दो  षर परेू रोने पर, ेी न बीमा ाे �ासी भी बीमा पर बीमाातार द ारा ास 
आ�ार पर �ा प्तान  म� �द्ा ा्ा ा  रव, ्ा �च�ाहसार  ��ाार� ा� रपट, ्ा 
मध् ्थत ्ा बीमा�ारा ाे �मत  थ ा बीमा ाे �नारम ाे ाारव �ासी  े्र 
द्तोप े म� �द्ा ा्ा ा  रव ालत ्ा �मथ्ा  थे, पर तब ता पशना नर�ं उठा्ा 
ेा साता ेब ता �ा बीमाातार ्र पाट नर�ं ारता �ा ्र ा  रव मरह पवूर 
ा ष् ्ा �ैपाए ाए तथ्�्र पर आ�ा�रत थे,  ेेर�्र पाट ारना आ श् ा था रर 
 ेेर�  बीमा�ारा द ारा ापटप ूरा पाट �ा्ा ा्ा था रर  ेनाे बारे म� 
बीमा�ारा बीमा ारते सम् ेानता था �ा ा  रव �मथ्ा ् थे ्ा �ैपाए ाए थे, 
 ेेर�ा पाट ारना ेरर� था   

 परंतन ास �ारा ा� ाोई भी बात बीमाातार ाो �ासी भी सम् आ्न ाा पमाव मांाने 
से नर�ं रोाती, बनत� �ा उसे  सा ारने ाा  ��ाार रो, रर �ासी भी पप�लसी पर 
ाे ल ास तथ्ी ाे आ�ार पर पशनस नर�ं उठा्ा ेा साता �ा बाद ाे पमाव से 
पप�लसी ा� नतत ाो साम्ो ेत ार �ल्ा ा्ा रै रर �ा बीमााृत  ्े ोत ा� 
आ्न प्तार  म� ालत बताई ाई थी   

21.17 पनु�वरचार्अव�ध्(फ�्लकु्पी�रयड):   ार बीमा�ारा पप�लसी ाे नतत ए  ं�नब�ंन� 
से सरमत नर�ं रै तो उसे बीमा द्ता ेे पापत रोने ाे बाद से 15 �दन ा�   �� ाे 
 ेदर पप�लसी ाो रद ारने ाा  �घाार रै  ्�द बीमा�ारा पनना रचार   �� ाे 
दौरान बीमा ाो रद ार ाता रै तो ांपनी रद ार ाने ा� �त�थ पर फंड  कै्ू ेमा 
ाैर-आं �टत पी�म्म (्�द ाोई रै) ेमा ्ू�नट� ाो रद ार ाने पर ााटे ाए �ासी 
पभार ाो , समाननपा�ता ेो खम पभार� रर मे�डाल ए  ं्टैाप ड्ूट� पर रनए  ्् 
(्�द ाोई रै) ाो ााटने ाे बाद  ापस ारेाी   से मामले,  ेनम� बीमा उहपाद� पर 
दरू्थ ा पवन ाे सबं�ं म� IRDA ाे �दना�नद�न� ाे तरत ्था प�रभााषत दरू्थ 
ा पवन मोड ाे े�रए पप�लसी ऑफर ा� ाई रै , उनम� पनना रचार ाा ा ाकप पप�लसी 
द्ता ेे पापत ारने से 30 �दन� ा�   �� ाे �लए उपलब� ररेाा   

22 गटर्शनूयक्घनातमसक्कर्लगाकर्वसलू�्प�रवधरन: 

  ाैर नूे ्ू घनाहम ा ार लााार  सलू� प�र �रन्सम्-सम् पर ्थासनंो��त IRDA 
(�लोंडन बीमा उहपाघद) ा �न्म 2013 ाे ा �न्म 37 ाे  ननपालन म�, परले पांच 
पप�लसी  षर परूा रोने ाे बाद ाैर नूे ्द घनाहम ा ार लााार  सलू� प�र �रन 
पप�लसी ाे नामे डाले ेाएाें   ार नामे डाले ेाने ाे सम् फंड  कै्ूर, बदं पप�लसी 
फंड म� रै तो ्र लााू नर�ं रोाा  
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अनुलगन्क्1:्पभार 
. 
(i) मतृयुय्पभार पह्ेाा पप�लसी मार ाे ननर म� ्�ूनट� ाे �नरसन द ारा मा�सा आ�ार 

पर �लए ेाएाें  महृ्न्न पभार ेो खमग्ते राम पर लााू रोाा  ेसा� ा वना 

�नाना ननसार ा� ेाएाी: 

 ेो खमग्ता राम  =  खडं 2.1 ाे  ननसार महृ्न  लाभ 
 लााू रोने  ाले महृ्न  पभार  ननलगनंा 2 म� दनारए ाए र�  ्े दर� परू� पप�लसी   �� 

ाे दौरान  प�र �तरत रर�ाी   

 भा ी पी�म्म� ाे  तरमान मकू्  ा� ावना नीचे खडं (ii) म� �दए ाए फपमनरले ाे 
 ननसार ा� ेाएाी   

(ii) सपंणूर् एवं् स्ा्ायी्�वकलांगता्पभार: ्�द ा ाकपं  II चनना ेाता रै तो एा  �त�रोता 
सपंवूर ए  ं्थाए्ी ा ालांाता पभार लााू रोाा  ेसे ्ू�नट� ाे �नरसन द ारा मा�सा 
आ�ार पर  सलूा ेाएाा  ्र पभार ेो खमग्तभ राम पर लााू रोाा ेो भा ी 
पी�म्म� ाे मौेदूा मकू्र ाे बराबर रोाी    

 भा ी पी�म्म� ाा मौेदूा मकू्  =  ााषरा पी�म्म ानवा  ननलगनपा 3 म� दनारई ाई 
सारवी ाे बाा्ा पी�म्म� ा� सखं्ा् से सबं�ं�त मौेदूा मकू्  ाारा   

 सपंवूर ए  ं्थार्ी ा ालांाता पभार ा� ावना रेतन दर 0.165 प�त षर प�त 1000 
ेो खमग्त  राम रै  ्र पभार सभी आ्न ाे पनरष� रर म�रलाओं ाे �लए समान 
रै  

(iii) पी�मयम्आवटंन्पभार्पापत  पी�म्म ाा प�तनत रोता रै रर ासे पी�म्म पा पत 
ाे सम् पभा�रत �ा्ा ेाता रै   

 पी�म्म पभार �नाना्ाननसार र� रर ्े सपंवूर पी�म्म भनातान   �� ाे दौरान 
 प�र �तरत रर�ाे:   

पॉ�लसी्वषर आवटंन्पभार 

(ECS/SI के्�बना) 
आवटंन्पभार् 

(ECS/SI स हत) 
 षर 1 8.40% 8.25% 

 षर 2 रर 3 6.40% 6.30% 

 षर 4 रर 10 5.40% 5.30% 

 षर 6 रर उसाे बाद  नूे ्C  नूे ्C  

(iv) फंड्पबधंन्पभार ाो  ा्तेा ा फंड  कै्ना ाे प�तनत ाे रप म�   ्ोत  �ा्ा ेाता 
रै रर ाेर�� NAV ा� ावना ाे सम् ्ू�नट ाे मकू्  म� समा्ोेन द ारा  सलू 
�ा्ा ेाता रै  नीचे द� ाई दर� ्ू�नट �लोंड  फंड (फंडस) ाे �लए फंड पब�ंन पभार� 
ा�  तरमान दर� र�,  ेसम� ांपनी द ारा पप�लसी�ारा ाे �लए उपल ब� पह्ेाा ्ू�नट 
फंड ाे �लए  ��ातम 1.35% प�त षर ाे  ध्�ीन, पा��ारव ा� प ूर  ननम�त से 
सम्-सम् पर सनंो�न �ा्ा ेा साता रै : 

यू�नट्�लिंडस्फंड फंड्पबधंन्पभार 

ा ो ट� II फंड 1.35% प�त षर  

गोथ पल�स फंड 1.35% प�त षर 

बलै�्डल पलडस फंड 1.35% प�त षर 

डेट पलस फंड 1.35% प�त षर 

�ल ो ड फंड 0.80% प�त षर 

बदं पप�लसी फंड ाे �लए फंड पब�ंन पभार 0.50% प�त  षर रोाा   
(v) पॉ�लसी्सचंालन्पभार  ाो �न्त राम ाे रप म�  ्ीोत र �ा्ा ेाता रै रर ासे 

पप�लसी   �� ाे दौरान ्ू�नट� ाे �नरसन द ारा मा�सा आ�ार पर  सलूा ेाएाा  
मौेदूा पप�लसी सचंालन पभार �नानारननसार र�:  

 ांपनी द ारा पप�लसी सचंालन पभार  ााषरा प�म्म ाे 0.05% प�तमार रोाा  
पांच ी पप�लसी  षराांठ ाे बाद से रर पांच साल बाद पप�लसी सचंालन पभार म� 20 
प�तनत ा� दर से  ाृद ा� ेाएाी   

 ऊपर   वरत पप�लसी सचंालन पभार पांच सौ रप्े प�तमार से  ��ा नर�ं र�ाे   

(vi) आं�शक्�नकासी्पभार,्आं�ना �नाासी ाे सम् ्ू�नट� ाे �नरसन द ारा फंड  कै्न  
म� से ााटे ेाएाें  ा� ाई ाोई भी आं�ना �नाासी ्रां नीचे �दए ाए आं�ना 
�नाासी पभार ाा �न ल रोाी: 

आं�शक्�नकासी्क�्सखंयाह  पभार्प�त्आं�शक्�नकासी  

एा पप�लसी  षर म� 1 से 4  नूे ्ल  

एा पप�लसी  षर म� 4 से  ��ा  र. 250 प�त आं�ना �नाासी  

ांपनी द ारा पा��ारव ा� प ूर  ननम�त से ास पभार म� सनंो�न ाराे ासे 
 ��ातम र. 500 प�त �नाासी ता �ा्ा ेा साता रै  
 
 

(vii) ् यसवचन्पभार, ्ू�नट� ाो एा ्ू�नट �लोंडे फंड से दसूरे ्ू�नट फंड म�  ् च ारने 
पर  सलेू ेाते र�   

 ांपनी द रा  सलेू ेाने  ाले  ् चन पभार ा� मौेदूा दर� �नानानननसार र�:   

यसवच�्क�्सखंया् ् पभार्प�त्यसवच् 
एा पप�लसी  षर म� 0 से 6  नूे ्ल  

एा पप�लसी  षर म� 6 से  ��ा  र. 250 प�त  ् च 

 ांपनी द ारा पा��ारव ा� प ूर  ननम�त से  ् चन पभार म� सनंो�न ाराे ासे 
 ��ातम र. 500 प�त  ् च ता �ा्ा ेा साता रै   

(viii) अभयपपरण/बदं्करने्के्पभार्को् फंड  कै्नर ाे प�तनत ाे रप म�  त र् े स�� �ा्ा 
ेाता रै ्ास पप�लसी पर लााू  भ्दपरव पभार �नानामननसार रै (ास पप�लसी ाे �लए 
 भ् परव पभार रर बदं ारने ाे पभार एा र� र�):  

पॉ�लसी्वषर,्य नके्
दौरान्पॉ�लसी्
अभयन�परत/बदं्कर्द�्
 ाती्हट 

र. 25,000 तक्के  वा�षरक्
पी�मयम्के्�लए्
अभयमपरण/बदं्करने्के्पभार 

र. 25,000्से्अ�धक्वा�षरक्
पी�मयम्के्�लए्अभय0परण/बदं्
करने्के्पभार  

1  ��ातम र. 3000 ाे 
 ध्त�ीन  (AP ्ा  FV) ाे 
20 प�तनत ाा े्ू नतर  

 ��ातम र. 6000 ाे 
 ध्त�ीन  (AP ्ा  FV) ाे 6  
प�तनत ाा े्ूननतर  

2  ��ातम र. 2000 ाे 
 ध्त�ीन  (AP ्ा  FV)  ाे 
15 प�तनत ाा े्ू नतर  

 ��ातम र. 5000 ाे 
 ध्त�ीन  (AP ्ा  FV) ाे 4 
प�तनत ाा े्ूननतर  

3  ��ातम र. 1500 ाे 
 ध्त�ीन (AP ्ा  FV) ाे 
10 प�तनत ाा े्ू नतर  

 ��ातम र. 4000 ाे 
 ध्त�ीन  (AP ्ा  FV) ाे 3 
प�तनत ाा े्ूननतर  

4  ��ातम र. 1000 ाे 
 ध्त�ीन  (AP ्ा  FV) ाे 
5 प�तनत ाा े्0ूनतर  

 ��ातम र. 2000 ाे 
 ध्त�ीन  (AP ्ा  FV) ाे 2 
प�तनत ाा े्ूननतर  

5 रर उससे आाे नूे ्न  नूे ्न  

  ट णीत्��:् AP – वा�षरक्पी�मयम,् FV- फंड्वटलयुफ् 
 उपरोोत  सारवी म� उकले ख रोने पर भी, ाम से ाम पांच पप�लसी  षर परेू रोने ाे 

बाद ांपनी द ारा पापतम  भ््परव  ननरो� ाे �लए ाोई  भ्ेपरव पभार नर�ं रोाा   
 उपरोोतन पभार� पर सम्-सम्  पर ्था लााू ार� ाा  रन पप�लसी�ारा द ारा 

�ा्ा ेाएाा  
(ix) बीमाकृत्रकम्पभार्मम्व�ृद:   ा्ताा ा �च�ाहसा्ी  ्ा्, ्�द ाोई रै, ाो ांपनी 

द ारा ्ू�नट� ाे �नरसन द ारा  ��ातम र. 3000 ता ाे   ध्�ीन  सलूा 
ेाएाा    

 ास पभार ाो ांपनी द ारा पा��ारव ा�  प ूर  ननम�त से  ��ातम र. 5000 ता 
बढ़ा्ा ेा साता रै   

 
 
 



अनुलगन क््2-्मतृयुक्पभार 

 ोोखमगसतक्रकम्पर्मतृयुा््पभार्प�तवषर् प�तह ार्

आय ु परुष म हला् आय ु परुष म हला् आय ु परुष म हला्

18 0.919 0.770 39 1.865 1.482 60 13.073 10.294 

19 0.961 0.823 40 2.053 1.593 61 14.391 11.025 

20 0.999 0.873 41 2.247 1.721 62 15.904 11.951 

21 1.033 0.919 42 2.418 1.865 63 17.612 13.073 

22 1.063 0.961 43 2.602 2.053 64 19.516 14.391 

23 1.09 0.999 44 2.832 2.247 65 21.615 15.904 

24 1.113 1.033 45 3.11 2.418 66 22.724 17.612 

25 1.132 1.063 46 3.438 2.602 67 25.617 19.516 

26 1.147 1.090 47 3.816 2.832 68 28.823 21.615 

27 1.159 1.113 48 4.243 3.110 69 32.372 22.724 

28 1.166 1.132 49 4.719 3.438 70 36.294 25.617 

29 1.17 1.147 50 5.244 3.816 
  

 

30 1.17 1.159 51 5.819 4.243 
  

 

31 1.171 1.166 52 6.443 4.719 
  

 

32 1.201 1.170 53 7.116 5.244 
  

 

33 1.246 1.170 54 7.839 5.819 
  

 

34 1.308 1.171 55 8.611 6.443 
  

 

35 1.387 1.201 56 9.433 7.116 
  

 

36 1.482 1.246 57 10.294 7.839 
  

 

37 1.593 1.308 58 11.025 8.611 
  

 

38 1.721 1.387 59 11.951 9.433 
  

 

 

 ट प1णी- ऊपर्वोणरत्मतृयु प् पभार्कंपनी्पवारा्इस्पॉ�लसी्के्सबंधं्मम्पेश्�कए्गए्सटब्डडर्
पभार्हबं्य द्पॉ�लसी्कंपनी्पवारा्तटयार्क�्गई्''सशंो�धत्शत�''्पर् ार�्क�्गई्हट्तो्
''सशंो�धत्शत�''्मम्उयललोखत्मतृयुष  पभार्ऊपर्वोणरत्पभार�्के्स्ासन्पर्इस्पॉ�लसी्पर्
लागू्ह�गें् 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

अनुलगनंक्3्–्पी�मयम्फंफडगं्लाभ्के्�लए् ोोखमगसता्रकम्क�्गणना 
नीचे्द�्गई्सारणी्मम्पभार्क�्गणना्क�्तार�ख्पर्लागू्र.्1्के्वा�षरक्पी�मयम्के्आधार्पर्

पी�मयम्फंफडगं्लाभ्हेतु् ोोखम्कारक्दशारए्गए्हब:  
 

बाा्ा पी�म्म� ा� सखं्ा्ो भा ी पी�म्म ाा मौेदूा मकू्म 
24 16.44 

23 15.99 

22 15.52 

21 15.04 

20 14.55 

19 14.03 

18 13.50 

17 12.95 

16 12.38 

15 11.79 

14 11.18 

13 10.55 

12 9.89 

11 9.22 

10 8.51 

9 7.79 

8 7.04 

7 6.26 

6 5.46 

5 4.62 

4 3.76 

3 2.87 

2 1.95 

1 0.99 

 
 
 लागू् कानून�्के्अधीन,्इस्पॉ�लसी्क�्शत�्एवं् �नबधंन�्क�्भाषा्अगें ी्होगीं्

य द्अगें ी्ससंक�रण्और्इसक�्अनु दत्भाषा्क�्वया्खया्ी्मम्कोई्अतंर्पाया् ाता्
हट्तो्अगें ी्भाषा्मम्द�्गई्शत�्एवं् �नबधंन्अ�भभावी्ह�गें   

 



 
 

ANNEXURE 4 - GRIEVANCE REDRESSAL PROCEDURE 
 
We, at Canara HSBC Oriental Bank of Commerce Life strive to ensure that our customers get only the very best of service from us. 
Weunderstand the customer’s grievance and try to resolve the same by ascertaining all the facts and documents available to provide a fair 
resolutionon the complaint. 
 
1. In case you wish to register a complaint with us, you may visit our website, approach our Resolution Centre, Grievance Officers at Hub 

locations, or you may write to us at the following address: 
 Complaint Redressal Unit 
 Canara HSBC Oriental Bank of Commerce Life Insurance Co. Ltd. 
 Unitech Trade Centre, 2nd Floor,SushantLok, Phase-1, Sector-43,Gurgaon-122009, Haryana, India 
 Toll Free: 1800-103-0003 / 1800-180-0003 (BSNL/MTNL) 
 Email: cru@canarahsbclife.in 
 

We shall respond to you within two weeks from the date of our receiving your complaint. Kindly note that in case we do not receive revert 
fromyou within eight weeks from the date of your receipt of our response we will treat your complaint as closed. 

 
2. In case you do not receive a satisfactory response from us within the above timelines, you may write to our Complaint Redressal Officer at: 

The Complaint Redressal Officer 
Canara HSBC Oriental Bank of Commerce Life Insurance Co. Ltd. 
Unitech Trade Centre, 2nd Floor,SushantLok, Phase-1, Sector-43,Gurgaon-122009, Haryana, India 
Toll Free: 1800-103-0003 / 1800-180-0003 (BSNL/MTNL) 
Email: cro@canarahsbclife.in 

 
3. In case you are not satisfied with the decision/resolution of the Company, you may approach the Insurance Ombudsman for your State or an 

appropriate judicial/quasi-judicial authority having jurisdiction over the matter for redressal of your grievance. 
 

�शकायत �नवारण प्रया 
केनरा एचएसबीसी ओ�रएंटल ब�क ऑफ़ कॉमसर लााफ़ मम  म    ससुननिच् करने का ा ास कर्े  �  क  मारे ाा कग का  मारो ओर से के ल सबसे  सबस 
से ा ाार्  ा  म ाा कग कह � का ्ग का समक्े  � ेर � का ् का ुनका  समापान ााान करने के �लए  ाल प स ी ्ब ग ेर ात्ा े ग कह ्ााच 
करके ानका समापान करने का ा ास कर्े  �  
  
1.  गर आा  मारे ाास काई � का ् ा्र कर ाना चा ्े  �, ्ा आा  मारो  ेबसााट ार ्ा सक्े  �,  मारे समापान कम द,  ब का ारल गार मौ्ूा � का ् 

 �पका�र ग ्क ा साच सक्े  �,  ा आा ुनमन ा्े ार  मम �लल सक्े  �:  
�शकायत �नवारण इकाई 
केनरा एचएसबीसी ओ�रएंटल ब�क ऑफ़ कॉमसर लााफ़ ांि ारमस कं. �ल.  
 ूुनटेक टेर समटर, ासूरो मंन ल,सस ां् लाक, फेस-1, सेकटर-43,गसड़गाा -12200 9,  �र ाणा,  ार् 
टॉल फ़ह:1800-103-0003 / 1800-180-0003 (बीएसएनएल/एमटोएनएल) 
ईमेल:cru@canarahsbclife.in 
 
आाकह � का ्  मारे ाास ा साचने कह ु्�थ से ाा सर्ा  के  ंार  म आाका  उ्र ामगे क। ा ा ा ान ाम  क आाका  मारा  उ्र ाार्  ाने कह ु्�थ 
के बाा  गर  मम आठ सर्ा  ्क आाकह ओर से काई ाु् � ा ाार् न ों  ा्ी  ं, ्ा  म समकमगे  क आाकह � का ् का समापान  ा चसका ं  

 
2.  गर आाका  ाराक् सम -सीमाओं के  ंार  मारो ओर से काई सं्ाष्नक  उ्र न ों �मल्ा  ं, ्ा आा ुनमन ा्े ार  मारे � का ् ुन ारण 

 �पकारो का �लल सक्े  �: 
�शकायत �नवारण अ�धकार� 
केनरा एचएसबीसी ओ�रएंटल ब�क ऑफ़ कॉमसर लााफ़ ांि ारमस कं. �ल.  
 ूुनटेक टेर समटर, ासूरो मंन ल,सस ां् लाक, फेस-1, सेकटर-43,गसड़गाा -12200 9,  �र ाणा,  ार् 
टॉल फ़ह:1800-103-0003 / 1800-180-0003 (बीएसएनएल/एमटोएनएल) 
ईमेल:cro@canarahsbclife.in 

 

3.  गर आा कंानी के ुनणर /समापान से सं स्कट न ों  ा्े  �, ्ा आा  ानी � का ् के ुन ारण के �लए  ाने राज  के बीमा लाकााल  ा ास मामले 
ार न ा ा�पकार रलने  ाले  ा सक् न ाु क/ दरन ाु क ाा�पकरण के ाास ा साच सक्े  �  

 
 
 
 
 
 
 
 

 



 
 

 
List of Insurance Ombudsmen/बीमा लोकपाल� क� सूची  

Office of the 
Ombudsman 

लोकपाल काकायारलय 

Name of the 
Ombudsman 

लोकपाल का नाम 

Contact Details 
संपकर  का  ववरण 

Areas of Jurisdiction 
अ�धकार �ेत 

AHMEDABAD 
अहमदाबाद 

Shri  P. 
Ramamoorthy 
शी ाी. रामामूु् र 

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
2nd Floor, Ambica House, 
Nr. C.U. Shah College, 
Ashram Road, 
AHMEDABAD-380 014. 
Tel.: 079-27546840 
Fax : 079-27546142 
Email: ins.omb@rediffmail.com 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 ासूरो मंन ल,  ं�बका  ा स,  
 सी. ू.  ा  कॉले् के ाास, आशम राड़,  
 अहमदाबाद-380 014.  
 फानः 079-27546840  

 फंकसः 079-27546142  

 ईमेलः ins.omb@rediffmail.com 

Gujarat, UT of Dadra & 
Nagar Haveli, Daman and 
Diu 
गस्रा्, कम द  ा�स् ााे  
ााार ेर नागर   ेलो, ामन 
ेर द ी  
  

BHOPAL 
भोपाल  

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
Janak Vihar Complex, 
2nd Floor, 6, Malviya Nagar, 
Opp. Airtel, Near New Market, 
BHOPAL(M.P.)-462 023. 
Tel.: 0755-2569201  
Fax : 0755-2769203 
Email:bimalokpalbhopal@airtelmail.in 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 ्नक �  ार कौमरलेकस,  
 ासूरो मंन ल, 6, माल�  ा नगर,  
 ए रटेल के सामने, न ू माकक ट के ाास,  

 भोपाल (एम.पी.)-462 023.  
 फानः 0755-2569201  

 फंकसः 0755-2769203  

 ईमेलः bimalokpalbhopal@airtelmail.in 

Madhya Pradesh & 
Chhattisgarh 
मा  ााे  ेर बउ्ीसगत  

BHUBANESHWAR 
भुवनेशवर 

Shri B. P. Parija 
शी बी.ाी. ाारो्ा 

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
62, Forest Park, 
BHUBANESHWAR-751 009. 
Tel.: 0674-2596455 
Fax : 0674-2596429  
Email:ioobbsr@dataone.in 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 62, फारेतट ााकर , 
 भुवनेशवर-751 009.  
 फानः 0674-2596455  

 फंकसः 0674-2596429  

 ईमेलः ioobbsr@dataone.in 

Odisha 
 री ा 

CHANDIGARH 
चंडीगढ़ 
  

Shri Manik 
Sonawane 
शी माुनक 
सान णे 

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
S.C.O. No.101-103, 
2nd Floor, Batra Building. 
Sector 17-D, 
CHANDIGARH-160 017. 
Tel.: 0172-2706468 
Fax : 0172-2708274  
Email: ombchd@yahoo.co.in 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 एस.सी.ओ. नं. 101-103, ासूरो मंन ल , 
 ब्रा �बनलरंग, सेकटर 17-री, 
 चंडीगढ़-160 017.  
 फानः 0172-2706468  

 फंकसः 0172-2708274  

 ईमेलः ombchd@yahoo.co.in 

Punjab, Haryana, Himachal 
Pradesh, Jammu & 
Kashmir, UT of Chandigarh 
ां्ाब,  �र ाणा, � माचल 
ााे , ्ममू ेर किमीर, कम द 
 ा�स् ााे  चंरीगत 

CHENNAI 
चेननई 

 
  

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
Fathima Akhtar Court, 
4th Floor, 453 (old 312), 
Anna Salai, Teynampet, 
CHENNAI-600 018. 
Tel.: 044-24333668/5284 
Fax : 044-24333664  
Email:chennaiinsuranceombudsman@gmail.com 
 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 फाु्मा  ख्र काटर, चौथी मंन ल,  

 453, (ासराना 312), नना सालाई, ्ेनमाेट,  
 चेननई-600 018.  
 फानः 044-24333668 /5284 

 फंकसः 044-2433364  

ईमेलः 
chennaiinsuranceombudsman@gmail.com 

Tamil Nadu, UT–
Pondicherry Town and 
Karaikal (which are part of 
UT of Pondicherry)  
्�मलनारू, केनद  ा�स् ााे  
ाां�रचेरो टा न ेर कराईकल 
(्ा कम द  ा�स् ााे  
ाां�रचेरो के  ाग  ं) 
  

NEW DELHI 
नई �दलल� 

Shri Surendra 
Pal Singh 
शी ससरेनद ााल 
�स ं 

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
2/2 A, Universal Insurance Bldg., 
Asaf Ali Road, 
NEW DELHI-110 002. 
Tel.: 011-23239633 
Fax : 011-23230858 
Email:iobdelraj@rediffmail.com 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 2/2 ए,  ूुन सरल ानि ारमस �बनलरंग,  
 आसफ  लो राड़, 
 नई �दलल�-110 002.  
 फानः 011-23239633  

 फंकसः 011-23230858 
 ईमेलः iobdelraj@rediffmail.com 

 
 
 
Delhi & Rajasthan 
�ाललो ेर रा्तथान 
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List of Insurance Ombudsmen /बीमा लोकपाल� क� सूची  

Office of the 
Ombudsman 

लोकपाल का कायारलय 

Name of the 
Ombudsman 

लोकपाल का नाम 

Contact Details 
संपकर  का  ववरण 

Areas of Jurisdiction 
अ�धकार �ेत 

GUWAHATI 
गुवाहाट� 

Shri D. C. 
Choudhury 
शी री.सी. चौपरो 

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
“Jeevan Nivesh”, 5th Floor, 
Near Panbazar Overbridge, S.S. Road, 
GUWAHATI-781 001 (ASSAM). 
Tel.: 0361-2132204/5 
Fax: 0361-2732937  
Email:ombudsmanghy@rediffmail.com 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 ्ी न ुन े , ाांच ी मंन ल,  
 ाानबा ार ओबर�ब्के ाास, एस.एस. राड़,  
 गुवाहाट�-781 001 (असम).  
 फानः 0361-2132204 /5 

 फंकसः 0361-2732937  

 ईमेलः ombudsmanghy@rediffmail.com 

Assam, Meghalaya, Manipur, 
Mizoram, Arunachal Pradesh, 
Nagaland and Tripura  
 सम, मेघाल ा, म�णासर, 
�म ारम,  रणाचल ााे ,  
नागाल�र ेर �तासरा 
  

HYDERABAD 
हैदराबाद   

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
6-2-46, 1st Floor, Main Court, 
A.C. Guards, Lakdi-Ka-Pool, 
HYDERABAD-500 004. 
Tel: 040-65504123 
Fax: 040-23376599 
Email:insombudhyd@gmail.com 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 6-2-46, ा लो मंन ल, मेन काटर, 
 ए.सी. गाररस, लकड़ी का ासल, 
 हैदराबाद-500 004.  
 फानः 040-65504123  

 फंकसः 040-23376599  

 ईमेलः insombudhyd@gmail.com 

Andhra Pradesh, Karnataka 
and UT of Yanam – a part of 
the UT of Pondicherry 
आंध ााे , कनारटक ेर  नम – 
कम द ा�स् ााे  – ाां�रचेरो का 
एक  ाग 

KOCHI 
को�च 

Shri R. 
Jyothindranathan 
शी आर. 
ज ाु्दंानाथन 

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
2nd Floor, CC 27/2603, Pulinat Bldg., 
Opp. Cochin Shipyard, M.G. Road, 
ERNAKULAM-682 015. 
Tel: 0484-2358759 
Fax: 0484-2359336 
Email: iokochi@asianetindia.com 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 ासूरो मंन ल, सीसी 27 /2603, ासललोनॉट 
 �बनलरंग, का�चन � ा ारर के सामने, एम्ी राड़,  
 इणारकुलम-682015.  
 फानः 0484-2358759  

 फंकसः 0484-2359336  

 ईमेलः iokochi@asianetindia.com 

Kerala , UT of (a) 
Lakshadweep , (b) Mahe – a 
part of UT of Pondicherry 
केरल, कम द  ा�स् ााे  – (क) 
ल द ीा (ल) मा े– ाां�रचेरो का 
एक  ाग 

KOLKATA 
कोलकाता 

Ms. Manika Datta 
शीम्ी मुनका ाउ्ा  

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
4th Floor, Hindusthan Bldg. Annexe, 4, 
C.R. Avenue,  
Kolkatta – 700 072. 
Tel: 033 22124346/(40) 
Fax: 033 22124341 
Email: insombudsmankolkata@gmail.com 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 चौथी मंन ल, � नासतथान �बनलरंग ंनेकस 4,  
 सी. आर. ं न ू, 
 कोलकाता-700 072. 
 फानः 033-22124346/(40)  
 फंकसः 033-22124341 
 ईमेलःinsombudsmankolkata@gmail.com 

West Bengal, Bihar, Jharkhand 
and UT of Andeman& Nicobar 
Islands, Sikkim  
ानिचम बंगाल, �ब ार, कारलंर 
ेर केनद ा�स् ााे  –  ंरमान 
ेर ुनकाबार द ीा समू , 
�सनककम 
  

LUCKNOW 
लखनऊ 

Shri G. B. Pande 
शी ्ी.बी. ाांरे 

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
Jeevan Bhawan, Phase-2, 
6th Floor, Nawal Kishore Road, 
Hazaratganj, 
LUCKNOW-226 001. 
Tel: 0522 -2231331 
Fax: 0522-2231310 
Email:insombudsman@rediffmail.com 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 ्ी न   न फेस-2,  
 बठस मंन ल, न ल  क ार राड़,   र्गं  

 लखनऊ-226 001.  
 फानः 0522-2231331  

 फंकसः 0522-2231310  

 ईमेलः insombudsman@rediffmail.com 

Uttar Pradesh and Uttaranchal 
 उ्र ााे  ेर  उ्रांचल 

MUMBAI 
मंुबई  

Insurance Ombudsman, 
Office of the Insurance Ombudsman, 
3rd Floor, Jeevan Seva Annexe, 
S.V. Road, Santacruz(W), 
MUMBAI-400 054. 
Tel: 022-26106928 
Fax: 022-26106052 
Email:ombudsmanmumbai@gmail.com 

 बीमा लाकााल, 
 बीमा लाकााल का ारल , 
 ्ीसरो मंन ल, ्ी न से ा एनंकसी,  
 एस. ी. राड़, सां्ा�ू  ( ेतट), 
 मंुबई-400 054. 
 फानः 022-26106928 

 फंकसः 022-26106052  

 ईमेलः ombudsmanmumbai@gmail.com 

Maharashtra, Goa 
म ाराकट, गा ा 
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Canara HSBC Oriental Bank of Commerce Life Insurance Company Limited / केनरा एचएसबीसी ओ�रयंटल बैक ऑफ कामसर लाइफ इनशोर�स कंपनी �ल�मटेड  

Office Address / कायारलय का पता 
Unitech Trade Centre, 2nd Floor, Sushant Lok, Phase-1, Sector-43, Gurgaon-122009, Haryana, India 

 ूुनटेक टेर समटर, ासूरो मंन्ल, सस ां् लाक, फेस-1, सेकटर-43, गसड़गाा -122009,  �र ाणा,  ार् 
S.No. Branch Locations / शाखा कायारलय� के पते  

1 Agra: Padam Business Park, Unit No-202, Second Floor, Plot No INS-1, Sector 12-A, Awas Vikas Sikandra Yojna, Agra - 282007, U.P. 
आगरा: ाद �ब नेस ााकर ,  ूुनट नं. 202, ासूरो मंन्ल, रलाटनं.INS-1, सेकट र 12-ए, आ ास � कास �सकंारा  ा्ना, आगरा - 282007,  .ा. 

2 Ahmedabad: Abhijeet III, 302, 3rd Floor, Opp. Mayor's Bungalow, Near Mithakali Six Roads, Ahmedabad - 380006, Gujarat 
अहमदाबाद:  � ्ी् III, 302, ्ीसरो मंन ल, मे र के बंगले के सामने, मीठाललो �सकस रार के ाास,   मााबाा - 380006, गस्रा् 

3 Amritsar : 32-A,Third Floor, Cee Tee Mall, The Mall, Amritsar- 143001, Punjab  
अमतृसर: 32-ए, ्ीसरो मंन्ल, सी.टो. मॉल, ा मॉल,  म।् सर-143001, ां्ाब 

4 Bengaluru: 3rd Floor, Brigade Square, No.21 Cambridge Road, Ulsoor, Bengaluru - 560 008, Karnataka 
ब�गलुर: ्ीसरो मंन ल, �बगेर तक े र, नं. 21 कंनमब् रार,  लसूर, बमगलूर - 560008, कनारटक 

5 Bareilly: 149, Civil Lines, Radha Bhawan, 2nd floor, Next to Raj Rani Hospital, Bareilly- 243001, U.P. 
बरेल�: 149, �स� ल लाान, रापा   न, ासूरो मंन्ल, रा् रानी  ानताटल के बाा, बरेलो-243001  .ा. 

6 Bhopal: Plot No. 238-A, III Floor, “Shashwat Tower”, Zone-I, M.P. Nagar, Bhopal - 462011, M.P. 
भोपाल: रलाट नं. 23 8-ए, ्ीसरो मंन्ल, “ ाि ् टा र”, ्ान-I, एम.ाी. नगर,  ाााल - 462011 , म.ा. 

7 Bhubaneswar: Flat No. 202, 2nd Floor, Yasodhara Enclave, 731, Saheed Nagar, Bhubaneshwar- 751007, Odisha 
भुवनेशवर :  फलंट नं. 202, ासूरो मंन्ल,   ाारा एनकले े, 731,  ा� ा नगर,  स नेि र -751007,  री ा 

8 Calicut: 4th Floor, V-Zone Commercial Complex, Mavoor Road, Parayancheri, Calicut - 673016, Kerala 
कालीकट: चौथी मनं ल,  ी- ान कम� र ल कॉमरलेकस, म ूर रार, ाारा ानचेरो, कालोकट - 673016, केरल 

9 Chandigarh: S.C.O. 2917-2918, First Floor, Sec. 22 C, Chandigarh– 160022 
चंडीगढ: एस.सी.ओ. 2917-2918, ा लो मंन्ल, सेकटार 22सी, चंरीगढ-160022 

10 Chennai: 3D, "RIAZ Gardens", 3rd Floor, Door No. 12 & 13, Kodambakkam High Road, Nungambakkam, Chennai - 600034, Tamil Nadu 
चेनन ई: 3री,“�र ा  गाररनस", ्ीसरो मंन ल, रार नं. 12 ए ं 13 ,कारमबककम  ाई रार, नसनगामबककम, चेननई-600034, ्�मलनारू 

11 Coimbatore: No.12, Manchester Square, T-2A, Third Floor, Puliyakulam Road, Papanaicken Palayam, Coimbatore - 641037, Tamil Nadu 
कोयमबटूर: नं. 12 , मंनचेतटर तक े र, टो-2ए, ्ीसरो मंन ल, ास�ल ाकस लम रार, ााानााकेन, का मबटूर-641037, ्�मलनारू 

12 Dehradun: Unit - F3, First Floor, Neelkanth Complex, 43, Rajpur Road, Dehradun - 248009, Uttarakhand 
ाे राानूः  यूिनट - एफ3, पहली मंिज़ल, नीलकंठ कॉम्ल्लै, 43, राजपुर रोड, देहरादनू- 248009, उ�राखंड 

13 Delhi: C-31 & C-32,Ist Floor, Connaught Place, New Delhi-110001 
�दलल� : सी-31 & सी-32,ा लो मनं्ल,कननाट रलेस,नई �ाललोa-110001 

14 Gurgaon: Branch Operations, Unitech Trade Centre, 2nd Floor, SushantLok, Phase-1, Sector-43, Gurgaon-122009, Haryana 
गुड़़गांव: बांच ऑारे नस,  ूुनटेक टेर समटर, ासूरो मंन ल, सस ां् लाक, फेस-1, सेकटर-43, गसड़गाा -122009,  �र ाणा 

15 Guwahati: Ganpati Enclave, 3rd Floor,Bora Service,G. S. Road,Guwahati - 781007, Assam 
गुवाहाट�: गणाु् ानकले , ्ीसरो मंन्ल, बारा स� रस, ्ी. एस. राड़, गस ा ाटो - 781007 ,  सम 

16 Hubli: 163/5D, 3rd Floor, Kalburgi Landmark, Opp. Girls High School, Deshpande Nagar, Near Circuit House, Hubli  - 580029, Karnataka 
हुबल�: 163/5री, ्ीसरो मंन्ल, कालबसग� ल�रमाकर , ग�स  ाई तकूल के सामने, ाे ाांरे नगर, स कर ट  ा स के न्ाोक,  सबलो-580029, कनारटक 

17 Hyderabad : House No. 6-3-1107 &1108,  3rd Floor, Rajbhawan Road, Hyderabad  - 500082, A.P. 
हैदराबाद:  ा स नं. 6-3-1107 & 1108, ्ीसरो मंन्ल, रा्  न राड़,  ंाराबाा - 500082, आ.ा. 

18 Jaipur: 7th Floor "B", "G" Business Park, D-34, Subhash Marg, C-scheme, Jaipur- 302001, Rajasthan 
जयपुर: 7 ीं मंन ल "बी", "्ी" �ब नेस ााकर , री-34, सस ाष मागर, सी-तकहम, ् ासर  302001 , रा्तथान 

19 Karnal: SCO. 93, 1st Floor, Sector 7, Urban Estate, Karnal - 132001, Haryana 
करनाल: एस.सी.ओ. 93, ा लो मंन ल, संकटर 7,  बरन ातटेट, करनाल-132001,  �र ाणा 

20 Kolkata: 21, Camac Street, Bells House, 6th Floor, Kolkata  -700016, W.B. 
कोलकाता: 21, कन मक तटोट, बेलसम  ा स, बठस मनं्ल, कालका्ा-700016 , ा.बं. 

21 Lucknow : 3rd Floor,Canara Bank Regional Office, Opp. Fun Republic, Behind RBI & NABARD, VipinKhand,  Gomti Nagar, Lucknow  - 226010, U.P. 
लखनऊ: ्ीसरो मंन्ल, केनरा ब�क  ेती  का ारल , फन �रान लक के सामने, आर.बी.आई & नाबारा के ाीबे, � �ान लंर, गाम्ी नगर, ललनऊ-226010,  .ा. 

22 Ludhiana : 2nd Floor, Plot No-4, New Lajpat Nagar, Pakhowal Road, Ludhiana-141001, Punjab 
लु�धयाना: ासूरो मंन्ल,रलाटनं. 4, न ू ला्ा् नगर,ाला ालरार, लस�प ाना-141001, ां्ाब 

23 Madurai : ATP Tower, 4th Floor, 12/27A - By Pass Road, Madurai - 625 010, Tamil Nadu.  
मदरुई: एटोाी टा र, चौथी मंन्ल, 12/27ए – बाई ाास रार, मासरई - 625010, ्�मलना  

24 Mumbai 1: 203, 2nd Floor, Neelyog Square, Opposite Ghatkopar Railway Station, Ghatkopar East, Mumbai - 400077, Maharashtra 
मुमबई 1: 203 , ासूरो मनं्ल, नील ाग त े र, घाटकाार रेल े तटे न के सामने, घाटकाार ईतट  

25 Mumbai 2: 402, 4th Floor, Hallmark, Business Plaza, Opp. Gurunanak Hospital, Kalanagar,  Bandra East, Mumbai  - 400051, Maharashtra 
मुमबई 2: 402, चौथी मनं्ल,  ॉलमाकर , �ब्नेस रला्ा , गसरनानक  ता्ाल के   सामने, कलानगर, बांदा ईतट , मसमबई-400051 , म ाराकट  

26 Patna: 2nd Floor, 202 - 206, Sisodia Palace, Near Gorakhnath Complex, East Boring Canal Road, Patna - 800001, Bihar 

पटना: ासूरो मंन ल, 202–206, �ससा�ा ा ांलेस, गारलनाथ कॉमरलंकस के ाास, ईतट बा�रगं केनाल रार, ाटना - 800001, �ब ार 

27 Pune: Unit no. 201, 2nd Floor, Pinnacle Building, S. No 31/2/1, North Main Road, Koregaon Park, Pune - 411001,  Maharashtra 
पूना:  ूुनट नं. 201, ासूरो मंन्ल,�ानकल �बनलरगं, एस. नं. 31/2/1,ननाथर मेन राड़, कारेगां  ााकर ,ाूना-411001, म ाराकट 

28 Trivandrum: 2nd Floor, New Jyothi Towers, S.S. Kovil Road, Thampanoor, Trivandrum - 695001, Kerala 
�तवेनेम : ासूरो मंन ल, न ू ज ाु् टॉ सर, एस.एस. का� ल रार, थमाानूर, �त ेनदम-695001,  केरल 

*As on date of issuance of policy / बीमा ्ारो  ाने कह ु्�थ का 
 

रू 

, मसमबई-400077 , म ाराकट  
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